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The Lok Sadbha met at Eleven of the
Clock. -

[Ms. DEPUTY Sewaxss in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. DEPUTY.SPEAKER : Mr.
Bharat Singh Chowhan.

SHRI VASANT SATHE .: Itissuch a
shocking. .ocveiineee '

MR.DEPUTY SPEAKER : Mr. Sache
w.hatild\ockin;’: The Question Hour is
not a shocking affairr, I am
very sarry, Mr,Sathe, youcan not just
getup andraise any matter you like.

(1nterruptions)

SHRI VASANT SATHE : Two child-
ren were killed.

MR. DEPUTY-SPEAKER : No, no
please Mr. Sathe. There is a way of
raising things. You cannot do thathere ;
and you cannot obstruct the Question Hour
like this, We have never done this before
and 1 am very sorry 1 will not allow you,

Mr. Bharat Singh Chowhan.
(Interruptions)*®

SHRI SAUGATA ROY : Let the
whole thing be expunged.

MR. DEPUTY-SPEAKER : The whole
thing is expunged.

SHRI SAUGATA ROY : Thank you
very much.

SHRI VAYALAR RAVI : Thank you
very much,

{Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Minijster, Please take yuur acats.

(Intereuptions).
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SHRI ANNASAHEB GOTKHINDE :
Sir, we arc informed that the Janata Party
train was waiting outside the outer signal,
Bacause of the mediation  ¢fforts in which
the Railway Minister was also involved.
1 would like to know whether he will as-
sure the House that the said train will
reach the destination in time.

PROF. MADHU DANDAVATE : I
welcome the question. It might be true
that the Janata Party train might actually
be waiting at the outer signal , but in the
Emergency the Congress train and demo-
cracy were completely derailed. They
have actually allowed the derailment.

Raliway Station at Sheloo

*489. SHRI D.B. PATIL: Will the
Minister of RAILWAYS be pleased
tostate

(a) whether there is a constant demand
for the last 20 years for a railway station at

Sheloo (between Neral and Wangani) on
Bombay(l’oonn line; ) o

(b) whether it is a fact that near about
2500 passengers from that arca travel by
railway;

(c) whetheritis also afact thata station
is provided for, if there are more than
hundred p travelling dailyfroma
particular spot; and

(d) if so, what are the reasons for not
sanctioning and constructing a station at
Sheloo?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE )1
(a) Yes, Sir. A statement is laid ont
table of the House.

(b) About2200 passengers travel dail
from Neral and Vangani stations whic!
are at a distance of 4.87 Kms, and 3,26
Kms. respectively from the proposed site.

(¢) There is no such rule.

(d) The proposal was examined in the
past but was not found operationally
feasible and there was no financial justifica-
tion also. However, this proposal is be-
ing examined afresh inview of the persist~
cnt demand from the people in this arca.

Statement
Reilway Station at  Sheloo

The following representaticns have been
received from the public for opcning a
station at Sheloo since 1958 :—

S. Nameofthepartyfromwhom Year
No. the representation  was
received

1 2 3

1 Shri M.J. Dave, Village
Sheloo. Taluka  Karjat
Distt. Kolaba . . 1958

2 Shri Tukaram Laxman, Sona-
vale & others village Shelu,
through the Commissioner,

Bombay Division . . 1959

3 The Collector of Kolaba . 1961

4 A joint representation from
the residents of Village
Bhadwal & Damat, Talu-
ka-Karjat (Kolaba) . 1961

Shri B.N. Dighe, the then M.P.,
Lok Sabha . . . 1964
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6 -Sarpanch, Group Grampan-
dnyat,’Damat Dahiwali . 1964

avat, Shelu, (Distt.
olaba) . . . 1973

8 Shri ShmtaramhRGawlji Nim-
ane, Sarpanch, Group
Gram Pnncbay’n,ﬂheloo . 1972

9 Shri S.V. Dhamankar, the
then M.P. (Lok Sabha) . 1972

10 Shri Yashvant Gopal Padil,
Village, Sheloo . . 1973

7 Slrcglnch, Group Gram Pane
K

11 Shri KB, Tare from Sheloo 1977

t2 Shri Vasudev Pitkar, Presi-
dent , Janata Party, Neral. 1978

SHRI D.B. PATIL : It has been ad-
miteed that there is a constant demand for
the last 20 years and as many as2,200 pass-
engers travel daily from this particular
place. Among those passengers are stud.
ents and workers going to Bombay, Poona
and other industrial arcas, and vegetable
growers taking the vegetables to Bombay
and other industrial arcas. In view ofthe
fact that it is necessary and also ,in view
of the fact that you are going to examine
thisdemand. I wouldlike to knowfrom the
hon. Minister whetherin the near future it
is likely to be taken up.

PROF. MADHU DANDAVATE : In
1964 the problem was examined in depth
and at that time it was found out that thc
capital invesunent thatwould be required
for the introduction of the station would be
about Rs.2lakhs. To be exact, it would
be Rs. 2,36,335. And it was also found
out that the recurring losses per year would
be of theorder of Rs,69,000. That would
beactuallvRs.63,405 per annum. Third-
ly, it is found out that since the distance
bztw>en the existing two stations, Neral
and Wangani is 7 kilometres, and within
such a short distance, if we try to)introd-
uce an additional station, since Bombay to
Poonaisa highly density traffic route, and
the capacity of the scction is completcly
saturated today, running of trainsis likely
to be disturbed. But in spitc of that
we have received the latest communjca~
tion on 23-5-1977 from a prominent
yerson, Mr. K.B. Tare, from that arca and

have already decided on 7-7-1%17 that
that particular problem should gone
through by the Central Railway and only
when the problemis thoroughly examin.
ed, I will be able to give further informa-
tion,
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‘SHRI RK, MHALGI 1 When weould
this full exsmination of the problem he
oampleted?

" PROF. MADHU DANDAVATE: 1
can agpare you that within a few months
we will be able to sec what exactly can be
done in the matter. Whether the reply
is positive or negative, I will be able to
&um information to the Hon'ble Mem-~
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Robberies in Ruanling Trains
-+

%490, SHRI K, LAKKAPPA :
SHRI DURGA CHAND

Will the Minister of RAILWAYS be
pleased to lay a statement showing :

(a) whether Government'sattentic n has
been drawn to the serious situation arising
out of the activitics of robbers in the runn-
ing trains throughout the country;

(b) if 80, the number of train robberies
during the last onc ycar, monthwise, to-~
gether with date and the number of persons
arrested ;

(c) estimated loss to the passengers in
each case and how Government propose
to compensate them ; and

(tg whether any steps have been taken
by Government to minimise the robbery
cases in the Railway and if so, the details
thereof ?
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THE MINISTER OF RAILWAYS
( PROF, MADHU DANDAVATE )
(a) to (d) . A statement is laid on
Table of the House, .

Statement
(8) Yes.

(b) and (c). Number of robberies
and dacoities, monthwise together with the
date and the number of persons arrested
as well as the value offgoperty lost by.:ia.e

p y B8 i in A
and ‘B’ laid on the Table of the House.
Placed in Library. See No. LT-2730/78]
s par the existing rules no compensation
isadmissible to the victims of such crimes.

(d; The responsibility of ensuring the
personal salcty of the passengers and the
sccuity of their belongings rests with the
Governunent  Railway  Police  which
functions under the administrative
and disciplinary control of the State Gov-
ernments.Crime preventionand detection
in respect of pawenger safety and secu-
rity of their belongings fall under the cate-
gory of ‘law and order’ which is a
State subject under the Consti«
tution. However, the Railways render

Yy i b ver mqu.ired
and close liaison is maintained at alllevels
with the State Police Agencies, The Railway
Protection Force constituted under the
RPF Act has preventive and decective
powers only in respect of unlawful possess+
ion of railway property. The R.P.F. is
concerned with the protection of goods en-
teusted to the Railways for carriage and
Railway materials,

B:ing concerned with the spate of hein.
ous crimes in Uttar Pradesh, Bihar, West
Benzal and Madhya Pradesh, the Minister
of Railways had written to the Chief
Ministersofthese Statesrequesting them to
taks such m=asures to curb crimesin runn«
ing trains. On 5-8-78, there was a high
level meeting between the Minister of
Railways and the Chicf Minister of Uttar
Pearlesh at Lucknow in which the problem
of crim: oo railways was highlighted,
The Railway Minister discussed this prob-
lem parsonally with the Chief Minister of
Maharashtra at Bombay on August 1o, 1978
and by telephone with the Chief Minister
of Madhva Pradesh on August 13, 1978.

The response from the State Govern-
ments has been encouraging.

Earlicr on 16-6-1978 a high level
mecting between the officers of the Minigtr-
ies of Railways and Home Affairs was
held. The following firm decisions were
t‘zﬂkcn which have yielded encouraging re-
sults ;

(1) As the dacoits/robbers were silencing
the passengers by show of fire arms and
ping after ission of crime generale
ly by pulling alarm chain under cover of
d_arkne:s a prompt chanael of communica-
tion to the armed police guard whenever
alarm chain was pulied at night was con-
sidered necessary. Itwas decided that the
alarm chain whistle shouid be sounded
repeatedly by the driver. On hearing of
thxg alarm the armed police escort should
split themselves in two parts and detrain
to apprchend escaping criminals,

(2) The police cscort should be accom-
modated together as {ar ag possibie in the
centre of the train and they should be
equipped with powerful torches.

(3) The police escort party may pro-
gressively be equipped with very light
pistols which would be usefulin lighting up
the area on both sides of the train at night,

(4) The Guards and Brakesmen sh
be provided with powerful torch liéh;)suill‘ll
vulnerable trains over affected sections,

(5) There should be a liaison with the
Sta'tes principally affected forstepping up
police protection. Chief Security Officers
of Eastern, South Eastern, Northern ard
Central Railways were specifically noming..
ted to maintain close liaison with the State
Police authorities of West Bengal, Bihar
U.P., Madhya Pradesh and Maharashtra’
The C-_'SO! of other Railways were directed
to maintain liaison with above 4 Chjef
Security Officers. They were directed to
indicate to the State ments the
nren_gth of police guard which should be
required on vulnerable trains and request
the State Police authorities to provide the

y pre ion. ¢ requi f
State Governments has been projected o
Ministry of Home Affairs, projected to

The Zonal Railways have launched a
drive to ensure strict adherence to the
following preventive measures in coaches:

(i) Vestibuled doors are kept
_l;‘etwc;lr.l 22.%9_ l]:rs m 06.00 ;lr’: E}fktide
ravelling Ticket ine
tendum miners/Coach At

(ii) Travelling Ticket E i
c_oach . Attendants remain vﬁﬂhﬁmﬁ:
night time and prevent entry of intruders,
l:::vien and unauthorised personsinto the
ches,
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(iil) In case of non-vestibuled trains, the
vestibuled doors are permanently closed or
dummijed.

The above measures formulated are in
continuation of the various preventive steps
taken by the Govt. Railway Police under
the State Governments. The G.R.P.
being alive to the problem adopted several
regular preventive measures which are
given below :

(1) Escorting orim&;rumu-ninnmi;ht
armed guards of Govt. Railway Police
the concerned State Government.

(2) Beat patrolling at stations, platforms/
waiting  halls,

(3) Survecillance over criminals and
1 b.d h

(4) Chezking of night trains by Supecr-
visory Officers,

(5) Armed pickets at vulnerable sta-
tions.

(6) Special Squads of the C.1.D. of the

tate Governments take up investigation of

important cases to apprehend the gangs res-
ponsible for these crimes,

Themeasureshave beenintensified by the
Government Railway Police.

of train r , the
Minister of Railways ordered deploy-
ment of armed RPF to escort the affected
trains running in vul bl i
Primarily, they will protect railway pro-
perty and willalso help toinstil  confiden-
ceamongtthe travellmg public and deter
criminals from operating on trains. Over
1400 armed RPF men were put on escort
dut{on different Railways from the first
weekof July, 1978. Thisjnumberhasbeen
increased to 2,000 since 16th August,

1978,

SHRI K. LAKKAPPA : The question
was held over on that day because the
Minister was not furnishing the full faces
tothisHouse, Ihavegot great respect for
M. Dandavate personally.  But I do not
know why hehasfailed as a Railway Minis-
ter, This question is regarding the -%!':e
of robberies in running trains. €
answer that has been given is not only
unsatisfactory but also not convincing, I
do not know what arc his powers and con-
trols. Hehasstatedinhisreply thatasper
the existing rules, no compensation is
admissible to the victims of such crimes,
He has also stated that the responsibility of
ensuring personal safety of the passenger is
mainly the function of the State Govern-
ments and the disciplinary control of the
State Governments and that it comes under

As a further measures to dgll with occur-
bberics and dacoit
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the of law and order which is a
State :'S,-m under the Conatitution, So,
hehasno controloversuch things,

In our country about six thousand pass-
enger trains and five thousand goods trains
arerunning every day and twenty thousand
CRP men have been engaged. But still
the loss to the exchequerisabout Rs, 4
crores. They have not even cared to
protectthe passengers and the robberiesand
dacoities arc on the increase, and they
have not been properly identified because
he has no control over the States and the
States arc not furnishing the correct
figures. He has laid a wrong statement
on the Table of this House and thus bluffing
this House. 1 do not agree with this.
I would like to say that in five months
from January to May, there has been
an increase in the number of robberies
and dacoities. But the statement shows
thatthere is no increasc as  compared to the
position that existed in 1977.

What I would like to arrive at is this,
Whether this Howse has allowed him to
make such a wrong statement on the Floor
of the House under the Rules of Procedure.
Will you kindly tell me about it? Thatis
why I would like to bring to your kind
notice......

MR. DEPUTY-SPEAKER : You are
asking a question from me...1 am asking
you to put a question.

SHRI K. LAKKAPPA: With your kind
ission , I would like to bring to your
E:‘ d notice that people arc losing faith in
travelling trains.  On that day, you kncw
probably, there were about 20 commotions
speciallyin the south bound trains.  Asfar
as the area of Madhya Pradesh is concern-
ed, 1 do not know how Madhya Pradesh
is famous for dacoities. Whether you
have taken any action against this, The
hon. Minister has no control over the law
and order situation.

(Interruptions)

MR. DEPUTY-SPEAKER : Have you
put your question?
(Interruptions)

SHRI K. LAKKAPA : He has no con-
trol over the law and order situation

SHRI SURATH BAHADUR SHAH
Can I seek one clarification ?

MR. DEPUTY-SPEAKER : No,

SHRI SURATH BAHADUR SHAH :
Mr. Lakkappa is using thisform for asking
useless questions,
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MR, DEPUTY.SPEAKER : Actually,
he has over-stepped the mark ; he has
not put the question by now.

(Interruptions)

SHRI K. LAKKAPPA : Robbery and
dwoig are increasing. (He has no control
over the Seates b the Constituti
will come in the way, There are no rules,
at_present, to give compensation to the
victims.

MR. DEPUTY-SPEAKER ; You can-
;n;:: make a speech duting the Question
ur.

SHRI K. LAKKAPPA : On the basis
of thestatement, I am putting a supplemen-
tary. Then he himself has admitted that
there are no laws_to give compensation
to the victims. Property worth about
Rs. 1 Jakh has been Jooted during the last
4-5 months especially in the trains.

MR. DEPUTY-SPEAKER : You are
repeating the same thing.

SHRI K. LAKKAPPA : Therefore, in
the absence of relevant rules and regulations,
how the hon, Minister is going to check
effectively this kind of a dacoity and robbery
in the running trains? How would he cone
trol the rlilwny glolice ? In view of
these things, will he ider to plug the
Joopholes and also try to bring legislation
to this effect in order to have’ more
control over these railway accidents
and save these running trains from being
attacked by robbery, murder, dacoity and
, whatnot?

PROF. MADHU DANDAVATE :
Mr. Dcputy-Speaker, Sir, regarding his
inaugural speech while asking the question,
I will come _to the point per.  Firstly,
hehas saidthatThadtriedto placcawrong
and inadequate information before the
Howe, Sir, on the other hand a very
claborate statement has beenlaid and you
will be pleasntly surprised to find that
various annexures which I have provided
as a reply to the question contain month-
wise the number of accidents, the value of
gnods that have been lost, the steps that

ave been taken and how many people
have been....cueeee
( Interruptions)
I did not interfere when you were asking
questions,

MR. DEPUTY-SPEAKER : You took
50 many minutes in asking your questions,
He has not even started the answer,

PROF. MADHU DANDAVATE: I
did not interfere with the question when
my hon. friend was asking the question,
So, lethim have the same patience. He
has raised a question as towhat exactly is
the authority of the railway in dealing with

BHADRA 7, 1900 (SAKA)

such crimes, Onmore than two oceasions
Isaid andY will amplify thatanswer, It
is truethatgencral lawand oeder problem
on the railways is under the juristicticn of
GRP which is under the jurisdiction of the
State Government, but we havealso certain
machinery like Railway Protection Foree
whose basic work , no doubt, is for the
protection of i?nlh_dom, prot::ﬁticn:i:f
various of equipments on the grains
and dn'zz:e gi\t we have evolved a
machinery in cooperation with the State
Governments, no matter whatever political
complexion of the State -administration,
and T am happy to say that almost all the
States have agreed to give us full coopera-
tion. Wehave set up a coordinaticn bet-
ween the State machinery, RPF machinery
and the railway machinery also—]1 mean
TT and others—and tihe machinery that
wehave set up islike this especially those
arcas which are vulnerable azeas for rob-
bery anddacoities. In thatsres, wherever
there are vestibule trains, we have opened
out  vestibule between  two
coaches; and for évery two coaches, we
have kept two RPF men,

‘We are putting one T.T. and two m:med
RPF . I am happy to inform the House
that with the help of this arrangement we
are able to control the situation thm:gh
it took some time. Let me come to the
dates, Initially there was trouble. There
were dacoitics.~—after 11th August when
we made this machinery tight not a single
case of robbery and dacoity has taken place
in ﬁhdhyl Pradesh. Though efforts were
made, . vueen

{Interruptions)
] (interruptions )

Let me complete the answer,
That is before that.

After 11th  August, no robberies
and dacoitics have taken place in Madhya
Pradesh, But that docs not mean that
efforts were not made, Efforts were made
by GXR.P. onc RPF was able to detect
them and we have been able to arrest
them. I have given you in the table the
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number of personsthathave been arrested. ™

I, therefore, do not want to repeat it.

SHRI K. LAKKAPPA : I understand,
1 cannot get a relevant reply. I would
like to give the reason why the Railway
Ministry is not functioning propesly,
There is a conspiracy in the Government
itsclf, Mr, Dandavate. The Home Minis-
try wanted to bring and also throw a muz.
zlingon the Railway Ministry. The Hindi
hwwinm officers arc playing tricks and
letting this loose in the areas where 1,1. anti
Janta operates, (%;II' operates an K.

at

Madhya

14 0
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Pradesh daily. . All _ghewe south bound
trains are bqa;: attacked, Same type
people are operating, 1 will read out..

. L
MR. DEPUTY SPEAKER : I donot
want any help from you to ith the
member. I will deal with him myself.

"Mr. Lakkappa, please put the question,

SHRI K. LARKAPPA : Nearly 400
prople in the form of a gang again and
again arc opesating in the same place,

_« {dnterruptions),

‘MR DEPUTY SPEAKER : The more
members get up the more time he will Jbe
taking.

, Mr. Lakkappa, please come to the ques-
ton, \

SHRI K. LAKKAPPA : Such gangs
are operating in collusion with these officers
who are knowing Hindi and they are pur-
poscfully attacking and bringing a bad
name tothe Railway Ministry. ercfore,
I would like io know —because there is an
impression  already carried in  the

y specially in the Southern 8 ithat
the pauengers travelling in  thae
trains have no safety—whether such a
conspiracy is there? The same gangs
are  opcrating  scveral times. What
machinery has beem cagincered to
stop all this.

MR. DEPUTY SPEAKER : You keep
on repeating,

® SHRI K. LAKKAPPA : I have not
repeated, You can take actiom, if even a
word has been repeated,

MR.DEPUTY SPEAKER : Iwillshow
you. You will yourself know thiy tomorrow
when you go through all this,

PROF. MADHU DANDAVATE : Let
me first totally refute the charge that cither
in the past or at present there is any civil
war between the Home Department and
the Railway Department, I completely
refute that. Then again there is no con-
spiracy on the basis of language at all.
Robbers and dacoits have a  language
of their own, and that is the language of
dacoity and language of robbery.............
(Interruptions) 1do not want toinject the
language issue into the question of dacoity
and robbery atall. Ihad already given a
statement of robberies and dacoities state.
wise thathave taken place land you cannot
expectany one particular ua u,
to be responsibie for t‘laccdtlix:s8 thrg:ug;:oou;;
countrv, and therefore, I refute that cha
altogether. I do not want either :g:
Southern States or the Northern States to
b alleged thatthey are responsible for any
type of coaspiracy,

SE AUGUST 20, 1078
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But there: are certain vulnerable. greas
where the law and order sitvation is bad.
He madereference toone icular portion
of Madhya Pradesh, ere we have en-
forced our machinery and I tell the House
very firmly shat after the enforcement of
that machinery, after 11th of  August

articularly, in that particular area of
gﬂadhyﬂ Pradesh, not a linﬁle dacoity and
robbery has been successful,

it gorberr ¢ aﬁﬁ;iziz ét: ot it §

IqY ; 1-1-77¥ 30-6-78

Bk L AR LR

184 qwdy o 76 vdfrgi ot § s

T | 3,509,000 W Wbfrai & 5,88,000
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T

lawful sssion  of railway  propermy.
The RPF isconcerned with the protection of
goods entrusted to the Railways for
carriage and Railway materials™,
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The very existence of RPF  acts as a
deterrent,
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SHRI T. As PAL: Bir, for the last go
years we never had a situation like this
that law and order ls.given a go-bye and
the railway pasengers have become
victims of robhery and dacoity. It has

} been the explanation of the Railway
Minister that this is a problem for which
the State Gover ts are bl
Now, is it the fault of the
travels long distance that

through so many States and in every
g?:tc he has to look 1o the State Govern-
ment to look after him, or is it the
primary responsibility of the Railways
who have undertaken to give him this
journey, to protect his interests?
Railway Minister has said that the State
Governments hdve agreed to cooperate
and prevent such occurrence. But we
do not know how far that would be efféc.
tive. Even if he is able to get all the
asistance from the State Governments,
will he give an undertaking to the country
that the Railway Ministry itself wildl be
responsible if there arc losses, and the
lives and the property is the responsibility
of the Railways? And this is a question
which cavnot be avoided. Otherwise,
1 think this explanation will not satisfy
anybody and “wavelling by railways is
going tv be more and more hazardous.

PROF. MADHU DANDAVATE:; The
hon. Member himself was fortunately a
Railway Minister. I have got with me
all the statistics. He bas raised very rele-
vaat questions. I do not want to aturibute
any motive to him. He has raised the
question:  Will the Railways shrik the
responsibility and let the catirc matter of
safety of passengers be left only to the
State machinery? 1 want to asurc him
that though there are certain jurisdictional

roblems, sitting together we have already
gccn able to tackle them and ' without
raising this technical issu¢ the recent
coordination that we have brought about
is albe to ensurc better safety.

nger who
train has to

In addition to what I stated earlier,
I want to state that in addition to joint
patrolling by RPF and GRP men_ es-
peciaily in the vulnerable sections where
more robberies arc taking place, we have
taken some additional care.  Sometimes
when the dacoits commit an act of -dacoity
and try to run away, the pamengers
do not know and probably other staff
members do not know whether the train
has stopped because there is no signal or
there is some mischicf. When therefore,
there is a pulling of the chain, we have
set up a certain code whistle by he engine
driver. As soon as that is given, all the
policemen, GRP men and RPF men on
the train divide themselves into two ba-
tches, one will go to the left of the train
and the other will go to the right of the
train and if it is evening or"night, we have
made special arrangements and put

Wﬁﬂllghu on both sides of the train,
rever vestibule trains are there, at
10 O'Clock in the might the vestibule
doors will be kept closed. Only bélween
two coaches the vestibule door will be
open because it has to be protected by
RPF and GRP men. For two coaches
we have set up this machinery and 1 can
assure he hon. NMember that especially
after the tightcning of this machincry
incidence of crime, robbery and dacoity
has gone down and therefore, as demanced
by the hon. Member, 1 can assurc this
House that we shall not shirk the responsi-
b‘l“Y'.P“t we will undertake the res-
ponsibility that has devolved on us.

‘'SHRI K. VIJAYA BHASKARA
REDDY: Sir, I charge the Minister for
deliberately misleading the House. On
16¢th August at 2 O’Clock in the night
between Nagpur and Bhopal there was
a robbery in the Andhra Expres. I was
also present there at that time. There
is a ;:glort lin Bhopal. Wl'i.al:ever he said
is absolutely wrong. is happened
in_the air-conditioned chalr car?Pe’I'no
brief cases were snaiched away and the
train was stopped and the robbers went
away. The le went to the constable
who was sitting in the compartment
throuthout the night. In spite of the
complaint the constable did not taken any
action. In the morning at 07.30 hrs.
all the passengers forced the train to stop
at Bhopal for nearly two hours and have
a complaint to the police. Unfortunately
all your arra nts are not effective.
You must think of some more stringent
methods which will infuse confidence into
the people who travel by train. I request
the Minister not to miselead the House,
but to take more effective steps and see
that nothing happens.

PROF. MADHU DANDAVATE: It
is never my intention to mislead the
House‘.h 1 avt:k;onc’r;n;: the various
e at are a . are wotkin
we?l' If you bave listmdyw my re l;
very carefully, 1 did notsay that Axcz‘
rith August, not asingle effort was made
by the decoits and robbers.  All that I
have said is that theK made efforts afier
11th of August, but they did not succeed.

(Interruptions)

SHRIA.BALA PAJANOR: I am forced
to belicve from what the hon. Minister
said that nothing has happened for the
last 15 days. He wanted that to be on
record. But hcshould not say that. He
must admit it.

PROF. MADHU DANDAVATE: I
have never tried to mislead this House.
1 want to make it ciear that I used the
words........ (Interruptions)  Please listen
to me. There are three types of things
that are happening in the trains, there
are somectimes thefls, there are robberies
and there are dacoitics.  Please check up
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the records. Sir, may also cbem
the records. I not sy that

have not taken place in trains. You can
check up the records. The hon. Members
may laugh. But in my written statement,
I bad drawn a distinction between minor
PooBiz openty seme abd iies'in e

y come an: in su

activities. The instance, to
which the hon, ber has made a

- AUGUST 29, 1078

Rs. 10,000 a month, the salary of the
Chief Justice of Indis is Rs. 5,000 &
month and the salary of the Prime Mi-
nister, if I am right, is about Rs, 3,000
a month,

l..‘Nm}r, hu::d is lthe information that I
wve in . In Batas, thc Managin,
Directors’ Annual remuneration is Rl‘
111_570,§ , for ths.hodum Research &

, is & theft. You can y
check the records. In my tabulation also,
1 have divided the crimes into thefts,
robberies and dacoities and I have given
scparate charts for them. Therefore,
minor thefis are taking placc and I have
never said that there are no thefts. But
there are no armed robberies and
dacoities in which gangs are coming and
successfully doing such things. at is
what I have said and I stand by that.
As far as this particular theft is concerned,
I will try to enquire into the matter and
give the details.

Salaries and tes of Chairmen
rs of Union

and Managing
Carbide and other Companiea

%492, SHRI R JYOTIRMOY BOSU:
Wl’l the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS pleased
to state:

(a) whether Government have by now
taken a decision to slash appropriately
the fantastic salarics, allowances, per-
quisites drawn by the Chairmen/Mana-
ging Directors, Exccutive Directors and
other top executives in public limited
g;mpmie: like Union Carbide and

ors:

(b) if so, what and if not, the reasons
erefor;

(c) the difficulties which lic in the way
of Government in taking necessary action
to cut down the very %xigh salaries etc.
which have a direct bearing on the prices
of articles factured by such
Companies?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SATISH AGRAWAL) (a) to {¢). The
question of the revision of the existing

idelines relating to the ;
payable to Managing Directors/Whole-
time Directors/Managers of Public Li-
mited Companies and Private Companies
which are subsidiaries of Public Limited
Companies is still under consideration of
the Government. It is not possible to
give further details.

SHRI JYOTIRMOY BOSU : In our
country, the salary of the first citizen of
this country, the President of India is

iger Rs. 2,55,395,
the Unit_ Manager Ra. 2,04,163. %‘hsgele
are the figures per annum. It comes to
WMK Rs. 20,000 a month, In Colgate
Palmolive (India) Private Limited, the
Managing Director gets Rs. z,m,uz, the
Director (manufacturing)—-Rs. 2,16,900
and in Cadbury (Indiaj Limited the
M ing Directar gets Ri. 2,10,460;
in Glaxo Laboratories, the Managing
Directomeu R».2,42,712 and the Director,
‘Techni Division gets Rs. 2,18,521.
I have got one¢ or two more examples,

I gather that there is a ceiling of Rs.
7,500 on the basic salary. How is it that
in the case of Cadbury (India) Limited,
Mr. D.W.McPhic has been given a salary
of Rs. 7,700, which exceods Rs. 7,500
and how is it that in the case of Colgate
Palmolives, Mr. H. Rai, an Indian na-
tional is given a salary of Rs. 10,000 a
month and a total remuneration which
exceeds Rs. 2,12,000 ? In this context,
I would like to ask the hon. Minister
to give us the break-up of these high
salaries that have been paid to the Exe-
cutives of the different multinational
companies and big busincss houses of
India. What is the maximum percentage
on profit that you allow as commimion
to exccutives of companies ?

SHRI SATISH AGRAWAL : So far
as the break-up of the remuneration that
is permimsible under the Company Law is
concerned, I may inform the hon. House
that for salaries, the maximum limit is
Rs. 7,500 per month, which comes {o
90,000 per annum.

SHRI JYOTIRMOY BOSU: How is
it that Mr. McPhic is getting more?

SHRI SATISH AGRAWAL : I will
come to that later. I am just submitting
what is provided under the law, Under
the law, there are four items. One is
Salaries, the maximum limit of which
#s Rs. 7,500 per month, which comes
to Rs. 90,000 per annum. Then comes
the Commission on profits at the rate of
one per cent subject to a maximum of 50
per cent of :\}:e salary, le,, Rl‘. 45,000

! P e 1 to

en, perq
m-mim of salary i.c., house rent, car
telephone and  club  subscription, the
maximum ceiling being Rs. 90,000 R:
an;um lm:lrh thr.tro mnu!;u a total ?f
1,65.000. e fourth category is ap-
Proliemate value of benefits not inchuded

Oral Answers 20
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in the third ca above, vig., per.
quisites, i.c., t Fund contribution
upto ten per cent of the salary, Rs. 9,000
per annum; contribution to pension/
superannuation fund upto 18 per cent of
the salary, Rs. 13,500 per annum leave
travel jon approximately equi
lent to one month's salary Rs. 7,500 per
annum medical facility Rs. 5,000 per
annum; Gratuity at the rate of halfmonth’s
salary Rs. 3,750 per annum plus reimburse-
ment of actual entertainment expenditure
ﬁ:. 6,000 per annum, that makes -ht;t:l

. 44,750 annum under this .
Tte‘t‘o ogathue four heads come™to
Rs. 2,00,750 per annum. These are the
outside

maximum ceiling limits prescribed |

under the law.

So far as the specific instances are con-
cerned, for the expatriates there is a
different limit. :

SHRI JYOTIRMOY BOSU : Mr.
Rai is an Indian national.

SHRI SATISH AGRAWAL : I do not
know about Mr. Rai. You know more
than 1 do about persons.  You have been
in Parliament for twenty years and I have
not been here. So, I do not know about
individuals. But I will look into the
matter. But these are the maximum
limits that have been prescribed under
the law. So far assome large houses,
about which you were enquiring, are
concerned, I mniy give the details of the

ition that exists in some of the large

ouses. For example, in Godrej Soaps
Limited, Dr. B.P. j gets a salary of
Rs. 7,500 per month plus a commission
of Rs. 45,000 per annum. Similarly,
in Guest Keen Williams Limited, Shri
Sukhenduaray gets Rs. 7.5;20 lus Rs.
i,ooo commission; in J.K. Chemicais
ited, Mr. V. Singhania gets Rs.
6,000 month as salary, in Tata Iron
& Steel Company Limited, Mr. R. H.
Mody gets Rs. 7,500 as a salary plus
Rs. 45,0000 as commission; in Greaves
Cotton & Co. Mr. Mathrani gets Rs.
7,500 per month as a salary and Rs. 45,000
as ission, in Hoechst Pharmaceuti-
cals Limited, Shri R. Bink geta Rs. 10,000
per month as salary, in this case he may be
a reﬁtrinc in Dunlop India Limited,
Mr. M.W,L. Logan, Whole time Director
gets Rn.z),;.oopermonﬁlnlalary and half
pereent of the profit as commission sub-
Ject to a maximum of Rs. 30,000 per
annum. Of course, in the case of repa-
triates, the limits are somewhat different.
They are decided on the banis of technical
knowhow, their requirements, and the
administrative ministry makes a reco-
nLd ﬂ: ‘ir-glto c}Eel‘h pany Law Board
an en they give their a al. It
may be a different thing. (;nuvmpﬁm)

Oral Anguery 22.

MPs are not appointed by the Compan:
Law Board, but they "‘;Y elected by mZ
E:ople at large. Mr. Patwari cannot
& appointed ubl \;rhhclc time diric‘:ur

a company buy the Company Law
Board, but!::cm be elected npn Member
of Parliament by the people,

SHRI JYOTIRMOY BOSU: Mr.
Agrawal has not replied to my question
as to how Mr. H. Rai is not an
expatriate—who is very much an Indian
national—of Colgate Palmolives get a
salary and remuneration of Rs. 2,12,424
ilulﬂm.pn'u:) which exceeds Rs. 2,10,0003

is it being allowed? Mr. Baldik
of Batas, who is only a Commerce graduate
and who is not a tech.noi;n gets Ra.
2,70,650. Last year, he got Rs.
8,10,000, I would like to know how
these were allowed and how these are
being allowed now. My second question
is, he has stated in his reply—this shows
the lack of political will on l.hye— part of the
ent, as it was the case with the
previous Government.—

“The question of the revision of the

existing guidelines relating to the re-

muneration  payable to M g

Directors/Whole-time directors/Ma-

nagers of Public Limited Companics

and Private Companies which are
subsidiaries of Public Limited Com-
panics is still under consideration of the

Government. It is not possible to give

further details.”

I would like to ask a specific question

here. Since what date this s lying with

the Cabinet and why is it that it has been
yed to this extent ?

SHRI SATISH AGRAWAL: The
ision with

iling for managerial is
ceili for al remuneration
'nding with the Cabinet.,
n the month of October’7y, Govern-
ment appointed a study group under the
chairmanship of Shri Bhoothalingam and
this committee submitted its report some-
where in May, 38. This is being studied.
The report of the Sachar Commission
is also to be received by the Government.
In the light of these two reports the
Government is to take a final decision.
When the final decision is taken, these
things will be considered.

oft vur frere qwwr ¢ SqTRRE AR,
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SHRI SAUGATA ROY : I do not
agree with the Minister when he refers
to the Bhoothalingam Committee report
which has been totally rejected. (in-
tarvuplions). In a large number of Indian
companies also, salaries beyond Rs. 10,000

r month are being given.The Minister
E:s not replied to Part (c) of the question
of Shri Jyotirmoy Bosu as to what are the
difficultics being faced by the Govern-
ment in the question of reducing the
salaries, whether the difficulties are that
in principle, the Government is opposed
to the reduction of the large salaries in
private sector undertskings or whether
there are other positive 'l.elg-l hurdles
in the way of reducing the salaries in the
top private sector undertakings.

SHRI SATISH AGRAWAL: There are
no legal hurdles in the way of the Govern-
ment so far as the reduction in the re-
muneration is concerned. So far as the
g:aﬁon of principle {8 concerned, the

ver is not opy .J to the idea of

li g or putting a g on the re-
muneration of the whole-time Directors,

g Directors and business exe-
cutives. As T said earlier, the Sachar
Committee report is to he received by the
Government and one of the terms of
reference is this. After studying the report,
Government will take a decision very
soon in the matter,
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%;94. SHRI DHARMA VIR VASISHT)
Will the Minister of RAILWAYS be
pleased to state:

(a) whether earnings in the first quarter
of the current year from passengers and
goods on Rajlways suffered as  com)
to the same period last year;

(b) if s0, the details of the same month-
wise with reasons;
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ﬂ period e 3 ?:-mhwht&:
extent; and

(d) whether Government ltm.la?e for
& sizeable surplus this year, the
reasons therefor ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

{a) and (b), As compared to the period
ending June 1g7y, there has been an
inereaseof Rs. 12 - 51 croresunder nger
earnings and a shortfall of Rs. 14-57
crores under goods emrnings during the
uarter ending June 1978. Mondg-wi:e
s of the ings under p ger and
goods traffic Is as under:

(Figuras in crores)

are continuing to the i

Solboniiie o sespest of oo Batie aad
if the lost ground in respect of goods teaffic
m&em“d during the remaining
mon year, our eéxpectations re-
garding a, d th
P i e Tultliy, TP duing the

Cases of 1 of in
l:ho—dm.

'5?5. SHRIN. SREEKANTAN NAIR:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many cases of looting of railway
passengers have been reported this calender
year in the 8 h bound trains leaving
New Dethi/Nizamuddin/Delhi Stations.

(b) what steps have been taken to

Month Passenger Goods
Earnings Earnings

1977- t978-  1977-  1978-
78 79 78 79

Aprit . 5300 56-11 11885 111.97
May , 62:07 64:-77 116'02 112:89
Juns ., 5440 61-10 109-42 10486

Total
upto June 169-47 181-98 344-29 32972

The Railways’ gross carnings during
April to June, 1978 amounted to Rs.
544'96 crores, which was Rs. 9 lakhs
more than the earnings of the correspon-
ding quarter of the last year (Rs. 544 87
crores).

Shortfall under goods earnings has
been as & result of a drop in tonnage
lifted to the extent of 5-28 million tonnes
compared to the budget target for the
quarter ending June 1978 and 3-11
million tonnes as compared to the corres-
ponding period of last year.

The various secctors affected include
collieries, washeries, steel plants, ore mines
and ports. The drop in loading in these
sectors was largely due to shortfall in
production and other factors,

(c) During the period ending June, *78
there has been an increase of Rs. 29-68
crores under workingn:xpemeu as compared
to the period ending June, 1977.

(d) It is too early to make s forecast
as to whether a sizeable surplus will be
achieved by the end of the year, Efforts

prevent the mounting looting of railway
passcngers;

(c) whether the victims of looting had
been given campensation by the Railways,
if not, whether the Railway will seriously
consider such a proposal while intensi-
fying security measures at least in Jong-
distance trains; and

(d) whether the newly introduced alarm
system is a success?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) During this calendar year, so far,
there have been four cases of looting of
railway passengers in the South bound
trains leeving Now Delhi/Nizamuddin/
Delhi Stations.

(b) The responsibility of ensuring the
personal safety of the passengers and the
security of their belongings rests with the
Government Railway Police which func-
tions under the administrative and dis-
ciplinary control of the State Govern-
ments. Crime prevention and detection
in respect of passenger safety and security
of their belongings fall under the category
of ‘law and order’ which is a State subject
under the Constitution. However, the
Railways render necessary assistance
whenever required and close liaison is
maintained at all levels with the State
Police Agencies. The Railway Protection
Force constituted under the RPF Act
has preventive and detective powers only
in respect of unlawful possession of railway
property. The R.P.F. isconcerned with
the protection of goods entrusted to the
Railways for carrisge and Railway
materials.

On 16-6-1978 a high level meeting
between the officers of the Ministries of
Railways and Home Affairs was
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heid. The follow! firm decisions

wee‘ge taken which Iuvl:' yiclded very en-
couraging results:

(1) As the dacoits/robbers were silencing

the pamengers by show of fire arms

i nerally by pulling alarm

o T B

h

to the armed police guard whenever
alarm chain was pulled at night
was considered necessary. It was
decided that the alarm chain whistle
‘N 14 h dad P _I‘Y b.z me
driver. On hearing of this alarm
the armed police escort should split
themselves in two parts and de-train
to apprehend ping criminal

(2) The Police cscort should be accom-
modated together as far as possible
in the centre of the train and they
should be equipped with powerful
torches.

{3) The policc escort party may pro-
gressively be equipped with very light
pistols which would be usefulin lighm_lg
up the area on both sides of the train
at night.

(4) The Guard an1i Brakesmen should be
provided with powerful torch lights
in vulnerable trains over affected
sections.

(5) There should be liaison with the
States principally affected for step-
ping up police protection. Chief
Security Officers of Eastern, South
Eattern, Northern and  Central
Railways were specifically nomi-
nated to maintain close liaison with
the State Police authorities of West
Bengal, Bihar, U.P., Madhya Pradesh
and Maharashtra. The CSOs of
other Railways were dirvected to
maintain liaison with above 4 Chief
Security Officers. They were directed
to indicate to the State Governments
the strength of palice guard which
should be required on wvulnerable
trains and request the State Police
authorities to provide the necessary
protection. The requirements of
State Governments have been pro-
jected to Ministry of Home Affairs.

The Zonal Railways have launched
a drive to ensure strict adherence to the
following preventive measures in coaches,

(i) Vestibuled doors are kept locked
between 22.00 hrs. and 06.00 hrs. by
the Travelling Ticket Examiners/
Coach Attendants.

(ii} Travelling Ticket Examiners and
Coach Attendants remain vigilant
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during t me and eniry
of intn:e’: hawkers and unauthorised
persons into the coaches.

(iii) In case of non-vestibuled trains, the
vestibuled doors are permanpeatly
closed or dummied. :

The above measures formulated ar¢ in
continuation of the various preventive
;::rc taken by the Government Railway

ice under the State Governmenw.
The G.R.P. being alive to the problem
adopt several remﬂ-r preventive messures
which are given below:

(1) Escorting of important trains at night
by armed .guards of Government
Railway Police of the concerned State
Government.

(2) Beat patrolling at stations; platforms/
wailing halls.

(3) Surveillance over criminals and known
characters.

@ Chcckingﬁti:f night trains by Super-
visory cers.

(5) Armed pickets at vulnerable stations.

(6) Special Squads of the C.LD. of the
State Govts. take up investigation
of important cases to apprehend
the gangs responsible for thesc
crimes,

These measures have been intensified
b/ the Government Railway Police.

As a further measure to deal with
occurrences of train robberies and da-
coities, the Minister of Railways ordered
d’e’ploymcm of armed RPF to escort the
aflected trains running in vulnerable
sections. Primarily, they will protect
railway property and will also help to
instil confidence amongst the travelling
public and deter criminals from ing
on trains. Qver 1400 armed RPF men
were put on escort Juzy on different Rail-
ways from the first week of July, 1%78.
Since 16th August over 2000 R.P.F.
personnel have been deployed in escorting
trains. Being concerned with the spate
of heinous crimes in Madhya Pradesh
area, Minister of Railways had written
to the Chief Minister of Madhya Pradesh
requesting him to take special measures
to curb crim:n in n;‘x'lmng t!‘lll:l He
had also en to him on phone on
August :g,'p?g‘]ﬂ. In the affected Divi~
sions viz, Jhansi and Nagpur ,-220 RFP
personnel are escorting 20 trains of which
16 are long distance trains and 4 short
distance trains, go GRP personnel are
escorting 9 long distance trains. The
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Exprens, én) Dakshin i.re,}( ! lgza
Janata xpress, (Q&Jmmu awi Ex-
press, (5)  Tamil Nadu ml?ra (6)
Andhra Pradesh and (7) K.K. Express.

(c) Crimes like robberies, includi
those committed on trains, is a law
order problem which is a State subject.
Und_er_emt rules, no com is
admissible to the victims of such crimes.

"‘('d) Ye:,t Sir. On 15-8-19178 while RPF
cscorting 131 Down Jayanti Janata
Ew, its alarm chain was ulhﬁ near
outer signal of Bhopal. The escort
on heari the code whistle got down
and apprehended one person who pulled
the chain. Hewas hu\g:d overtoG.R.P,,
Bhopal, for prosccution,

Concesslon in Railway Freight
Charges

‘mgﬁ. SHRI =~ BHARAT SINGH
CHOWHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(2) whether it is a fact that in order to
promote country’s export trade Govern-
ment have agreed in principle to help
by way of giving concession in railway
freight charges;

. (b} if su, whether Government will
introduce this scheme in respect of all
exportable commodities; and

. (¢} if not, the names of the commodities
in respect of which this concession will be
given ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
{a) and (b). No, Sir.

(¢) Does not arise,

Dacolty in Al?-rh-(!h-ndmnl Local

*497. SHRI YADVENDRA DUTT :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether on 1st July, 1978 Aligarh
and Chandausi local train was stopped
and morc thana dozen armed dacoits
entered the train and looted it;

(b) have the criminals been traced and
arrested; and

(c) steps to prevent such high rise of
crimes on Railways?

THE MINISTER OF RAILWAY
éPROF. MADHU DANDAVATE) :
a) There was no dacoity on 1-7-78 in
Aligarh.Chandausi local tr4in. But there
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was & dacoity in 355 UP Pas ‘train
(Al Barsty) " o i A
(night), When rhestninmmd from
station § ¢ who were
already ﬁtd-: in &: compartment
threatened Sh. Ajay Bahadur Johri and
his friends with l?ou;:? pistol l:d looted
property  wort .
Government Railway Po7l?c°e,( u)s’n
i crime No, 81 dated 4-7-78 under
lwlio_n 395 IPC (Dacoity)., The case is
pending  investigation.

(b) So far, there has been no recovery
of Idm:pmy nor has any arrest been
made,

(c) The responsibility of ensuring the
personal safety of the passengers and the
sccurity of their belongings rests with the
Government Railway Police which func-
tions under the administrative and dis-
ciplinary control of the State Govern-
ments. Croifmc preveul;ngn l.nci‘d detection
in respect of passen ety and security
of their belonginq: all under the category
of ‘law and order’ which is a State subject
under the Constitution,  However, the
Railways render nccessary  assistance
whenever required and close liaison is
maintained at all levels with the State
Police Agencies. The Railway Protection
Force constituted under the RPF Act has
preventive and d ive powers  only in
respect of unlawful ion of railway
property. The RPF is concerned with the
protection of goods entrusted to the railways
for carriage and railway property,
materials and stores.

Being concerned over crimes on  Rail-
ways, Minister of Railways had drawn
attention of Chief Minister of Uttar Pra-
desh through Demi Official letters. On
-8-78 therec was a high level mecting

tween Minister of Railways and Chief
Minister of U.P. in which problems of
crime were highlighted,

On 16-6-1978 a high level meeting
between the officers of the Ministries o
Railways and Home Affairs was held.
The following firm decisions were taken
which have vyiclded very encouraging
results:

(1) As the dacoits/robbers were silencing
the passengers by show of fire arms
and escaping after commission of crime
generally by Fulling alarm chain
under cover of darkness a pron:gt

1 of ication to the

armed police guard whenever alarm
chain was pulled at night was consi-
dered necessary. It was decided that
the alarm chain whistle should be
sounded repeatedly by the driver.
On hearing of this alarm the armed
police escort should split themselves
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.in 4 and dedtram to a
hq::‘-mug criminals, PRee

(2) The police escort should be accom-
modated together a3 far as pomible
in the ceotre of the train and they
mbecqmpped' with powerful

(8) The police escort may progres-
sively be equippeg‘:?th very light
istols which be useful in
:ghting up the area on both sides of

e train at night.

(4) The Guards and Brakesmen should be
provided with powerful torch lights
in wvulnerable trains over affected
scctions.

(5) There should be liaison with the States
principally affected for stepping up
police protection. Chief Security
Officers of Fastern, South Eastern,
Northern and Central Railways were
specifically inated to intai

ose linison with the State Police
authorities of West Bengal, Bihar,
U.P., Madhya Pradesh and Maha-
rashtra. The CSOs of other Railways
were directed to maintain liaison with
above 4 Chief Security Officers.
‘They were directed to indicate to the
Statc Governments the strength of
police guard which should be required
on vulnerable trains and request the
State Police authorities to provide
the necessary protection.

The Zonal Railways have launched a
drive to cnsure strict adherence to the
following preventive measures in coaches:—

(i) Vestibuled doors are kept locked
between 22.00 hrs. and 06.00 hrs.
by the Travelling Ticket Examiners/
Coach Attendants.

(ii) Travelling Ticket Examiners and
Coach Attendents remain  vigilant
during night time and prevent entry
of intruders, hawkers and unautho-
rised persons into thec coaches.

(iii) In case of non-vestibuled trains, the
vestibuled doors arc permanently
closed ot dummied,

The above measures formulated are in
continuation of the various preventive
steps taken by the Government Railway
Police under the State Governments.
The G.R.P. being alive to the problem
adopt several regular preventive measures
which are given be{‘:w:

(1) Escorting of important trains at night
by armed ards of Government
Railway Police of the concerned
State Government.
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(3) Surveillance over criminals and.
. known-bad chasacters, ‘

(4) Checking of night trains by Supervisory
Officers.

(5) Armed pickets at vuincrable staticna,

(6) Special Squads of the C.I.D. of the
State Governments ‘take up investi-
gation of important cases to ap,
hend the gangs responsible for the
crimes.

These measures have been intensificd by
the Government Railway Police.

As a further measure to deal with
occygrences of trajn robberies and dacoities,
the Minister of Railways ordered deploy-
ment of armed RPF to escort the affected
trains running in vulnerable section.
Primarily, they will protect tnilwzlpm-
perty and will also help to instil confidence
amongst the travelling public and
deter criminals from operating on trains.
Over 1400 armed RPF men were put an
eacort duty on different Railways from the
first week of July, 1948. Since 1:6th
August 1978 over 2000 RPF personncl
have been deployed in escorting trains.

The following trains are escorted in
Aligarh-Chandausi section jointly by
Railway Protection Force/Govt. Railway
Police i

Escort RPF G L

g AB Passenger Barcilly 1-3 Arnied 2
train Bareilly to  Aligarh
Aligarh both ways.

2 ACM Ali- Aligarh- 1-3 Armed 2
garh-Chandausi Morad-

Moradabad- abad

Passenger. both ways,

456 Dn. Bareil.

ly-Aligarh.
Both ways 1-3 Armed 2
355 UP Ali-
garh-Bareilly
In all 87 passenger trains are heing
escorted b ailway Protection Force,

206 by GRP, of which 6o trains are jointly
escorted by RPF and GRP in U.P.

In these duties 630 RPF and 328 GRP
men have been deployed in Uttar Pradesh,
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Unlon Offico Bearers Tramsferred
from Delhi to Jodbpur Division

;698 SHRI CHANDRADEO PRA-
8. VERMA: Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that some office

s of recognised Railway Union of

Delhi Division were transferred from Dethi
Division to Jodbpur Division in April, 1978

(b) whether some departmental enquiry
proceedings were instituted against them
during emergency for some previous claim
cases;

(c) whether all other employecs, against
whom same or similar proceedings have
been instituted, have also been transferred;
if not, the rcasons thereof;

(d) whether there are policy orders to
the effect that office bearers of recognised
union cannot be transferred without the
congent of the unions, unless it is a case of
promotion or a vigilance case is subs-
tantiated against such officc bearers; if
so, whether the tradc union officials so
transferred to  Jodhpur Division come
under the above category; and =y

{¢) whether itis also a fact that thirteen
Members of Parliament had made the re-
presentation in May/June, 1478 against the
above mentioned transfers; if so, whether
the transfers are being cancelled or pended
asaresultthereof ?

THE MINISTER OF [RAILWAYS
{PROF. MADHU DANDAVATE):
(a) A Chicf Parcel Clerk at New Dethi
Station, who is also the Vice President of
the Uttar Railway Mazdoor Union, New
Declhi Branch, was relieved on transfer to
Jodhpur Division on  3u-4-1g78.

(b) Proceedings under the Railway
Servants Discipline & Appeal Rules 1969
for imposition of a major penalty were
initiated against him in September 196,

¢) No, Sir. Orders transferring the
Chief Parcel Clerk were issucd for admi-
nistrative rcasons.

(d) The extent policy orders to provide
that the office bearers of recognised unions
should not be transferred without the con-
currcnce of the unions, However, the
General Managers of the Zonal Railways
have special powers to order transfers even
without such concurrence, after giving
them an opportunity tohave their say.

(c) Yes, Sir. Representations have
been received from Members of Parliament
against the tramfer. The case is under
consideration,
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Delay in Laying Pipelines system fzom
Salaya to Viramgam and
ﬂyﬂl Refinery

'ﬁg. shri D. N. TIWARY : Will
the Minister of PETROLEUM, CHEMI..
CALS AND FERTILIZERS be pleased
to state:

dcf:) whether there has been considerable
y in laying the pipeline system frem
Salaya to Viramgam and frem Viramgam
toKoyali refinery;

(b) when the tender was called for and
when it was finalised;

(c) the reasons for the delay in the ex-
ecutian of this project; and

(d) losses incurred due to non-laying
of this pipeline?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA) : (a)
to (d). Scparate tenders, one for
the construction of the Viramgam-Koyali
g]ipeline, and another for the Salaya-

iramgam pipeline were called by Indian
Oil Corporation in Dccember, 1g75 and
March, 1976 and the orders were placed in
March, 1976 and July, 1976 respectively.
The Viramgam-Koyali section was to be
complicted by June, 1377 and the Salaya-
Viramgam section by Octobcr, 1977.
The works were, however, actually com-
pleted in May, 1978 and June, 1978 and
there was thus a delay of 11 months and
g months respectively beyond the contract

ates,

2. The pipcline project is designed to
feed crude to the Koyali Refinery in the
context of its capacity expansicn frcm
4°3 million tonnes per annum to 73
million tonnes per annum,

The delay in the completion of the
contracts for laying the pipclines as com-
pared to the completion dates menticned in
the contractsis mainly due 10 (a) delay in
arrival of specialised constructicn equip-
mentstfrom abroad, (b) non-availability.of
blasting material, (¢) failures occurring
in the pipes during hydro-static testing of
the Viramgam-Koyalipipeline,etc.  Parti-
cular mention may be made of the
numerous failures in the 18 linc pipes
used in the Viramgam-Koyali ﬁ:ipcline
which has contributed mainly to the delay
in completion, Infact the pressure rating
of the pipeline had to be reduced from
03 kgfcm? as originally specified to 8o kg/
cm? in order to successfully complete test.
ing of the pipclinc. However, the desired
throug'hg:t of 5 million tonnes per year
willstill be achicved.
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4. The contracts provide for grant of
2 Tor vy of Hquidased daabaes or deiays
as for levy of liquidate or delays
;:;uu_ed beyom;:l the extended time of com-

eon

Digparity in Wage Structares aad
Allowace of Variows Drugasd Chemi-
cal Undertkings.

*500. SHRI R.K. MHALGI: Will the
Munister of PETROLIUM, CHEMICALS
AND FERTILIZERS be pleased tostate:

{a) whether it is a fact that there is a
great disparity in the wage structure and
allowanc:s of the various drug and chemical
units/undertakings controlled by Gov-
ernment;

(b) wh:ther Governm -nt have any pro-
pmals to bring them in line with other
firms in private sector and maintain a
uniformity in the wage strueturc and allow-
ances at least among _the chemical and drug
fir:as contrlled by Goveronment; and

{c) wiat are the reasons for this delay
in imolem nting the 1.1.0O. convention of
rqual pay for equal work?

THE MINISTER OF PETROLEUM
& CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA) :
(8) Wags structures and  allowances
vary in the units und=r the control of
Government.

{b) There is no prop.sal to bring about
uniformity with the private sector. As a
matter of fact, it cannot be said that there
is any degree of uniformitv in this regard
within the private sector itself.

While approving wage agreements in
public sector undertakings, Government
tak= into account am-ng other things, the
wage structure prevailing in respect of
comparable posts in other similar public
scctor undertakings, keeping in mind  also
ath=r relevant factors like regional wage
conditions.

(¢} The relevant I.L.O. Convention
prohibits discrimination in the payment
of wageson the ground of sex. Itdoesnot
provids for the payment of equal wages
for the sam= or similar type of work in
diffzrent establishment,
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Rail Finances in a Jam

*502. SHRI VASANT SATHE.- Will
the Minister of RAILWAYS be pleased
to state,

(a) whether attention of the Govern.
ment has been drawn to the  news report
appearing in the National Herald dated
23rd July, 1978 under the caption “Rail
financesin aJam™ ;

(b) ifso, whatis the reaction of the
Government to the various observations
made therein;

(c) the facts of the matter; and

(d) details regarding the action takenf
proposed to be taken?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
(a) Yes, Sir.

b) The news report refers to the drop
in (th)e Railways’ gr!::ds loading and traffic
sarnings and to certain factors that have
added to the working expenses. The
report contains some inaccuracies and has
drawn exaggerated conclusions,
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() The facts are as under:—
(i) Gross Earnings :~—

The Railways’ gross carnings during
April to June,y‘lgﬂl amounted to Rs,
5$$°98. crores, which was Rs. 9 s
more than the carnings of the corres-
ponding quarter of Jast year (Rs. 54487
crores) %ut were short of the budget sspm-
portion for the current year (Re. 56B:46
crores) by Rs. 23-50 crores, While the
carnings are more than the budget anti-
cipations in respect of Passenger, Parcels
and Miscelfaneous, there is a dmt in
total earnings duc cntirely to & set-back
in Goods traffic.

(ii) Originating Goods Loading:—

The Revenuc goods lwading during
April to June, 1978, was 49 62 million to-
nnes as compared to 52 73 million  tonnes
Jduring the corresponding guarter of last
vear and the budget proportion of 54° 9o
million  tonnes. ¢ current  year's
1rading, thercfore, shows a drop ol
4+ 11 million tonnes as compared to last
year and is short of the target by 5-28
million tonnes, The various sectors affec-
t~d include  collierics, washerics, steel
plants, ore a mines and ports. The drop
in gouds loa'lings in these scciors  was
largely due to shortfall in production
and otherfactors.

fiiiy Warking Expenses :—

The Woring Expenses during the
fi~st quarter of the current year amount
to Rg, 389° 18 crores as against Rs. 359° 50
crorey in the corresponding  period  of last
vear. The expenditure during  April to
Jun~, 1978 is within the budget for the
current year.

The allegation that some of the addi-
tinnal expenscs to br incurred during the
current financial year were deliberately not
taken into account at the time of the pre-
sentation of the Railway Budg:t, is nat cor-
rect.  The decisions regarding revision of
running altowance, paynent to staff as a re-
sult of the adjustment of the strike period jn
May, 1974 with lcave due, payment of
additional dearnessallowance and increase
in steel prices, were  all post-Rail-
way budget developments, which could
not be taken into account while finalising
the Railway Budget presented to Par-
liamsnton a1-2-1978. The recomamenda-
tions of the Railway  Workers’
Classification Tribunal are” also under
finalisation which will involve additional
expenditure.
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(iv) Upgradationjoreation of eddisional
- pestsat thekigherlevel 1—
As per the decision of the Govern-
ment of Indis on Thi Pay
sion’s Recommendation, & review of
the Class I Cadres/Services has to be
made once in threc years. The first
review of the Railway cadres was' made
n1973-74. Thesecond cadre review
has now been taken in hand. It is
premature to furnish the details of the pro-
posals at this stage.

(v) Staff Relations :—

While it is true that there have been
a few agitations in some parts of thcz:il-
way system, it is an exaggcration to des-
cribe “wid discontent among the
stafl™ as the sole factor respomsible for
the deterioration in operation. On the
other hand, very special attention is
being paid to the redressal of staff
grievances and to the settlement of vari-
ous economic demands of the labour.
Apart from the announcement regarding
thereinstatementand vacation of punish-
ments of all those who have been pena-
lised after the 1974 strike, several mea-
sures have been taken to improve the
service conditions of Railway employees.
Industrial relations on the Railway are
very satisfactory now and conducive to
efficient working of the system. Minor
‘pin-pricks’ here and there in a vast
organisation like the Railways are inevi-
tableand are nota matter of great
concern.

4 (d) The Railways l&_nve been  given
ircctions to step up traffic carnings, parti-
cularly the performance under Goods, and
also to pursue vigorously the measures to
control working expenses.  As a result of
strick monitoring of various operations
panticularly connected with goods loading
and regular coordination between Minis-
trics of Railways, Energy, Industry, Steel
& Mines, Labour and Finance, overall
performance in July 1978 has improved
considerably. The originating loading
in June 1978 was 23193 (B.G.) and 5191
(M.G.) wagons per day. In July 1978 it
increased to 23803 (B.G.) and 5228 (M.G.)
wagons per day.
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Global Tenders to Import Wheel
Sets

*304. SHRI CHITTA BASU : Wil
the Minister of RAILWAYS be pleased
to state;

(a) whether it is a fact that the Railway
Board bave recently invited global tenders
to import wheelsets;

(b) whether it is also a fact that Dur-
gapur Steel Plant offered to supply such
wheelsets ; and

(c) if so, why the global tenders have
been invited ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
(a) Yes, Sir, The following five Global
Tendershave recentlybeeninvited :

(31 GP-49 for 1280 Nos. Wheelsets
for the manufacture of Broad Gauge
ICF Type Coaches.

(ii) GP-8o for 3000 Nos. 20-Ton
Wheelsets for the facture of BOX/
RHJCRT Wagons (BG).
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“;li‘ii) GP-84 for g200 Nos. 20-Ton
celsets for manufacture of BOX/
BRH/CRT Wagons (BG).

(iv) GP-8a for 264 Nos. Wheelsets for
the manufacture of DC EMU Coaches.

v) GP-83 for 0 Nos. 16-Ton
Wh(eeluu f«?r the zsn?:nufmure of BG
Tank Wagons,

(b) The supplies offered by Durgapur
Steel Plant arcl: ing accepted by the Rail-
waysinfull;and,

(¢) Global Tenders are invited only in

ose cases where the supplies made by
Durgapur Stee! Plant or Tata Iron & Steel
Company fall short of the requirement
of the Railways for meeting the mainte-
nance needs or Coach and Wagon-build-
ing Programmes or where the manufacture
of certain types of Wheelsets has not been
developed by Durgapur Steel Plant and
Tata Iron & Stecl Company.

Drilling work mnear Suthrl Village,
Kutch

®505. SHRI ANANT DAVE : will
the Minister of PETROLEUM, CHEMI-
CALS AND ;FERTILIZERS be pleased
to state:

'a) whether drilli latform for oil is
rea(dzl near Suthri villx:'écpin Kutch District;

{b) whether the drilling work is going
to start this year;

(c) whether the work has now been
entrusted to ONGC; and

(d) if so, what is the progress in this
‘t;fard and when this work will be comple-
v

THE MINISTER OF PETROLEUM
ANDI CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUI'!A) H
(a) to C‘Sd). A location near Suthri was
released by the ONGC in September 1978
for exploration of Mesozoic and Tertiary
prospects. A foundation on this location
for the deployment of rig was also cons-
tructed. However, in view of the further

logical information obtained by the
ONGC in the area, the onland drilling at
Suthri has been deferred.

Decline in Frelght Earnings

506, SHRI C. K. JAFFER SHARIFF 1
Wil? the Minister of RAILWAYS be
pleased to state:

(a) whether thore bas been any declim.:
mreight earnings during last six months;
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(b) if so, whether Government bave
;nhenmp-mn;eeuuouunndinz orders
or evenfor movementofiow priorit:
) w-gou rpriority

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE)
{(a) Yes, Sir,

(b) Steps have been taken to meet all
outstanding de: for wagons, includ-
ing low priority traffic. As a result, the
number of outstanding indents has been
brought down by 209, on the B. G, and
30% on the M.G. as on 16th August, 1978
as d to the d ds at the end of

June, 1378.

Leagth of Railway Lines in Bihar
Adivasi Areas :

*507. SHRI AGHAN SINGH THA-
KUR: Will the Minister of RAJLWAYS
be pleased to refer to the reply given to
unstarred question No. 95 on m-n-tz'}s
T ing length of railway lines in Bihar

ivasi arcas and state:

(a) whether any decision has since been

ing construction of the lines

mentioned as surveyed; and if’ so, the
details thereof, and

{b) if not, the reasons therefor and the
time by which a decision will be taken ?

THE MINISTER OF RAILWAYS

PROF. MADHU DANDAVATE) :
a) and (b). No decision hasso far been
taken rding construction of lines
mentioned in the reply given to unstarred
question No. 95 on 21-2-1978. The limi-
ted funds which are made available are not
sufficient even to meet the requirement of
projects which are already in hand. The
decision re; ing construction of these
lines would, therefore, depend upon the
allocation of funds in the coming years.

Tl i & Wt g

*50g. st wenlt wrf : vt tw wet oy
wrR W g F8 fr .

(%) w7 &w & fuforwr @ afwmt ¥
grafgn whofal & woem # owror
wf af sl waw & wrw W wrh el }
forey wowTe WY Wi g Yt & 5 e

(w) ufe g, oY 9% Owd & fag aoere
Cyrowr e SO wRE?

w viwver W/ (o sialt (st fire wreraw) o
(v) worafue affufeeii @ wror sy

Written Answers BHADRA 7, 1000 (SAKA) - Written Answers 42

ot dtaeT areT 2 W W A oW
T g™ TR wrearl ¥ S wr o g

(2) wreardi o afedrar rarek wid
LUt S B IF (L0 SR B X 12 (B

(3) wret 7 fedi wor it amgl
¥ WG-ATY AT ¥ A avt A
st wfwt o wiw w0

(4) tod goar aw & stafa) oo
Y O § ATTE-ATEIAT CFT BT

aar  gRgteny sferdt 9T w9 firmg

At e R
qAT T
e whnfal gro woes &

Accommodation and other Facilities
for Judicial Administration

*509. PROF P. G. MAVALANKAR :
Will the Minister of LAW JUSTICE AND
COMPANY AFFAIRS be pleased to state:

+ .

(a) whether Government arc aware
that the  judicial administration
in the whole country has been suffering for
want of proper office and court accommo-
dation, basic facilities and amenities for the
judicial officers etc. at many placesin various
States ofthe Union;

(b) if so, what concrete and effective
steps are being taken by Government to
correct and improve the said situation and
for how long and at what expenses during
the years 1976, 1977, 1978: and
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(c) broad outline of the improvements, THE MINISTER OF PETROLEUM

if any, cffected in this regard ANMDCHEMII i W-SBAH‘.JANDPER
.N. GUNA):

THE MINISTER OF LAW, JUSTICE l(s only one ChumaAn)-cé;x-;{‘hmﬁi
AND COMPANY AFFAIRS (SHR! i g Director for the entire Fertilizer
SHANTI BHUSHAN) : (a) to (c). of India, of which Talcher is
The information is being collected and one of its Divisions. The Talcher Division
will be laid on the Table of the House. is headed by a Genral Manager and apart

from his regular duties, he wa not assinged
Wuaummmm any additional work during the last two
tors of Orissa F.C L ears ;
739. SHRI PADMACHARAN (b)and (¢) Donot arise.
ASINHERA: Willthe Minis-
ter of PETROLEUM, CHEMICALS Kosue of New Licences to symtketics
AND FERTILIZERS be pleased to state ; snd Chemieals Limited, Eareflly

&) is it a fact that the Managing Direc-
tor 3 ‘Orsa F.CA. (Talchoy s ghven wiito: SHRISURENDRABIKRAM :
ad“ttixynonnl duty work other than hisown CHEMICALS AND FERTILIZERS be

! pleased to state:
(b) if s0, what is the additional work (a) whether new licences which tave
: been issued to Synthetics and Chemicals
atached to him and how many days he Limited, Boreilly, arc still yac1g tr

two years upto date; and implementstion; and

(b) which new projects have teen cons-

59) for this additional work what is the tructed by Synthetics and Chemicals Limi-
dditional remuneration/T.A. drawn by ted at what cost and from what sources
- bim since lnst two years? the finances were arrenged’

THE MINISTER OF PETROLEUM CHEMICALS AND FERTILIZERS
(S&IRI H.N, BAHUGUNA): (a)and (b). The position as reported by the company is
as follows 1

Industrial Licence and capacity Cost and sources of finances for Position ofthe
the project project
() Nitrile rubber—2000 tonnes per Project cost Rs. t40-2 lakhs Project has  been
annum. Sources of Finances :— implemented.
(a) ICICL
(b) LIC
(c) Internal resources of the
compsny.
(ii) Butadiene Catalyst— Project cost Rs. 39' 41 lakhs. Project has been
6o tonnes per annum. implemented.
Entierly financed from internal

resources of the company.

Project is under im:
tation, In«
ustrial licence
is  valid upto
8-12-1979,

(iii) A.B.S.—2000 tonnes per annum e
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lavme of & Lutter of Intent to Colgate-
Palmeolive  India Lisniesd

474t. SHRIP.K.KODIYAN :
SHRI YADVENDRA DUTT :

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state :

{s) whether Government have issued a
letter of intent to Colgate-Palmolive India
Limited to manufacture menthol;

(b) whether it is a fact that the small
units engaged in the industry are capabl
of ing the entire d icd d of
mentiol; and

(c) ifso, what arc the t:leuil:lx and re_noml
for granting permiston to a multi-nationa
to enter in{o this field ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRIH.N.BAHUGUNA : (a) Yes, Sir.

(b) The exact demand estimate of men-
thol has  not been made. The present
demand of menthol is, however, met by
the existing units, both in the organised
sector and small-scale sector.

(¢) The project which envisages produc-
tion of menthol from natural Mentha
grass was sanctioned on the strong recom-
mendations of the State Government of
J & K as this will promote the agricultural
economy of the backward area in the State.
An export obligation of 60%, of the pro-
duction of menthol has been imposed to
protect the interests of small scale units.

oﬁmuhdliry Lecal
and Members of Parliament
to the Management of F. C.1., Siadri

]
Mgﬂ. SHRI A. K. ROY: Will the
ister of PETROLEUM ,CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) what is the number of letters of re-
presentations forwarded by the local MI As
and M. P». received by the Management
of the Sindri Unit of t}:e F.C.1. and their
dates of receipt;

{b) whether it is a fact that despite clear
ment instruction to acknowl such
letters immediately and to give a final reply
within 23 c‘hy:nxgm« of them bhave remained

(c) whether it is a fact tgnt the F.C.1.
man, t also ts discriminatory
e n

affiliated F.C.
zmﬁ' Union led by the Jocal MLAs.
and M. Ps.; and

(d) if s0, reason thereof ?)

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(@)to (d). The reguircd informaticn is
being collected and will be laid on the

Table of the House.

Inadequate l.gl:m at Ottappalam

4744-SHRI K. KUNHAMBU : Will
the Minister of RAILWAY'S be pleased
to state :

(a) whether Governmnt a¥r v 1)zt
facilities at Ottappalam (Kcrala) Railwzy
station are inadequate; and

(b) if so, what are the steps taken to
fmprove the facilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS gSHRI
SHEO NARAIN) : (a) and (b) The
facilities provided at Ottappalam Rfmlv:l‘zz

s Fpelirg e, or

are q
present level of traffic offering at  this
station.

Movement of Coal and Wheat

5. SHRI MOHINDER SINGH
SA‘HAN WALA : Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that the task of
gesring  the railways to rm_ade-
quately and efficiently in the revival and
growth of the economy did not recelve
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e

dus attention when it failed to cope up
with the right movement of coal and wheat,
inter-alia; and
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Chemicsl Corporation of Intia, -The
company were also - asked on .a4th
May, 1978, to stop the manufacture of
such formulations as are presently manu-

(b) if so, what steps are being sough
to be taken to improve the situation? “

%\’I‘HE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRT
SHEO NARAIN): (a) No.

* (b) Does not arise.

Resolation from All India Railway
Accounts Employees’ Association

4745. SHRI ROBIN SEN : Will the
Minister of RAILWAYS be pleased to
state:

#(a) whether Government have received
a resolution passed by the All India Rail-
way A Employees’ A iation

also by the Danapur Branch, Eastern Rail-
way; and

(b) if so, the d ds of the A t
Staff and s taken by Government to
finalise each demand ?

MTHE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) oéa) and (b)
In @the absence details it
has not been possible to identify the resolu-
tion referred to. Necessary information
il'bemﬁ_ collected and will belaid on the
table of the House.

Action againss M/s. Alkalli and
Chemicals for lllegal Activities

4747. SHRIS.S. DAS :  Will the
Minister of PETROLEUM, CHEMI-
t(3ALS AND FERTILIZERS bc pleased

state :

(a) whether in spite of the fact that it
has heen brought to the notice of the Go-
vernment that the activities of Alkali
and Chemicals are illegal, no action has
been taken in the matter; and

(b) why protection is bein; nted
for illegal activities and whygthgmpric(e
approvals have not been cancelld ?

THE MINISTER OF PETROLEUM
AND CHEMICALSAND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). No, Sir. Government
have already instructed State Chemicals
and Pharmaceuticals Corporation of India
Ltd. and M/s. Indian Drugs and Phar-
maceuticals Limited to stop release of
canalised raw matcrials to M/s. Alkali and

f: d by them under loan licence
arrangements but are not covered by any

Industrial Licence. The compnay have
repr d against this decision of the
Government.  On the prices side, the

West Bengal State Drug Controller has
been instructed to ensure that the company
complies with the revised lower prices
for propranolo Hcl. fixed by Government.
Thus needed action has been taken in the
matter.

Proposal to bring Medical S¢
tDepou ‘:ulel:‘the Minhtr‘;“

4748. SHRI A. MURUGESAN :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether Government are aware
that Government Medical Store 0ts
under Ministry of Health and LD.P.L.
under Ministry of Petroleum, Chemicals
and Fertilizers are performing almost
the same wark ;

(b) if 80, whether Government have
examined the above and the details there-
of; and

(c) the actiorcltrropmcd to be taken to
bring the Medical Store Depots under the
Ministry of Petroleum, Chemicals and
Fertilizers ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) and (b). The primary functions
of the Medical Stores Organimtion, a
Government body under the Ministry of
Health and Family Welfare, is_to supply
on payment, the requirements of hospitals
amf‘ dispensariea in different States. In
particular they handle the supply of bulk
of the material required for various Na-
tional Programmes like Malaria Eradica-
cation Programme, | Control
Programme, Gholera Control Programme
and Family Welfarehol’rogrammc.hyﬂrrcr-

supplies are also arranged by them
ﬁnl?eylicfpgwum in the case of floods,
cyclone and other natural calamitics. They
function on a no-profit-no-loss hasis.

The Medical Stores Depots at Bombay
and Madras have factories attached to
them which produce about 100 common
Pharmareutical p-eparatons comprising
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mainly tinctures, ps, ointments,
tablets and surgical dressings.

- LD.P.L. a public séctor undertaking
under the Department of Chemicals and
Fertilivers are engaged in the facture
of bulk drugs and for: isté

5o

Section 3sA of the Central Excise and
Salt Act, 19% to review the decision
m by gxe ollector of gentra.lmExchc.
mbay, to continue clessifyi e
duct under Tariff Item 14En‘mdprﬂ:
matter is pending decision.  If Govwt,

of Penicillin, Slrt.xtomycin, Tetracycline,
xytetr ," , (riseofulvin, Vi ins,
Sulphas, Analgesics, Antipyretics, Tran-
quilizers, Anti-amoebic, Diruetics, Anti-
reheumatics, Anti-tuberculars, Anti-filarials
Anthelmintics, typnotics, Auti Confulsants,
Contraceptive pills and Anti-micro-
bials ctc.  They also manufacture some
finechemicals. They manufacture various
types of Surgical Instruments also.  They
have marketing organisation to market
their products on a commercial  basis
throughout the country  both to Go-
vernment institutions as well as the trade.
R and D activities are also undertaken by
them to stabilise and up-date available
technologics, improve process know-how
and develop new products.

Hence there is no comparison or dupli-
cation between the roles of Medical Stores
Depots and I.D.P.I..

{c) There is no proposal under con-
sideration at the moment to bring the
medical Stare Depots under the control
of the Ministry.

Use of ‘Sel»n“ /:.-ASlunpon by

4749. SHRI GOVINDA MUNDA -
Will the Minister of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased to state :

i (a} whether it is a fact that M/s. Abbot
used ‘Selson’ as a shampoo to the tune of
Rs. 38 lacs in violation of Excite Duty
rules;

{b) whether fungus is added to Sclson;
if 30, how it could be a shampoo; and

(c) when did the company remove Sel-
son from their list of shampoos and under
what provisions of I (D & F) Act they were
allowed to do so ?

THE MINISTER OF PETROLEUM
AND GHEMICALS AND  FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :

(a) *Selson’ labelled eardfer as “Dandruff -

Treatment Shampoo’ manufactured by
M/s. Abbot, Bombay, is a subject matter
of dispute between the Central Excise
Department and thé manufacturer since
1 gla of June, 19y6. The Government
of India have issued a show cause notice

dated 18-5-1978 to manufacturer under -

ides to clasify the product on the batis
of the above findings under Tariff Item
14E of Central Excise Tariff then the
dxﬂ'ere::_ial S:mn;aleﬁ.cxcti:z duty on clear-
al ‘Selsun’ effec from July *
tilllfuMa 78 ugto about Rs. 3782 ﬁkgas
From June *78 onwards, no cléarances
have been effected far Selsun for home
consumption. .

(b) Commissioner, Food and Drug
Administration, Maharashtra, has con-
firmed that the preparation of Selsun
does not contain any fungus.

(c) The matter is under examination.
Proposal to fix selling price of
Bulk Drugs

4750. SHRI YASHWANT BOROLE :
Will the Minister of PETRLOLEUM,
CHEMICALS & FERTILIZERS be
pleased to state :

(a) whether interms of new Policy
common selling price for bulk drugs based
on the cost of production of major efficient
producers are pro to be fixed; if
80; the basis on which such pricea shall be

(b) bow Government will protect new
and small scale units who have generally
high cost of production; and

(c) whether any representations were
received in this regard and ifso, Govern-
ment’sreaction to such represatation ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRIH.N. BAHUGUNA) :(a) The
Pricing Policy which forms a part of the
Statement laid on the Table of the Lok
Sabha on the 29th March, 1978 containing
Government decisions on the report of the
Committee on Drugs & Pharmaceuticals
Industry (Hathi Committee) envisages
that where the indigenous bulk drug is
produced by more than one manufacturer,
a common selling price for sale to all for-
mulators will be fixed initially on the basis
of the average cost of production of relas
tively more efficient firms which account
for a large percentage of the output.

(b) and (c). Representations from the
Associations of Drug Manufacturers on the
question of providing protection to the new
and small scale units in the matter of price
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fixation were received. It has been clari- and the position in this regard !41
fied to them that Government may fix a been wed in ympm(b)of
u,lghwed ayerage price with te re- Sabha on No. 502 answered

on prices for indivn:lhe firms ;: ‘qn 1277, Deeﬁhmoflnmmmdin::
appropriate ¢ where re are su or release of Methyl Dopa dur
tnldxﬂ'ere::;mlh:mt of production 1976-77 are given in the attached state-
bulk drug among the different ment.
mnn
In 1977-78, the tt. issued allocatiom
ers h respect of L-base 1o individusi
units § the Mi of

Release of canalised bulk Drugs for
various Druga and non-drug Units

7g. DR. VASANT KUMAR
PA&T IT : Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state :

(=) dctalh regarding name, quantil
and date of recommending release o
canalised bulk drugl for various drug and
non-drug units by his Ministry to the
CPGIIDPL dunng the last 2 years

{b) provisions of policy under wluch
eu:h)of these Jetters l‘)v.;re issued ; and

(c) whedwr :hrovtg 3 this thechanism
N

dian companies
hm been hel and if so0, details of
unintended beueﬁt in the form of more

raw materials obtained by them ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

SHRI H. N. BAHUGUNA) : (a) and
(b). Min. of P.C. & F. (Dcpmmentol'
C & F)laid down parameters for distri-
bution of canalised bulk drugs within the
frame-work of Import Trade Control
Policy to Small Scale and DGTD units,
Clarifications arising out of the application

dance with
notification No. 4.-1'1'(;(?:@3;77

dued _7-77 Details of
indicated in the ll.ucbed u-ma.

regnd- the circumatances in which
CPC were asked to release 1°5  kgs. of
Prednisolone in favour of Ms Wamer
Hindustan Ltd, during 1977-78, the rele-
vant details have already furnished
m y 10 Lok Sabha Unstarred Ques-
0, 8802 answered on 2-5-78.

Certain releases of Vit, B 1, Vit. B 2
and Folic Acid were also cleared by the
Depu in 1977-78 in favour of a few non-

drug units. '}’hc details of such releases
and the circumsiances under which these
were cleared have already been furnished
in reply to Lok Sabha Starred Question
No. 341 answered on 8-8-78.

On 29-12-777, CPC were asked to relense

6 kgs. of Vit. ‘A’ in favour of Mfs Mysore
Snackfoods L., Bangalore who required
it for being utilised in the manufacture
of extruded re.dy-to-eat food for use in the
mld-day mme of the Ednutwn
Deptt ment of Karnataka.
1t is, however, not known whether the
material was actually supplied by the

of the distribution policy were also given (c) As the action taken by the Deptt.
umdwhenmght. was b.l:;dthon wrlldeﬁ;:ed policy and
) pnnc:p ¢ question of certain forei
During 1975-76 and 1976-77 action was and Indian ‘1 ies deriving uni dod
taken to regulate releases of Methyl Dopa benefits does not arise.
Statement
Name of canalised bulk Date of Name of Company Quantity (kg.}
drug/raw-material recommens
dation
] L] ] 4
1976-77
Methyl Dopa? . . 3-8-76 IDPL . . . . 5000
Merch Sharp & Dohme . 2000
Dey’s Medical Stores . . 2000
Themls . . . . . 2000
2000

Suneets Labs. . . .
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1 2 3 P

Gujarat Pharmaceuticals . 200

Jagson Pal & Co. . . . 200

Unique Chemicals . . . 200

Cadila Lab. . N . 200

14-9-76 Dolphin Laboratories Pvt. Lid. 200

26-11-76 C. 1. Laboratories . . . 6oo

28-2:77 Cadila Labs. . . . 50
I-‘o:' :976-877 &

977-7

L-Base . . . 19-7-77 Day-S¢-Chem. . . 45000
(1977-78 only)

19-8-77 Microbe Labs, . 2374
(1977-78 only)

19-7-77 Trichem Labs. . . . 2968

19-8-77 Nectrine Pharmacy. . . 5805
{1977-78 only)

19-7-77 Vitco Labs. N . . 2691

Do. Imperial Pharmaceuticals . 2242

Do, Usan Labs. ‘e . N 71514

Do." Metro Chemicals . . 575

Dol Fine Organic c v+ e 575

Do.} British Pharmsaceuticals . 2942

Dot  Unique Pharmaceuticals . 575
187 Jgon Bl g Co.. - (1977?:33'0“1?)
28-7.77 Pharmachem s e e (107 _ﬁ;%ﬁmly)
19-8-77 Pharma Indiana . . . (197?3?0:11)')

Do. Piya Pharma . . 1363 '

977-18 o n )

19-7-77 Syntholab . . . 575
19-8-77 Pure Drug (India) . (xg7;-3;g oqu-)
Do.”  Jatin Pharma . e e (197;?7631 only)
a1-g-77 Nirlac Pharmed . . . (o7 ;_%oon‘y)
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1 a 3 P
L. Base « + +« 19-7-77 Allied Chemicals & Ph:rmn- .
ceuticals . 575

Do. Basic Pharma . . . 575

Do. Bombay Drug House Pvt. Ltd. . 575

Do. Gratus Pharma . . B 575

Do. Sundeep Drugs Pvt. Lid. . 575

Do. Poly Drug Chem. . . . 575

Do. Theo Pharma . . . 575

Do. Champharma Chemicals &

Pharmaceuticals Products . 575

Do. Intrachem . . . 575

Do. Reveric Pharmachem. . 575

Do. Gufic Pvt. Ltd. . . . 575

Do. Suchem Lab. . . . 575

Do.  Vichem Labs. . . . 575

Do. Barichem India Ltd. . 575

Do. Biomex Remedies . . . 575

Do. Orion Chemicals . 575

Do. Avron Pharmaceuticals . 575
19-8-77 J. K. Pharmaceuticals (1977-;58,0only)
27-8-77 Premier Pharmachem. 250

(1977-78 aaly)

5-9-78 Pharmaryuth Chemicals . 1047
8-9-77 Polydrug Laboratories . 575

Do. Imphachem Industries . 575

Do. Santosh Pharmaceuticals . 575

28-9-77 Sunchem Laboratories 250

(1977-78 only)

20-1-78 Canberra Chemicals . Do.

Pilferage oxr Theft of Fertilizers
from Fertilizer !'.etory

6 g SHRI SUBHASH CHANDRA
BOSE ALLURI 1 Will the Minister of
PETROLEUM, CHEMICALS AND

FERTILIZERS be pleased to state £

(a) what is the amount of loss suffered

from fertilizer factories during the last
three years; an

(b) what steps are being taken ‘to pre-
ventsuch recurring losses due to pi ?

THE MINISTER OF PETROLEUM
AND GHEMICALS AND FERTILI-
ERS (SHRI H. N. BAHUGUNA)
(n) and (b). Tbere jred informat
bdngcolemrdmdwmbelmdon the

by wa; of pilferage ot theft of fertilizers Table of the Howse
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R

. SHRI VIJAY KUMAR
OTRA : Will the Minister of
RAILWAYS be pleased to state :

(a) what is the approximate number of
who travel daily to New Delhi
i ing States;

(b) is it true that the trains by which
mvelmll‘ 3. eahind hened o1,
the commuter can never be sure of

reaching the office or place in time ;

(c) is it also true that such commuters
swarm into the reserved compartments
and cause great inconvenience to the

other passengers; and

(d) if so, what are being taken to
st &c above ﬂ\in'g‘:p:ight ? &

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) About

25,000.

No.  Punctuality formance of
lo;b? trains in chlhi area l;:r:‘atisﬁu:tm'y.

(c) Cases of commuters entering re-
served coaches around Delhi and other
important stations, have come to the notice
of the Railway Administration,

(d) Staff manning reserved coaches
have instructions to ensure that unautho-
rised passengers do not enter the reserved
coaches, At times, however, it becomes
difficult to control such passengers.
Surprise checks are conducted and un-
authorised passengers travelling in those
coaches are dealt with as per rules. Cases
of deliberate negligence on the part of the
staff manning reserved coaches are viewed
seriouwsly and appropriate action taken
against them,

Di fons with ':;' i Indian
Oil Corporation by representatives
of Rcf"ljnery Works

of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state @

(a) whether  representatives of  the
Barauni Oil Refinery Works Union met
the Chairman of the Indian Oil Corpora-
tion mcently to resolve the dispute arising
out of the ‘go slow’ tactics launched by
the Technical Staff of the refinery ;

msb) if 0, the nature of the talks held;

. SHRI AHMED M. PATEL
will*be Vininaz of - !

(c) the reaction of the Government in
thudreprd 2

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILIZERS
é?rlﬂu H. N, BAHUGUNA) : (a) Yes,

(b) The major demand made by the
varions unions and different groups of
workers during the talks was a removal
of stagnation among the employees. An
offer was made to the tatives of
the various unions iding stagnation
relief to employees of single cadre posts
by giving them one scale higher as
to them without change in their job and
designation, This is on the basis of a
similar offer made to the recognised union
of Gauhati Refinery and ed by them.

, the Unions at Barauni have
made demands If:rw reducing thc;nlfimiht“ of
12 years to as as 5 years e
demanded that the scheme should cover
categories of employees in posts other than
single cadre also.

(c) Thematteris under examination

Vacancies Flled by Promotions
and Direct Recruitment

4755. SHRI SHIV SAMPATI
RAL] ¢ Willthe Minister of RAILWAYS
be pleased to state :

(a) the number of vacancies filled b
promotions and direct recruitment in mﬂ
class/category and 1.gradc: over Allahabad
Bikancr, Delbi, Firozpur,  Jodhpur,
Lucknow, Moradabad and railway elec-
trification of Northern Railway and how
many among them were from SC/ST and
how many of them were belonging to
Non-SC/ST in the year 1977 ;

(b) the number of vacancies in ecach
class, category and ,gade which had come
to the share of SC/ST as reserved quota
including carry forward  vacancies ;

(c) whether the entire vacancies in
reserved quota were fully subscribed (give
details); and

(d) if not, whether any  special
steps are being taken to a sccure adequate
representations of SC/ST and wipe out the
back-log ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS  (SHRI
SHEQ NARAIN): (a)to (d) . Inform-
ation is being collected and will be laid on
the Table of the Sabha.
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Sarvey of lines dl;l"ll‘ 1978-79.

4757, SHRI GIRIDHAR GO—~-
MANGO ; Wil the Minister of RAIL-
WAYS be pleased to state :

(a) the nam=s of the lines included for
survey for the y:ar 1978-79 and in the
Sixth Plan in the State of Oissa to convert
into B.G. lines;

(b) the reasons for non-inclusion of
Naupada-Gunupur N.G. line for survey;
and

(€) p:rozressofthe work and programmes
for the nsw lincs to be included

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a)to(c) . A
reconnaissance engineering-cum-traffic
survey for the conversion of Rupsa-Talband
narrow gauge line into broad gauge =
and its extension up to Gorumagl.inni /
Chakulia has been taken up during the
current financail year.

Surveys have also been taken up on
the request of the Government of Orissa
for construction of two new railway lines
from Talcher to Sanbalpur and  from
Koraput to Salur/Parvatipuram. Cons-
truction ofthe first phase of the Jakhapura
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Banapani line from Jakhapura to Daitari
is in progress, It li] not proposed to con-
sider’ conversion aupada-Gunupur
narrow gauge line inw.lmg gauge st
p! due to

The list of new lines and conversion
grojecu to be included in  the Sixth
lan has not yet been finalised.

Demsind for haltof Nava Jeevam
Express at Ratchur

4758. SHRI RAJSHEKHAR
KOLUR : Wil the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that there has
bzen a demand from a wide section of the
pinle o provide a halt of Nava Jeevan
F.xn-ess at Riichur Railway Station in
Karnataka ;

{(b) if so, whether a decision has been
taken to provide a halt; and

(c) if not, the reasons for such decision?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN) (a) Yes, several
representations  have been  received.

(b) and (c) 145/146  Ahmedabad-
Madras Nava Jecvan Express provides fast
service between these two cities. Pro-
vision of additional stoppages will slow
down the train to the inconvenience of
through passengrrs who have been  repre-
senting for rednction in  journey time.

Pilferage on Railways

4759 SHRI MADHAVRAO
SCINDIA :  Will the Minister of RAIL-
WAYS bz pleased to state :

(a) whether it is a fact that during the
financial year 1977-78, the pilferage on
Indian Railways was more than what it
was in the previous years;

(b) if so, comparative figures for the
last three years ;

(c) whether as a result  the railways
had to pay a huge sum in the form of
compensation; and

(d) if so, total amount paid during the
last threc years separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO iNAI&_A!N) :d (a) to (dz";; The
cases of pilferage during 1977 were
82,926 as 'oomg;red to8 63,985 during
1976-77, i.e, a decreasc of 4,059.

The statistics of the pumber of omes
and the amount of compensation &Hin
these cases of pilferage during isat

three years are :

Year Number of Amount of

in crores

of rupees)
1975-76. . . 1,56,181 7-22
1976-77. . . 86,983 {546
1977-78. . . 82,926 547

Pr of Oxy cycline
by M’s. Pfizer from L.D.P.L

4760. SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
PETROLEUM, CHEMICALS ND
FERTILIZERS be pleased to refer to
the reply given to Unstarred Question No.
1275 regarding manufacture of Oxytetra-
cycline by M/s. Pfizer dated 25yth July,
1978 and state :

(a) was the entitlement and actual
relcase  of Oxytetracycline effected in
favour of M/s. Pfizer on the basis of policy
parameters as indicated in reply to the
saic question ; ’

(b) how M/s. Pfizer were entitled for
release of Oxytetracycline from IDPL
when they themaelves are licenced to pro-
duce this drug ; and

(c) whether M/s. Pfizer are still  pro-
curing Oxytetracycline from IDPL and
if so, quantity supplied by IDPL during
currcnt year to Mj/s. Pfizer and whether
IDPL have met the demand of ather
users of Oxytetracycline in full before
supplying to Pfizer, under what provi-
sions of policy these supplies have been
eflected ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Upto the year 1976-77, the rclesmes
of Oxytetracycline were made by IDPL
as per demand received from various
units because this drug was banned for
import upto that year.

Oxytetracycline was canalised for the
first time in 1977-78. M/s. Pfizer were
entitled to a release of more than 20 tonnes
during 1977-78, both in terms of the ald
policy regarding supply of canalised raw
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materialsand the revised policy |
in October, 1977, but they were actually
: ed a quantity of 5'00 tonnes by

_ (b) There are no guidelines or instruc-
tions that drug manufacturing  units
licensed for production of a partjcular
bulk dru%l are debarred from obtaining
supplies thereof from other manufacturers]
suppliers’ of the same drug.

(c) Yes, Sir. Oxytetracycline has been
decanalised and put on the banned list for
the year 1978-79. For 1978-79, M]s.

zer registered a total quantity of 2y
tonnes with IDPL with delivery schedule
of g tonnes in the first quarter and 6 tonnes
in each of the remaining three quarters,
While IDPL have so far released a quantity
of 15 tonnes of Oxytetracycline to Mi/s.
Pfizer against the delivery schedule for the
first two quarters., they have met the de-
mand from other units also in full.
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Progress of complete take over of
Swadeshi Cotton Mills

ﬁ&. SHRI MONAN LAL PIPIL :
Willthe minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer toreply given to Starred Question
No. 761 on 18th April, 1978 regarding
Swadeshi Cotton Mills and state :

(a) the progress so far made by the
National Textile Corporation in taking
over complete management of Swadeshi
Cotton Mills Company Ltd., Kanpur
and its 5 units alongwith asscts investments
share, land, subsidiary comp i
two sugar units ctc; and

(b) why not other civil and criminal
action/proceedings arc taken against
erring erstwhile management ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) Possession
of six textile undertakings of Swadeshi
Cotton Mills Company Limited, Kanpur,
was taken by the National Textile Cor-
poration Limited immediately after the
1ssuc of the Notification dated 13-4-1978
in terms of Section 18AA of the Industries
(Development & Regulation) Act, 1957,
The question of take-over of other indus-
tries of the Company did not arise
since such take-over would not have
merited action under the said Act. Mean-
while, in terms of the arrangements app-
roved by the Delhi High Court, National
‘Textile Corporation is also in  possession
of certain portions of the premises of the
Company.

(b) The Ministry of Industry which is
concerned in the matter has informed that
there is no move for any such action. As
for as this Department is concerned, action
under scetion 408 of the Companies Act,
1956 had already been taken but the matter
is subjudice.

Representation from Sangll
P Municipal Council

4763. SHRI ANNASAHEB GOT
KHINDE : Will the Minister of RAIL-
WAYS be pleased to state @

(a) whether at the time of his visit
on the 15th June, 1978, to Sangli, Maha~
rashtra State, *he President of the Sangli
Municipal Counbcui!ll b“nlrd:m.d:h some re;

resentation to hi i ¢ amou
gl‘morethanm. xamh p::sd by the said
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council to the Railways as the price of
the Railway land sold to the Council ;

(b) if so, taking into consideration the
fact that such blocking of funds has resulted
in seriously affecting the developmental
activities of the said council, whether Go-
vernment will take a decision at an carly
date in the matter;

(c) if so, the probable datc when the
decision is likely to be taken ;

(d) whether till then the Government
will stay the demand of the remaining
amount of about Rs. 5 1/2 lakh raised
against the said council; and

(e) if not, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes.

(b) and (c) . ‘The land in question
was handed over to the Municipal Council
and other parties last year, but in view of
the subsequent proposal for restoring
Miraj-Sangli branch line, the Municipal
Council and othcr partics to whotn the
railway land between Sangli and Miraj
was handed over have been requested not
to make any construction thereon. In
case, it is ultimately decided to restore
the branch line, the land will be taken back,
otherwise it will be permitted to be used
by the Municipal Council, It will how-
ever, take some time more before a decision
is taken.

(d) Yes.

(¢) In view of (d) above the question
does not arise.

Promotion to Loyal Workers

4764. SHRI R. .. KUREEL :
SHRI SUBHASH AHUJA :

Will the Minister of RAILWAYS be
plecased to refer to reply given to
Unstarred Question No. 6514 on 11th
April 1978  regarding promotion of
coaching clerks as Commercial Apprentices
at New Delhi Station and State further :

(a) whether such like promotions have
been given to other loyal workers in Indian
Railwayss ;

(b) if not, reasons for giving preferential
treatment to these employees ;

(c) whether these employees were de-
puted by the Administration to work
against the Railway Strike in 1974 ;

(d) if so, reasons for making them absent
from their duty from 8th y, 1974to

2587 LS—3

13th May, 1974 and declaring them
loyal ;

. (e) if s0, number of other employees
given this type of  preferential benefits
to promotions in Northern Railway; and

(f) if so, the further redressal actions ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS  (SHRI
SHEO NARAIN) : (a) No. There were

no other such cases.

(b) As indicated in reply to Lok Sabha
Unstarred  Question No. 9638 answered
on g-5-78, there was only one solitary casc.
It was a case of fresls appointment as Com-
mercial Apprentice against 20% quota for
wards of Railway employees on the basis
of service rendered by his father.  There
was no question of giving any preferential
treatment in this particular case.

(c) to  (f). Do not arise as there
were no other employees similarly treated.

Change of name from Dumexto
Pfizer

4765. SHRI MOHAN SINGH TUR:
Will the Minister of PETROLEUM, AND
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) when it became known for the first
time to his Ministry that Pfizer have pur-
chased Dumex in India.

(b) when was the request for change
of name from Dumex to Pfizer received
by Government and what were the details
furnished by Pfizer for seeking transfer of
independent licence/approvals possessed
by M/s. Dumex in their name; and

(¢) when was the approval of Govern-
ment granted for such change in name and
on what basis and under what provisions
was this change in name allowed by
Govern: (nt ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHR} H.N. BAHUGUNA) : (a&to ().
Mjs. East Asiatic Company, a Denmark
based international Corporation  were
marketing, since 1946, Pharmaceutical
products bearing the name  of “Dumex”
manufactured by a combine of six drug
manufacturing firms known as Danish
United Medical Export. On 21st Novem-
ber, 1950 this was organised as a Private
Limited Company in the name of Dumex
Limited, as a subidiary of the Danish
firm—East Asiatic Company.

In May, 1958, M/s. Dumex submitted
an application for the issue of capital of
Rs. gu lakhs as preference capital of Mfs.
East Asiatic & Co. India Limited and Rs.
30 lakhs as equity capital to M/s. Pfizer,
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Panama. They stated, as justification
thercfore, the fact that M/s. Plizer proposed
10 invest and would al»o fernish technical
know how clc. for the manufacture of anti-
biotics in India from the basic stage.
‘This application was cousidered by the
Govt. in 1958 and was agreed to with the
approval of the then Minister of Industry.

On 10th June, 1960 Govt, agreed to the
issue of shares worth Rs. 25-10 lakhs to
M/s. Plizer Corporation, Panama by M/s.
Dutnex Limited, Bumbay for the establish-
ment of a plant in_ Chandigarh for the
manufacture  of  Oxvtetracycline  and
Tetracycline.

In July, 1960 the East Asiatic Company
(1) Pvi. Lud., intimated that 15,000 pre-
ference shares out of ¢ jo,000 preference
shares held by them in Mis. Dumex
Limited were redecmed out of the accu-
mulated profits, on the 3rd June. 1gto.
Hence, the East Asiatic Gompany (1) Pyt
Ltd. were left with only 15,000 preference
shares wit' a vatue of Rs. 15 lakbs only,
Thus M/s. Plizer acquired conwrolling
interest in M/s. Dumex Limited,

Later mn 1g6a, a proposal was made by
East Asiatic Co, (I; Pvt Lud, and Fast
Asiatic Co Lid. Danmark wanting to sell
all their shares in Dumex Limited amo-
unting to Rs. g'q lakhs of the face value
of Rs. 100 per. share to M/s, Pfizer at Rs,
200 per share

This proposal was agreed to in consulta-
tion with the then Ministry of Commerce
and Industry and Department of Company
Law Administration. The Depariment
of Company Law Administration cou-
sidered the price of Rs. 200 as fair and
rcasonable.  The procedure at that time
regarding consulting the concerned Admi-
nistrative  Ministry about  association
of foreign equity and the Department of
Company Law Administration to check
up the reasonableness of the price at which
the shares would be transferred was duly
observed in this case. Hence by the end
of 1960 Mfs. Piizer acquired the cntire
share-holding of M/s. Dumex. As arcsult,
M/s. Dumex Pvt, Ltd. ceased to exist as a
scparate Company in_ India, on its re-
incorporation as M/s. Pfizer. The name
of M/s. Dumex Pvt. Ltd. was subsequently
changed to M/s. Pfizer and Industrial
Licences and Registration Certificate held
in the name of Dumex were also endorsed
in the name of M/s. Pfizer in July. 1961.

Time taken by train from Udai
to Jodhpur par

4766. SHRI R. D. GATTANI
Will the Minister of RAILWAYS be
pleased to state :

(a; whether a time of more than t5
hours is taken by the train for reaching
Udaipur from Jodhpur which is a distance
of 301 Kms,; and
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(b) if so, whether efforts would be made
to bring down this time 10 a reasonable
limit ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR1
SHEO NARAIN) : (a) 221 UP Jodhpur-
Udaipur Passenger takes 12 hours 50
minutes from Jodhpur to Udaipur.

(b) Speeding up of this train is not
operationally feasible under the present
conditions of track and traction and the
need to maintain connections enroule,

Strength of Assistant Officers

4767. SHRI  KISHORE LAL 3
Will the Minister ol RAILWAYS be
pleased to state

(a) What was the strength of Assistant
Officers, Senior  Seale Oflicers, Junior
Administrative  Otlicers  and  Principal
Officers. department wise, in cach zone
in the Indian Railways in Apeil, 1974 and
in April, 1978: and

(b) What percentage of upgradation
has been done in the case of officers grade-
wise and Class 111 and IV employees since
1974 ¥

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) A statement is
Taid on the ‘Table of the House.  {Placed
in Library. See No. LT-2731/78].

(b) Number of gazetted posts upgraded

after 1-4-1974 . 305
J-A. to S.A. Grade 51 .}
S.S. to J.A. Grade 163 ]:»
JS/CL 1T to Sr. Scale gl_)|

Number of Class 111 posts up-

graded to Class 11 . 506
Number of Class HI posts

upgraded . . 24297
Number of Class IV posts

upgraded . . . 11538

Upgradations are done only on the basis
of worth of charge and responsiblities and
not on percentage basis.

Representation regarding Work
by ONGC in Tripura

4768. SHR1 SACHINDRALAL,
SINGHA : Willthe Minister of PETRO-
LEUM, CHEMICALS & FERTILIZ-
ERS be pleased to state @

(a) whether he had received any repre-
sentation cither from any M.P. or from
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the workers rcpresentatives of ONGGC
working in Tripura regarding the delay of
work in the State :

(b) if so, the details of the representati-
onfrepresentations; and

{c) the drtails of action taken on the
basis of  representation/representations.

THE MINISTER OF PETROLEUM
& CHEMICALS AND FERTILIZERS
{SHR] H.N. BAHUGUNA; : ‘a; to (c)
The General Secretary, ONGC Waorkers’
Union. Tripura Project Agariala and
Genrral  Seeretary. ONGC Workinen
Association, Calrutta jointly submitted a
Memorandum  dated $-4-76 through Shri
Samar Mukherjee, NMUP,  vide, his letter
dt. 11-5-77 Para s of "his Memorandum
which refers to the alleged  mis-manage-
ment and unplanned (Irilling in Tripura
Project, hesides West Bengal Project reads
as under -

“Drilling Aspects :

rilling is being carried oot at West
Bengal and Tripura singe  last 12 years
but so far practically is nil.  Although
there are s, many reasons b-hind itstillour
12 years practical experience does not per-
mit that a pujor portion of the reasons
cannot be avoided. viz., regular stuck up
in the wells d 1= to unplann- d drijiing op-
eration and were negligence of the yanage-
mentindecisionreleasing of drilling point,
frequent changing of decisionin allrespects,
which spoils the man power, material,
money and time ete. Therefore, it is ex-
pected that you will probeinto the matter
to put this vital organisation to & soand
footing.™

The matter was examined and cominents
were called for fromm the ONGC. In
regard to West Bengal 1 had already supp-
Yicd the reply in answer to Question No.
2192 in the Lok Sabba on 1-8-1954, which
may berefrrredto.  Insofar asthedrilling
workin Tripura isconcerned the apparent
slow pace of exploration by the ONGC in
Tripura has been mainly duc to the remot-
ness of the area, difficult sub-surface eondi-
tions and the high pressures encountered in
the drilling of the wells in  that State,

Howevergnotwithstanding these difficuldies,
further drilling in Tripura is being continu-
ed by the ONGC more vigorously.

Geol 1 and Geophysical S
by 3!':&.0 :: North l‘?yu:tm R:;;:z
and Eastern Region.

4769. SHR1 SUDHIR GHOSAL :
Willthe MINISTER OF PETROLEUM,
CHEMICALS & FERTILIZERS be
plcased 1o state :

(a) the name of the area in North East-
oan  Region and Eastern Region where

ONGC conducted geological and geophy-
sical survey up-to-date, period-wise ;

(b) thenames ofthescientists participate
ed in these survey work areawise ;

(¢) the details of the Report submitted
by cach of the survey team?

THE MINISTER OF PETROLEUM,
& CHEMICALS AND FERTILIZERS :
SHRI H.N. BAHUGUNA) : (a) t(c)

c necessary information is heing obtain-
ed from the ONGC and will be laid on the
table of the Sabha.

Petrochemicals Complex at
Haldia

4770. DR, B1JOY MONDAL : Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILLZEES be pleased
to state :

(a) whether West Bengl  Government
havegiven any proposal for a petrochemicals
complex at Haldia ;

(b if su. details of the proposal of the
State Government ; and

(¢j the action taken up-to-date in this
regard?

'TIHE MINISTER OF PETROLEUM
& CHEMICALS AND FERTILIZERS
(SHR1H.N.BAHUGUNA) : {a) to (c)
A letter of intent was issued to the West
Bengal  Industrial  Development Cor-
poration Limited, in November, 1977, for
the setting up of a petrochemical complex
upto the capacitics specified below :

Annuai
Items of manufacture capaciies/

tonnes
(1) Ethylene . . . 54,000

(2) Propylene . . . 30,000
(3) Prolysis Gasoline | . 46,000

(4) Butadiene . . . 8,000
(5) Benzene | . . . 8,000
(6) Ethylene Oxide . . 3,000
(7) Ethylene Glycol . . 10,000
(8) Diethylene Glyeol | . 1,500
(9) Ethyl Hexanol . . 21,000
(10) Isobutanol . . . 8,100
(11) N-Butanol . . . 3.100

(xa) HDPE | . . . 20,000
(13) PV.C. | . . . 45,000

The Corporation have yet to come up
with the feasibility reports.
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Sanctioned  Strength of House
Surgeons in Northern Railway.

4773- SHRI NATHU SINGH : will

the Minister of RAILWAYS  be pleased
to statc :

(a) the present sanctioned strength of
House Surgeons in Northern Railway
Hospital . New Dethi and the existing work-
ing sirength in that Hospital ; and

(b) if the working strength is not com-
mensurate  with the sanctioned strength
when the remaining vacancies arelikely to
be filled up?

'THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b) The
maximum permissible number of House
Surgeons that could be appointed in the
Central Hospital, New Delhi is 10. At
present 7 House Surgeons _are worln_ng
Actionis being processed to fill the remain:

ing three posts. :
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Maintenance of Rake

4774. SHRI BALDEV SINGH
JASROTIA : Willthe Minister of RAIL-
WAYS be pleased to statc :

(a) whether itis a fact that according to
the instructions existing on the Railways
cach rake shouldget primary maintenance
after a run of approximately rooo kms.
and secondary maintenance afler a run
-of 500 kms.;

(b) whether it is also a fact that 63 UP/
644 Lucknow Agra Express has been
extended upto Kota without any secondary
maintenance at Kota though the one side
run is morc than 600 kms. ; and)|

(¢} what remedial measures arc proposed
by the Government to avoid the violation
of rules which endangers safety ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) No. Normally
Primary maintenanceisgiven atthe origin-
ating Station and secondary maintenance
at the terminating Station depending on
the Rake links. No kilometrage targets
have been laid down for this purpose.

(b) Yes, 63 UP/64 Dn. Lucknow-Agra
Express has been extended upto  Kota,
. The Primary Maintenance of this frain is
based at Lucknow, the originating Station,
and Safe-to-run cxamination at Kota, the
terminating  Station.  After the Safe-lo-
run rxamination the train is fit 10 run for
its) return journey.

(¢) Does not arise, as no Safely rules
‘have been violated, B
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Consumer Price of L.P. Gas

4777. SHRI P. VENKATASUBBA-
IAH : Willthe Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS bc
pleased to state:

(a) whether the consumer price of LL.P.
(cooking gas) produced and marketed by
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‘the Government owned oil companies is
statutorily or otherwise fixed by the
Government

_ {b) ifso, the formula on which the con-
sumer price is fixed bothin the case of direct
snarketing by Indian Qil and Burmah
Shell through their retail agentsand in the
case of Hindustan Petroleum through
their wholesale distributors  like M/s,
Kosan GasGo. and East Coast Gas Pvt,
Ltd.., and Domestic Gas Pvt. Ltd. ;

(¢} whether it is a fact that wholesale
distributors like M/s. Kosan Gas Co.,
Bombay and East Coast Gas Co., Visakha-
patnam, while showing in their costings to
Ministry asif they are allowing Rs. 3.37 p.
as retail agents margin are actually paying
Rs. 2.75 p. only per cylinder ; and

(d) the reasons for the delay in imple-
menting the decision of the Government
Jor the take over of M/s Kosan Gas Co.
as announced on the Floor of the Lok
Sabha on gth  September, 1977 by the
Hon'ble Minister?

THE MINISTER OF PETROLEUM
AND CHEMICGALS AND FERTILIZERS
(SHRI H. N. BAHUGUXNA): (a) The
consumer  price of domestic cooking gas
for all marketing companies is fixed by
Government-—but not statutorily.

{b) and (c). The formula on which the
price  to the consumer is fixed
takes into account the various elements of
cost, eylinder filling charges, marketing
and distribution charges, margins, dealer’s
commission, local taxes, etc. It includes
a commission of Rs. 4.37/ cylinder. While
the formula applies to all the marketing
companies, the commision of  Rs. 3.37
cylinder is applicable 10 a full-fledg
ag-nt with complete facilities/services to
customers. Kosan Gas (one of the con-
cessionaires  of Hindustan  Petroleum
Corporation), has one main agent a.r'ld
some agents andsub-agents. The commis-
sions is shared between the  concessionaires
and their agents/sub-agents in proportion
to the services/facilities provided by them.
Agentsare given commission ranging from
Rs. 2.75 to Rs. 3.37 per cylinder and the
sub-agents from Rs. 1.25 to Rs. 1.75 per
cylinder depending on theservices perform-
ed bythem. Asper arrangementreached
by East Coast Gas Co./Domestic Gas Co.
Pvt. 1td., {which are the concessionaires
of the Vishakh Marketing Unitof HPC—
the erstwhile CORIL) with their agents
dircetly, an amount of Rs. 2.75/ eylinder is
given 1o their agents as against Rs. 3- 97/
cylinder pro ided in the price build-up.

(1) Steps in this regard have already
been initiated.

AUGUST 29, 1978

Written Answers 76

Consideration of Hathi Committee
Report

4778. SHRT OM PRAKASH TYAG! :
Will the Minister of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased to state :

(1) whether Government have consider-
ed the report of Hathi Committec ;

(b) ifso, the details of the major recom-
mendations thereof accepted by Govern-
ment ;

(¢} whetlier Government have also ac-
cepted the recommendations made in the
Hathi Committee  report  about multi-
national Drug Companies ; and

() if not, the veasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALSAND FERTILIZERS
(SHRI H.N. BAHUGUNA) : (a) to (d).
Government have taken  comprehensive
decisions on the recommendations of the
Hathi Comuittee and a Statement reflect-
ing the New Drug Policy has already been
laid on the Table of the House on 2gth
March.1978. Thesaid Statement contains
intrr abia, CGovernment's decisions on the
regulation of activities  of multi-national
drug compauirs and summarises the re-
commendation of the Hathi Committer on
the role of foreign  companies vis-a-vis
Government decisions thercon.
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engaged for con-
struction of Math Refinery

4780. SHRIPIUS TIRKEY : Willthe
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to  refer
to the reply given to Unstarred Question
No. 3236 re: contracts for construction of
Mathura Refinery on 8-8-1978 and to state:

(a) the names and addresses of the
Indain and Foreign Contractors/Firms engag-
ed for the constructionferection  of the
Mathura Refinery ; and

(b) what is the nature, magnitude and
value of work to be executed under the
contract by each contractor?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H.N. BAHUGUNA) : (a)
and (b). A statement giving the required
information is laid on the Table of the
House. [Placed in Library. Sce No.
LT-2732/78).
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Paying of reat by LD.P.L.

4782. SHRY KACHARUILAL HEM-
RA] JAIN : Willthe Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleascd to state:

(a) whether it is a fact that L.D.P.L. is
pay...g rent 20 per cent more to the land-
lords in addition to that a penalty of Rs.
45,000 has been imposed by D.D.A. ; and

(b) if so, the reasons therefor and
whether it is proposed to inquire into the
matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H.N. BAHUGUNA) : (a)
Indian Drugs and Pharmaceuticals Limited
have been paying 204, of the rent per
month as composition fee toDelhi Develop-
ment Authority only with cflect from 1-3.
1977. They deposited with Delhi Develop.
ment Authority a sum of Rs. 40,000 as
sccurity money which has since been
:djustcd against the composition fee

ue.,

(b) This arrangement was entered into
with the Delhi Development Authority
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as shifting to alternative accommodation
would have proved more costly, apart
from the fact that suitable alternative acco-
mmodation was just not available. The
Company propasc teshift to their own office
building, which is - under construction.

Fgerr Tl W @ T W - g

4783, wit Wehwrk wreo whad ¢ T
W WY gg wArw A v w3 O

(%) w1 dgar A Vvw A AgAET
R wRW HIE ARERE TR

(@) *n & 79 agw &2 § = wifon
ek % TR & v agt ) A gdEAE
1 § o war i @Y Y ow qiE 41 safew
W T & oY R Y ST AgEET AL-
A FY WY R F AT qiw
%.

ition of Board of Directors of
Khandelwal Ferro Alloys Limited

4784. SHRIM.A. HANNAN ALHAJ:
‘Willthe Minister of LAW, JUSTIGE AND
‘COMPANY AFFAIRS be pleased to state:

(a) what is the composition of Board of
Directors of the Khandelwal Ferro Atloys
Limited, Bombay, and the names of its
allied units;

(b) whether there arc reports of mis-
management in this group of companics
and its  directors are rawing heavy
salaries and perquisites; if so, full details

ereof ; and

(c) what action Government have
taken to cheek mismanagement in this
group of companies and whether any
inquiry has been made thereinto ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTT BHUSHAN): (a) The compoi-
tion of Board of Directors of M/s. Khan-
delwal Ferro Alloys Limited, Bombay as

AUGUST 29, 1978
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per the annual return of the company
made upto 13-4-1978 is as under : —

(i) Shri Madan Mohan R. Ruia, Chatr-
man.

(s) Shri K.R.K. Menon

(##7) Shri Jasvantlal Matubhai

(i) Shri K. Sadagopan

(v) Shri Shreenath R. Khandelwal
(i) Shri Pr h R. Khandeiwal
(vii) Shri O.K. Shah

(piii) Shri L.N. Jadhvani (Nominated
by IFC of India) .

According to the Annual Report for the
Ycar 1977, the company hasgot two units
namely,

(i) FERRO MANGANESE UNIT
(#) TUBE MILL UNIT

(b) Certain camplaints were received
from a st } “d.OIch)'.hr ¥ L
allegations regarding (i) the management
xtegp of the cgmpnnf' since the abolition of
the Managing Agency system, (ii) drawal
of excess perquisites by the Directors and
(iii) sale of steel tubes to Khandelwal Pri-
vate Limited to derive substantial profics
for Khandelwal Directors.

(c) Enquiries were made into these alle-
gations and it was found that there was no
substance in these allegations.

Removal of Cheirman and Disrector
of Belapur Sugar and Allied Ind ustries

4785. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of LAW JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether his attention  has_ been
drawn to the news published in the Finan-
cial Express of 27th June, 1978, regarding
resolution for the removal of the Chairman
and Director of Belapur Sugar and Allied
Industrics;

(b) if so, whether there is any pressure
direct or indirect on the Government for
changing the management; and

(c} whatare tne views of Government on
the existing management which is nomina-
ted by the Government?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) . (a) Yes, Sir.



81 Written Answers BHADRA 7, 1900 (SAKA)

(b) No, Sir.

i (c) S/Shri H. B. Dhondy and R.R.
Desai were appointed as Gov t
Directors under section 408 of the Com-
panics, 1956 for a period of two years
with effect from 28-3-1973 and their tenure
expired on 27-3-1975. cre are no Go-
vernment nominated Dircctors on the
Board of the company afier 27-3~1975-

M dum from Employ Union
of Eastern Gas Power Company and
its A jated C

4746. SHRISAMAR MUKHERJEE:
Will the Minister of PETROT.EUM CHEM-
ICALS AND FERTILIZERS 02 picased to
state:
{a) wacther Government have received
a memorandum from the Eastern Gas
=Power Company and its associated con-
cern’s employees union expressing appre-
hension, the sizeable section of the employees
may b rendered surplus and retrenched as

a resalt of the Conere’s reported decision
for restructuring of the prescent system of
distributorship ;

(b, if so, whether Government  have
taken steps to alleviate the fear expressed
by the cmployees’ union; and

(c) the details thereof?

THE MINISTER OF PETROLEUM
AND;CHEMICALS ANDFERTILIZERS
(SHR1 H. N. BAHUGUNA): (a) Yes, Sir.
s

(byand {c;: Asalre:rdyindicatedin the
Statement made in the Lok Sabha on
15-5-1978, restructuring of the cooking
gas distributorships has been
dzcided upon to ensure that such distri-
butorships do not become or continue to
b~ too big and thus deprive others from
the opportunity of running  such distri-
butorships. While the restructuring may
result in certain employees being rendered
surplus at certain points, it may at the same
tim* generate better employment opportu-
nities at the new points. Oil companies
may also persuade the new distributors to
explore the possibility of engaging em-
payees retrenched hy big distributors.

Shifting of Main Office of Bongaigaon
Refinery Patro.Chemicals Ltd

4787. SHR1 PURNANARAYAN
STNH A :Will the Minister of PETROLEUM
CHEMIGALS AND FERTILIZERS be
Dleased to  state:

(a) if it is a fact that Chairman and
Managing Director, Bongaigaon Rcfinery
and Petro-Chemicals Limited promised
to shift the main office of Project to Bon~
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gaigaon while answering to some sgitators
tn  Assam;

(b) isitafact that the office of the under-
taking has failed to implement his promise
and he still maintains his office in New
Delhi and still following the policy of
denying employment to local people in
em‘ijlumcm and allotment of contracts;
an

(c) if s, action Government propose to
take in the matter?

THE MINISTER OF PETROLEUM
ANDCHEMICALS ANDFERTILIZERS
(SHRI H. N. BAHUGUNAj}: :a) to
(c): ‘The Managing Director
had promised to shift his officc (0 Pongai-
gaon by the 1st June, 1978, and his «ffice
has bren shifted to Bongaigaon with effect
from 1st June, 1978,

The company is having at present a
liaison office and some other s1aff in New
Delhi.  The purpose of having this office
is to maintain contact with the company’s
consultants, whose head offices are Jocated
in Dclhi, and also the administrative
Ministry.

The employment paolicy of the Company
is governed by the Government’s guide-
lines issued from time to time.

Contracts arc awarded by the Company
on the hasis of tenders and strictly in
accordance with the normal tender pro-
cedures,
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rmission letters issued to Drug
E:hl without Seal of the Ministry

4790 SHRI UGRASEN : Wili the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

ra) wheth -t is a fact that Industrial
licenees, theie clarifications and other
Jettrrs issued under T (D & R) Act possess
the seal of the issuing Ministry;

(b) whether it is a fact that Permission
Letters which were gran ted to drug manu-
facturing units don’t posscss any scal an.d
were issued by officers in excess of their

wers, violating provisions of 1 (D& B)
Act and rules made thcrcpnder: Bive
details of officers involvt:d in the issue
of Permission letters; details of permission
letters issued product wise, whether l’{f‘f?rf-
igsuing cach an'd every such Permission
Letter, application for industrial licence
was received or not; and

fc) how many applications of I'ndian
frms for euch formulations were rc‘]ec.n-d
al.t the sam~ time: drtails of such applica-
tions and reasons for rejection?

{F, MINISTER OF PETROLEUM
A\‘ST‘T}){EHEMICALS AND . ‘FF:'.RTI.
{NZERS (SHRI H. N. BAHUGUNA) :
tay Al Indnstrial Licences issued under
the Industrirs (Development & Reguia-
gion) Act or any amrndmr-n'ls made to the
Tndustrial Licence under this Act bear the
Geal of the Ministry of Tndustry. -

AUGUST 29, 1978

Written Answers 84

(b) Consequent on the coming into force
of the I (D & R) Actin 1951, firms which
were in existence before the Act came into
force were entitled to Registration under
the Act for their existing range of produce
tion as well as such items where the parties
h)nd tak=n cffective steps to manufacture
them,

Various Companies appreached the Govt.
from time to time  subsequently, secking
authorisation for the manufacture of articles
which could be produced Ly them without
adding to their existing plant and machi-
nery. The Licensing Committer  at
their mecting held on 23-11-1 9554 examined
thisissur in the context of the mmplications
of the term “*new article’ and held that
a broad view cf the definition f “pew
article’” was reasonable and hould be
taken  The Committee felt that, where
no new Trade Mark or new Tatent was
involved and the product was  covered
within the ambit of the same iiem in
Schedule I of the 1 /D & R Act. 105+ for
which the concerned company held a Re-
gistration/Industrial approvals, then such
product would not be a “new article”
and there should be no objection to the
Companv manutacturing jt.

Based on this decision, and with a view
tr enabling Conpanies already holding
valia authorisation te fully utilise the exist-
ing machinery, without adding to cither
royalty burden or plant and machinrry or
seeking any  additional concessians for
import of raw materialsin relaxatien of the
general ‘mpart policy, Permission Letters
were issued to such Companies,

Generally, these letters were issued with-
out any seal of the issuing Ministry because
thev were in the nature of a clarification as
to the meaning of *'new atticle” and ¢la-
borated the authorisations for manufac-
ture available to the party. namely, Regis-
tration Clertificates and Licence, therehy
explaining to them thatthey were authorised
to manufacture these additional items
without a separate licence, prrided the
following 4 main conditions were aatisficd -

(i) No additional plant and machi-
nery will he required for the purpose;

tii) No royalty will be payable;

(iti} The productswould he marketed
under trade marks already in use and ne
new patent wasinvolved.

(iv) No special concession in regard
to the import of basic raw materials and
ingredients would be made in relaxatien
of the general Tmport Policy in forer
from time to time,

Details of Permission Letters are fur-
nished in Annexure TY of Chapter V of the
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Hathi Committee Report, which has
already been laid on the Table of the
House.

(¢} Since the Permission Letters were
issued in the fiftics, it is not possible to
state if Indian Companies had been re-
fused the manufacture of any such item
covered by Permission Letters issued to
Foreign Companics.

Reduction in cost of prodnction of
Fertilizers

.ﬁgl. DR. SAROJINI MAHISHI:
Will  the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) in view of the fact that more than
Rs. 50 crores are given by way of subsidies
to indigenous phosphatic fertilizers, what
concrete steps are being taken by Go-
veenment to reduce the cost of production
of these fertilizers; and

(b) what is the towal guantity of phos-
phatic fertilizers imported in the past
three vears ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) About 6v to 70 per cent of the cost
of production of phosphatic  fertilizers
15 accounted for by the cost of basic inputs
like imported phosphatic  acid, rock-
phosphate, bulk of which is imported,
and potash and sulphar, both of which
ate also imported. As the inputs are
mainly imported. we have little control
over their cost. However, it has been the
constant  endeavanr of Government  to
reduce the cost of production and make
fertilizers available to the farmers at
reasonable prices. With this in  view,
measures such as reduction in import
duty on phosphoric acid, reduction in
excisee  duty  on super-phosphate and
reduction in the price of imported potash
were taken in the past in order to reduce
the cost of production and thereby, he price
to the farmers,  Since, however, these
measures were not adequate to bring about
significant reduction in the prices of phos-
phatic fertilizers, the scheme of price
mpport was introduced with a view to
bringing down the prices.

{b) The quantity of imports of phos
phatic fertilizers in terms of nutrient is
furnished below:—

uantity
Ql'n lakh
Year tonnes of
P 205
1975-76 e 337
1976-7 . . . . 029
1977-78 . . . . 1-64

Lay offin M/s. Dharanghdra Chemical

Works and M/s. Plastics Resing

ted, Sahupuram Ar ri
and Tirunelveli

4792. SHRI K. T. KOSALRAM: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleased
to statc:

{a) whether it is a fact that there was
lay off in Messrs  Dharonghdra Chemicals
Works, Sahupuram and Messrs Plastics
Resins Limited, Sahupuram, Arumuganeri
Tirenelveli District. Tamilnadu  State
during the current year as - well aslast year;

(b) if so, what is the reason therefor;

(¢) whether Government are aware that
a number of small scale industries depen-
ding upon the raw material Resing, will
be affected if Mfs. Plastics Resins were
to stop production; and

() if so, whether the Government
would take over the thanagement of this
Unit in the interest of the small scale
industrics  or  whether  the alternative
entrust the management with its sister
Unit vir., Dharanghdra Chemical Works
Lwd.. Sahupuram for its management?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) (a)
and (LY. There was no lav off in M/s.
Dharanghdra  Chemicals Works during
the current vear or during the last year.
M/s, Plastic Resins and Chemicals Limited
was closed from 11th November to 24th
November, '77 and during this period the
workers were laid off. The factory again
closed down on 15th February, 78 due to
uneconomic operations and the lay off
of the workers continues since then.

(¢) and (d) . The problems of this
Company were discussed in  an inter-
Ministcrial Mceting and the matter is
under examination,

In the meantime, import of PVC resins
is being allowed to mcet the gap between
the demand and the indigenous availability,

Sale of Non-Canalised bulk drugs to-
IDPL on high-sea basis

$703. SHRI RAMJILAL SUMAN:
Will the Minister of PETROLEUM,.
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) details of non-canalised bulk drugs
sold to IDPL on high-sea basis during
the last three years, year-wisc;

(b) under what authority were these
high-sea sales were also cffected in favour
of any other authority; if so, details
thereof: if not, why; and
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(c) whether for allowing high-sea sales
and making delivery of nou-canalised
bulk drugs it was ascertained that IDPL
hold necessary in lependent licence for
manufacture of formulations covered; if
not, under what authority were non-
canalised items refcased to IDPL on high-
sca basis?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Details
of non-canalised butk drugs sold by CPC
to IDPL on high sca sales basis during the

last three years arc indicated below:

AUGUST 29, 1978

1975-76  1976-77  1077-78

Vitamin A e 70175 MMU

Procaine

Penicillin - 3000 BU 1000 BU
(By air)

{(b) The import of Vit. A which wus a
banned item for import during 1976-77,
was authorised at the instance of Mi
of Health and Family Welfare in
of IDPL to meet a specific requirement
in respect of the Family Planning Pro-
gramme. This import was necessitated
due to shortage of this drug in the itudi-
genous market and it was an ad  hoc
arrangement,

As regards Procaine Penicillin the ma-
terial was imported by CPC to neet
IDPL's requiremenis for an export order
from Afghanistan and the import was
authorised against an advance licence
issued in favour of IDPL by the Office
of CCI&E.

In the case of canalissed raw matcrials,
IDPL share with CPC the responsibility
for distribution of such raw materials
and in this capacity take delivery of ma-
terials on high sca sales basis from the
latter. On the same analogy, in the
instant cases also, the material was trans-
ferred on high sca sales basis by the CPC*

If the reference in the words “any other
-authority’ is to an ‘Actual User’, the Mi-
nistry has no knowledge whether any
other actual user made a sim lar request
10 CPC for supply of non-canalised fraw
materials on high sea sales basis.

~(c) No, Sir. The basis on which non-
canalised items were released] to  IDPL
on high sea sales basis, has hcen  ex-
plained in (b) above.
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Cost price of urea

4794. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased 1o siate:

(a) what is the present units cost price
of urea produced in the country: and

(b) what is the present unit cost price
of urea which is being imported from
aborad and the reasons for the difference
in costs ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND  FERTILI-
ZERS (SHRI H. N. BAHUGUNA).
(a) and (b). The cost of production of urea
in the country varies from plant to plant
depending upon such factors as the capital
cost, feedstock used,  vintagr, process
adopted, location, cost of utilities etc.
The price of imported urea does not
depend on ity cost of production in the
exporting countries it on the interpa-
tional market forces. Data in respret of
the cost of production of urea it other
countrics is not available in a form that
makes comparison with the cost of pro-
duction of indigenous urea possible.

Money collected by Ms. Bharat /P)
Led. from Cement Stockists

4795. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW. JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that a huge
amount have been collected by Mfs.
Bharat (P) Ltd. from the Cement Stockists
in the form of advances  security loans,
etc. and misappropriated; and

(b) if so, what action has been taken by
Government  against  the  Ex-Exective
Directors of the Company?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY  AFFAIRS
(SHRI SHANTI BHUSHAN) (a) and
(b). Presumably the question refers to
M/s. Bharat Overscas Private Limited
This company was acting as sole selling
agents of M/s. Jaipur  Udyog Limited,
and had taken. large suma of
money from cement dealers.  The preeise
position in this regard is not known, since
the company has not filed any balance
sheet after March 31, 1974.

Due to complaints reccived about non-
supply of cement and/or non-refund of the
advances, action is being taken to conduet
an inspection of the books of accounts
ete., of the company under section 209A
of the Companics Act. 1956 to get a clear
idea of the irregularitics committed, if
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any, and to take such action as may be
c:{led for.
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Drug to control Tuberculosis

4797. SHRI AMRSINH V.
RATHAWA:
SHRI SUKHENDRA SINGH:

Will the Minis'er of PETROLEUM,
CHEMICALS AND FERTILIZERS be
plc'nwd to state:

(a) whetherthe Central Saliand Marine
Chemicals  Research Institute, I3ha-
vnagar has achicved a break-through in
preparing a drug from a seawecd to
control tuberculosis;

(b) ifso, the progressive results achicved
so far in this direction; and

(c) the time by which the drug is likely
to be put in commercial production ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). Information is being coliected
and will be laid on the Table of the
House. 4
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Request for shifting of Mathura
Refinery

4799. SHRI D. D. DESAI : Will the
Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether twelve eminent  perso-
nalities of the country have written to
him requesting him to intervene and  shift
the site of Mathura Refinery to a less risky
site to save Taj Mahal and Agra city from
pollution; and

(b) if so, what action he proposcs to
take in the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) No, Sir.

(b) Does not arise.

Appointment of Managing Director-
of Jeypore Sugar Company Orissa

4800. SHRI M.R. LAKSHMI NAR-
AYANAN : Will the Minister of LAW,
USTICE AND COMPANY AFFAIRS

» pleased to refer to the answer given to
Starred Question No. 1017 on 8th May,
1978 regarding Jeypore Sugar Co. Ltd,
and state :

(a) whether the Jeypore Sugar Company
Orissa , has now made an application for
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app-oval of Mrs, Raj shwari Ramakrish-
nan as Managing Director il so, whether
Governm :nt propose that she will not be
given approval ;

(b) whethar it is true that the Manage-
ment uf Jeypoee Sugar Company ¢onsist-
ing of one family abso is in the nunage-
m nt of K.G.P, Ltd., Madras ; if so, wnat
are the family members ; and

(¢) whether it is a face that representa-
tions were made by <hareholdery of K.CLP.
Limited more than a vear ago for appoint-
ing Government Directors: (o so. what
actiong has been  taken o lar on these
representations ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFFAIRS SHRI
SHANTI  BHUSHAN. : fa} You, Sir
The proposal of the caompany o the re-
app intment of Shrimuti RAJESHWARI
RAMAKRISHNAN as the Managing
Director of the company for o prorind of
five vears witheffir tivons 3-n-1977 onher
existing  remuneration has since been
received, and is und-r consideration,

(b} The following five directors of the
Jeypore Sugar Compuny Limited are also
the directors of Mis. K.C.P. Lad.

(i) ShriV.L.Dutt Managing Dircetor)
(ii) Mrs. V.R, Dhurgambal

(iii) Shri M.A, Krishnamachari

(iv) Shri R. Prabhu

(v) ShriP.R. Ramuhrishnan

(c) A representation from  Shri K.
Rajendra Chowdhary, Advocate has b en
received on behalf of some sharcholders
of the company for the appointment of
Government Directors on the Board of
M/y, K.C.P. Ltd, The samr is under
-comsideration of the Government.

Selection of Station Masters
4fior, SHRI RAM PRAKASH TRI-
PATHI :
SHRI DAYA RAM SHAKYA:

Will the Minister of RAILWAYS be
pleased to state ¢

(a) whether it is a fact that All India
Station Masters Association. Delhi Division
boycotted  selection of Station  Masters
Grade Rs. 455-700 on r1th June, 1978
and 16th July, 174 ;

(b) whether the hoveott was  due to
serions  allegations  of  anomalies  and
favouritism in the oral test which have heen
totally ixan-~1 hyv the adm’nistration of
Dathi D..... nth:eny » time ;
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(c) whether the same procedure of select-
tion in Grade Ru. 455-700 for 8, Ms. and
A.SMs is held in All Railways, if not, the
reason thereaf ; and

(d) what actiom the Railway adminis-
tration took for the favouritism given to
juniormost  persons under the cover of
cmergeney ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHLEO NARAIN }: fa) Yes,

(b} No,
{e' Yes: the post of ASMs/SMs in grade
Rx. y55-700 iRS) are selection posts on all

Indian Railways,

(d' Doer not arise,
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Inclusion of Representatives of RPF
in Staff Council

1805. SHRI DAYA RAM SHAK-
YA : Will the Minister of RAILWAYS be
bPlitascd to refer to the reply given to Un-
starred Question No. 1927 onz2sth July, 1978
regarding All India RPF Awsociation an
state

(a) whether representatives of the All
India R,P.F. Association willalso be includ-
¢din the Staff Council (Karamchari Pari-
shad) and if so, the number thereof; and
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(b) the  jugtification for including a
representative and C,S.0. of the Zonal
Railway Protection Force Association in the
Stafl Council when the Zonal Railway
Protection Force Association isrecognised ?

THE MINISTER OF STATE. IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN] : (a) No.

{b) The presence of Chicf Security Officer
on Staff  Council is considered necess-
ary on account of the fullowing 1—

(1) Chief Security Officer is the head of
the Force on the Zonal Railway as such is
conversant with the various  problems of
the Foree,  (2) Zonal Railways’ Associa-
tions do not represent the entire Foree and
assuch the CSO's presence will take care of
the interest of the other s1afl’ who are not
members of the Association. {31 The
attendance of GSO will help ultimaicly o
accelerate  the fullow-up  on decisions
taken which is in the ultimate imerest of
the Railwav Propection Foree.
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Broad Gauge Line from Guntakal to
Hospet

4807. SHRIP. RAJAGOPALNAIDU:
Will the Minister of RAILWAY & be pleas-
ed tostaw :

(a) whether it is a fact that the broad
gauge linc from Guntukal 1o Hospet isin
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Guntakal Division and metre gauge track
from Guntakal to Hoapet isin H‘:lfh Divi-
sion ;

(b) whether it is afact that there are
administrative  difficultics and waste of
man-power in regard to inspection of track
and other aseets ; and

{¢) in view of the abave facts whether
Government are willing to transfer the
metee gauge line alo o Guntakal Divie
sion ¢

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes, The Broad
Gauge line from Guntakal to Hospet falis
in Guntakal Division and the metre gauge
line from Guntakai }vm‘luding) to Hospet
in Hubli Division of 8cuth Clenwral Raul-
way,

(h) and {¢j, Nospecific administrative
or operational difficulties and waste «f man-
powver in regard to the inspection of track
and other awcts have su far come to light,
arising out of the existing arrangement.
As such the guestion of tean Jer of the o
ion from Hubli tw Guntakal Duison is
not under consideration of this Ministry,

Transfer of Nume in respect of L.P.G.
tiem of Indian Oil

4808. SHRI R.L.P. VERMA : wWilj
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
w0 state

(%) whether it is a fact that L.P.C, con-
nections of Endian Oil cannot e transfere
vd from ths name of a drpradent father o
bizson ; and if yo, the reasuns therefor;

{b) whether Government have geeeived
such roquests for transler and if yo, the
ﬁ:’m takenn by Government in this be-

alf ;

fe) whrether Government will ronsider
transfer of gas connections from dependent
pafents  oveg 6o years of agr ; and

(d) what is the procrdure for transfer
of a gas connection 1o the next of kins in
case of death of parenes ?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILIZ.
ERS (SHRI H.N. BAHUGUNA) : (a)
to (d).” As per present practice, normally

Ay connections are non-transfrreable. The
ndian Oil ntation  has no sestem of
transferting a gas connection from one name
to  another. However, in exceptional
citcumstances involving death etc., as
and when a connection haa to be tr o
ek at the request of a close blood relation,
at the Corporstion's instance, T[OC's
distributor t prepares & Termination
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Vuucher in the name of orginal su bxcriber
and then issues a new gas connection in
liew of the said Termination Voucher
(with a changed name). In such canes,
security  depumit for the gas eylinder and
pressure regulatur js collected st the pre-
vailing rates.

During the petiod frem 141238 10 3457~

Rl: no such reguest was rreeived in this
inistry,
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13, SHRI JANARDHANA [100]-
A.Iﬁ': Willthe Ministey of !'P.T'ROLHtM.
CHEMICALS AND FERTILIZ-
ERS be pleascd to state :

a; wheiher the Acromagnetic Survey
of (N(nhannmll Basin has been completed;
and

(b) if s, the results thereof?

m%}l:ltxmsm OF PZ“OT%S;‘

AND CALS AND ¥ER -

5!8 s!smu H.N. BAHUGUNA, : (8
&, Dir.

b) The pesultm will be known after the
da(u is analysed by the National Geophy-
sical Rescagch Insdtute « { Tndis at ther
Iaboratory and research ¢ reye st Hyders:
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Bogies and Buses set on fire in Mara-
thawada

~ 4812. SHRT AMAR ROYPRADHAN

. Will the Minister of RAILWAYS
- be pleased to state :

by (a) whether it is a fact that some rail
bogies and buses were set on fire in Mara-
lg;hwada on the 27th July, 1978 ; and

- (b) if so, what are the dstailsin this re-
d and the reaction of Government there-

~ THEMINISTER OF STATEINTHE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN : (a) and (b) : The
Cviolent azitation launched in the Mara-
‘thwada region affected the Railways from
28th July, 1978 onwards and as such there
‘was 1> incid ntof burning of bogies on the
\ath’ July, 1978. There were 4 instances
of arson —all on 28th July, 1978 involving
coaches in all. Out of 11 coaches g
were completely burnt and two slightly
t. Two cases as Crime No. 36 &
78 of GRP/Jalana u/s. 147/148/149/
,323-324-336-337-427-431  IPC read
h Section 127 and 128 TRA were re-
ered in connection with the incident
ich took place at Sailu Railway Station
e 7 bogies were burnt. In another
:nt which took place at Boker Railway
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Station, involving g coaches, GRP/
Purna registered a case under crime No.
B-44/78 ufs. 100-B, IRA, Similarly, in
another incident which took place at Chu-
dawa Railway Station involving one
coach , GRP/Purna registered casc under
Crime No. B-40/78 u/s. 100-B IRA. 26
agitators were arrcsted.

The information regarding burning of
buses in Marathwada region is not avail-
able.

Statewise Production of Crude Oil,
Chemicals and Fertilizers

4813. SHRI AHSAN JAFRI : Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whatis the State-wise production of
crude oil, chemicals and fertilizers in India
during the last three years;

(b) whatis the State-wise refining capa-
city ; and

(c) whether Gujarat is getting its due
share in the allocation of funds and other
benefits?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H.N. BAHUGUNA) : (a)
and (b) : A statement giving information
in respect of production of crude oil and
refining capacity is attached. Information
regarding chemicals and fertilizers is being
collected and will be placed on the
Table of the Sabha.

(c) Allocation of funds to projects in
various States including Gujarat is made
according to the Annual Plans.

Statement

‘000’ Tonnes

Crude 0il 1975 1976 1977
Production

Assam . . 4189 4267 4510
Gujarat . . 4004 4164 4237
Off-shore . y Nil 228 1438

Totz1 ) 8283 8659 10185
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Refining Capacity Mn., Tonnes per Ann-
um
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Civil Supplies Authorities. The details
thereof are as under :—

~ (i) At M{s. Modern Auto, Lucknow :
The raid was based on a complaint of
a scooterist. Petrol sample was drawn

Andhra Pradesh

. 1°55 by the Civil Supplies Department, but,
so far, no advice been received by the
Amam . . . . . i'25 oilcompany from them regarding adultera-
tion of the prod The repr ive
Bihar . . . . . 330 of the oil compamy had carried out the
. filter-paper test at the site and he did not
Gujarat . . . - . 4°30 find evidence of adulteration,
Kerala . . . . . 330
ii) At Lakshmi Motors, Jaipur :  Petrol
Maharashtra . . . . 875 sa.r(np)le was drawn by the '{)iiuicr Supply
. Officer, Jaipur, on the basisof a complaint
Tamil Nadu . . . - 2'50 a scooterist. The oil company has
tested a  sample of the  produsct which
West Bengal . . . . 2°50 was found to be on specification.
Total . . 2745

Raids on Petrol pumps for adultera-
tion in North India

4814. SHRI RAGHBIR SINGH :
Will the Minister of PETROILEUM
CHEMICALS AND FERTILLIZERS be
pleased to state :

(a) whether Government of  India
conducted any raids on the Petrol  Pumps
in Northern India during the last three

years ;

(b) if so, the names of such Petrol
Pumps on which raids were made for
adulteration of Petrol and Diescl ;

(c) the names of petrol pumps whose
pctdml and diesel was found adulterated
an

(d) whether an y action was taken
against them and ifso, the details thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) to (d) : Noraids have been conducted
by the Government of India on petrol
pumps in Northern India during the last
three years.

State Governments have been requested
to ensure periodical sample checks of
petrol sold from retail outlets (petrol
pumps ) und take appropriate action against
those indulging in adulteration.

According to the information available
with this Ministry, in the case of two
retail outlets (petrol pumps) of Hindustan
Petroleumn  Corporation Limited (Visakh
Marketing Unit), raids werc carried out
during May’ 78 by the State Governments®

Pending receipt of advice from  the
concerned  State  Authorities no  action
has heen taken by the oil company i
these two cases.  Hesides, the  above
two cases, in  one case at Dallabhagarh
(Marvana) a  retail outlet of  Bharat
Petroleum  Corpoation L., (BPC)
awned by M/s. Tara  Chand Saluja &
Soms, was  inspected by the Police on
receipt of  complaint about the  alleged
adulteration of petrol and high speed
dicsel oil. As per BPC's report, the
analysis showed that while the high
speed diesel samples were found to be on
specifications, the  petrol samples failed
on two  counts naml')y. octane number
and the final boiling point. The petrol
appeared to be contaminated to  the
extent of approximately 10, with product
like kerosene and mincral turpentine oil.
BPC had conveyed the test reports to the
Police authoritics and simultaneously wrote
to the dealer asking for his explanation.
The dealer had replied saying that no
adulteration had tuken place at his site.
As further investigations in this regard
are being carried out both by the oil
company and the Police authorities the
question of  taking action against the
dealer, at this stage, does not arise.

Study
of ives

af
4815, SHRI SARATKAR : i)
e Minister of LAW, JUSTICF:d&;I;:
COMPANY AFFAIRS be pi-
state :

o:kg_ﬂ':rynmetm

(a) whether Government havgqﬂ?:;ﬁ:t:g

any study Group of ranking and fag
lock into the salary structey of private
perquisites of the top execut,

seclor companits ;

(b) if 30, the salient f" ¥ thereof
and
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(c) what is the comstitution of the
Group and by which date it has been
ukctfto submit its report ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) to (c) : No
such Study Group has been constituted
by the Government recently, However,
the Bhoothalingam Study Group on
Wages, Incomes and Prices, which was
set up in October, 1977, has alrcady
submitted its report. report, besides
other things, deals with the remuneration
structure of managerial personnel of
private scctor Companics and is under
cxamination of the Government.

€lo® qv urenfor w@r Jwoen Wdiw

4816, «ft Mfawe v fird :
i\uﬁu;:h:
it waw fag oy -
St weenT™ TN 9w

sa1 Wiferaw, vavaw st Ikes HH ag
AR ¥ FAr w4 R

(%) w31 #roan aww waw & wiafor
ST WEW ST F JUeeH $1A ® T A
a7 warfea 1§ weg am Idw ddw warfan
IR A g ATk goAr § ;WK

(@) ofz 71, N =@ fom ww 9T
qmar Wi ?

b afemw aar o site ks st (s
g!!ﬂ waw agmm) ;- (%) s8R &t)‘.
, A 1 afrer e #aE SR A i
F Ioaadt W st & i go wisfom 3dor
vy 8t e @ fae € gEET S e
W F owyafavm w8
R Reed gw w@w gowmfer s
Forr s WY afcdtorn  aerere s -
T ReR g wreTier InTw duui @
Rywal @ qrr Y wroew o oY

Manufacture of Chloramphenicol by
M/s. MAC Laboratories Pvt, Led,,

17. SHRI GAURI SHANKAR
; RAI : Will the Minister of PETROLEUM

AND CHEMICALS AND FERTILIZERS
k be pleased to state :

" (a) what is the total licenced capacity
of M/s. Mac Laboratoris Pvt. Ltd., to
::ﬂ-nufacmm Chloramphenicol from basic

age ;

(b) whatis the total quantity of various
termediates they can import during the
urrent  Import Trade Control Policy

the basis of past consumption ; and

(c) thereaction of Government thereto ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
SSHIR{_H. N. BAHU.GUNﬁ) MI (a) The
otal licensed capaci 5. Mac
Laboratories Pvt. Lu?.', for the basie
manufacture of Chloramphenicol is 25
Tonnes per annum.

(b) and (c). The intermediates
allowed for imports which are required.
for the manufacture of Chloramphenicol
figure citherin Appcnd!xi;onhe 1978-79
Import Policy (Restricted Items orintZe
OGL list. As far as the L items
arc concerned, the import will be governed
by para 23 of the 1978-79 Import Policy.
As far as Appendix 5 items are concerned,
the import will be according to policy set
outin paras 24 to 36 of the Import Policy.

Linki of Sh belagol

by
18.  SHRI NIRMAL

CHANDRA
JAIN : Will the Minister of RAILWAYS
be pleased to state :

(a) are Government awarc of the fact
thatin the year 1981 there is going to be
a big cclebration of ‘Mahamastikabhishep®
of Gommatteshwar, the world famous
1000 year old statute situated at Shara~
vanabelagola in the State of Karnataka
for which at least 1 crore people are likely
to reach there ;

(b) do Government not fecl their duty
to see that for providing them with suitable
transport facilities, it is necessary to link
that place by Railway ; and

(c) will Government provide such a
facility ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) to (c). Govern-
mentare aware of the need for construction
of new railway lines in the areas where
transport facilities are lacking, or are
inadequate to meet the demands of the
area, but have not been able to take up the
construct’on of more suchlines on account
of constraint of resources.

Registrar of the Court of Judicial
C isnd of Goa, D & Din

4819. SHRI AMRUT KASAR: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a‘kI whether the Registrar of the Court
of the Judicial Commissioner of Goa,
Daman and Diu was not in services of
the Judiciary from June 1966 to April,
1968.

(b) whether he was attending law
clastes at the R. L. Law College Belgaum
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during the above period but regularly
drew payments from the Goverament
treasury; and

(c) if so, what action has bzen taken
against the Registrar of the Court of the
Judicial Commissioner for cheating the
Government?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
SHANTI BHUSHAN): (a) According
to the Governmeat of Goa, Daman &
Diu, the present Registrar of the Court
of Judicial Commissioner of (Goa, Daman
and Diu was Superintendent in the Dis-
trict and Sessions Court during the
period June 1966 to April, 1968,

(b) and (c). According to the infor-
mation furnished by the Judicial Com-
missioner the Registrar had attended
service regularly and was paid during
the above period on the basis of his at-
tendance. The Judicial Commissioner
has also intimated that the information
regarding his attendance of law classes
at the Law College Belgaum is not avail-
able, but that there has buen nu chuating
and therefore there is no question of
taking action against him,

Complaints Regarding Air Pollution
due to Chemical Plants

4820. STIRI K. PRADHANI: Will
the Minister of PETROLEUM, AND
JHEMICALS AND FERTILIZFRS be
pleased to state:

(a) whether Government have recei-
ved any complaints regarding air pollu-
tion from localities where major chemi-
cals plants in the public and private
scctors are located; and

(b) if s0, what are the details thercof
and the steps Government have taken
to redress their gricvances?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (b). Government have received
complaints of air pollution caused by the
operation of the following plants :

(a) Caustic Soda unit of M/s. Jay-
shree Chemicals at Ganjam (Orissa).

(b) Trombay unit of Rashtriva Che-
micals & Fertilizers Limited at
Trombay (Maharashtra).

2. In the case of M/s. Jayshree Che-
micals, the Government decided that
graat of lctter of intent and licence (both
resh nnes and renewals) and other pend-
ng matters relating to this firm should

AUGUST 20, 1978
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be deferred till the firm has taken all
steps to check pollution of air and water
in and around Ganjam town. All admi-
nistrative  Ministrics/Dcpartments  have
been requested to give effect to  this
decision.

3. The Trombay unit of the Rashtriya
Chemicals & Fertilizers is implemsnting
anti-pollution measures costing Rs. 677
lakhs. The air pollution from this plant
will be substantially reduced when it
starts using low-sulphur gas from Bombay
Hz%\ in place of Naphtha in December,
1978,

Exchange of Railway Expertise bet~
ween Australin and India

4321, SHRI M. RAM GOPAL REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) Whether the Australian  Parlia-
mentary Delegation which visited India
recently mentioned abyut wide scope
for exchange of exp-riise botween  the
tw; countries in thr field of railways;
an

(?h) if 20, Governmi:nt’s reaction there-
on

THE MINISTER OF STATE IN THL
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b), Tne
Ministry of Railways have no informa-
tion in the matter,

wuaE T T € @ af mfyai wenR
w1 weaw

4822, =0t vy vew Ty : %30 X9 werag
¥ Frrnnitfs

(%) war F@Ts MNTTTNA | Srags
mifgui ww R qErd 9T qoere o
@ WK

(@) afzgt, av ] s aw worrk oot ?

o siarAa & g sl (s Frre o)
(%) o< (=). oY, adt 1 qarfr, ayooay
o awTE & weld graer A aegrar @ 09
gy AR A3 A OF Iw WA A
1978 R WA T IATF W FrwearT § 1

Shortage of Judges of High Courts
in West Benga

4823. SHRI K. B. CHETTRI: Will
the Minister of LAW, JUSTIGE AND
GOMPANY AFFAIRS be pleascd to
state:

(a) whether it is a fact that Governl-
ment of West Bengal is facing a  great
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difficulty in High Courts because of the
shortage of Judges; 7y

= "

(b) whether the Gow of West
Bengal have urged the Central Govern-
ment to sanction eight posts of Judges

recently; and

(c) if so, what is the reaction of the
Central Government.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c), The
Government of West Bengal have pointed
out the heavy arrears that have accu-
mulated in the High Court of Calcutta
and have proposed the creation of eight
more posts of Additional Judges. They
have been requested to obtain and send
to the Central Government the views of
the Chief Justice of the Calcutta High
Court, before a final decision is taken
in the matter.

fraww &ym ov BaA wreey Wit axme
YR TETT W {WT 9T

4824, STt T WIW  EIWTEY AW
q0Y g ¥ Y pov &6 fis
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Oil Prospecting in Contai and Tamluk,
West Bengal

4826. PROF. SAMAR GUHA: will
the Minister of PETROLEUM, CHE-
MICALS & FERTILIZERS be pleased
to state:

(a) whether Government have any pro-
ject to undertake prospecting of oil in
the Contai and Tamluk sub-divisions of
West Bengal ;

(b) whether according to the report
of the preliminary survey oil is likely
to be found in that area, and along the
off-shore arca of Contai;

(c) whether Government will also
undertake off-shore drilling project along
the coastal area of Contai sub- division
of West Bengal; and

(d) if so, facts about the replies related
to the above questions?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS (SHRI H. N. BAHUGUNA):
(a) to (d), The necessary information
is being collected from the ONGQC and.
will be laid on the Table of the Sabha
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fw dw & Wy
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Persons Coming to Delhi Subure
ban Trains 4

%Bﬂg. SHRI RAMANAND TIWARY:
Will the Minister of RAILWAYS be
pleased to state:

() whether Government are aware of
the fact that thousands of central govemn-
ment employees and workers daily come
to Dethi/New Delhi by suburban trains
and Ah;[y have to reach their offices before
10 AM.;

(b) whether keeping in  view the
large number of Government servants
who come to their offices from  far-
away places, Government would ensure
punctuality of suburban trains espccially
trains coming from Ghaziabad and Fari-
dabad like Meerut shutile etc.;

(¢) the number of times when Mecerut
shuttle reached New Dclhi station late
during the last six months month-wise;

(d) whether Government would attach
Dicsel Engine to Mecrut Shuttle for its
speedy operation and if so, by what time
and if not, the rcasons therefor; and

(c) whether Government propose to
introduce at lecast two more -electric
trains between New Ghaziabad to New
Delhi/Delhi viu Indraprastha rail bridge
to avoid congestion in Meerut shuttle;
if s0, by what time and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Yes. Every endeavour is being
made to run suburban trains in time.

‘(c) During the period from January
tol{unc IQJB, aNM Meerut Clty-Ncw
Deihi shuttle arrived New Delhi late
on threc days each in January and Feb-
ruary, six in March, two in April, three
in May and one day in June,

(d) Diesclisation of this train is not
feasible for want to spare diesel loco-
motives.

Introduction of any new train bet-
we(:zz Guhuinbld Md."{iw“}iﬂem
is at present not operationally Io®t0c
for want of necemsty terminal facilitics
at Delhi/New Delhi.



209  Written Answers BHADRA 7, 1900 (SAKA) Written Anewers 110

g ' G wrraln & ﬂ'it!ﬂ'ﬁ' ww
Loi)]
. SHRI K. RAMAMURTHY:
Wit e Mnister of PETROLEUM, frgwr T6d nd ol 9@ am ool wr
CHEMICALS AND FERTILIZERS be g; Wx
pleased to state: () ey *

‘(a) whether Government have de- * Non  anw feqfs & ﬁm s TR
<ided to allow a large scale unit 10 ToRTl Tl & e WYC 9X W g?
Manufacture Synthetic Menthol;

(b) if so, whether this large scale faw, wry site weoit wrd st (st wife
unit is under Public Sector or Private w) : (%) 2740
sector and if it is a Private sector unit .
she name of the company; ('L&.ﬁm :,‘m TG §

Laeand qeur

(c¢) whether Government are aware & abd s [werw ﬂmml '-f'q: Rl
1hat by this decision nearly 200 small 2 bl
scale units mg'::x;;l inﬁme:éhol grnduc- q-d1-2733/78 ]
tion will be y affected and more
than g5 thousand employees will lose ('f)m feafa tmfm
heir jobs; and wfirreared} &Y yoelt A s § frge

feqr T ot :

(d) in view of the production of men-
thol by small scale units is enoughclo
meet the internal requirements will Go-
vernment reconsider to allow large scale WTCY WY IR "

unit in this ficld of Industry? = WTCo o AR WX gq‘rﬂ Tour

"THE MINISTER OF PETROLEUM Ay (st g waT)

AND  CHEMICAL! ERTI-

1IZERS (SHRI H. N. BAHUGUNA): femft yow mrT

(a) and(b). Yes, Sir. Shri Jayant S. Dalal =t Qo gAe AEATHT

has hcen granted a Letter of Intent on

28-10-1975 for the manufacture of 200 farery suvarrerw, fieeelt

tonnes of L-Menthol etc. (through Syn- = =Y aw ot

thetic route). The letter of Intent has

been issucd, apart from ?ther conditions, s I e

subject to an export obligation of 259,

of Jthc annual :::xluction of Menthol. whdt drww, dro feargara, ¥o ¥o

fawdl, ¥to aree wrpe WX dto dio

An application for the import of Capi- farafirer

tal Goods by M/s. Camphor & Allied
Products Limited, Bombay for the manu-

T I Ry
facturc of Menthol and Thymol has also

heen approved on 319-8-1978 subject to ) ﬁi e TT: g I_’_ To fo m,
an export obligation of 609, of the an- o Mo w1 xN, fema_adl, _ﬂ°
nual production and the party advised Fo vy, wAe e wadl, gfeimw
to apply to DGTD for registration of 83, WXy ufaw, feadow 9wm,
<apacity. Udo qT, WHFEA A s faehw
(c) and (d). No precise demand csti- A A9 1

mate for this item has yet been made. 7 wfgasral 03 3% w93 993
The present demand of Menthol, is — - SN

however, met by the existing units. hoth g

in the organi sector as well as in the
small scalc sector. With a view to pro-

tect the interests of small scale sector, a Mﬂcﬂ‘;’) on F‘;::f:‘:h:fmfumm
suitable export obligation is imposed by g

Government in the case of large scale 4832. SHRI S. S. SOMANI: Will the
units, - A :

Minister of PETROLEUM, CHEMI.
CALS & FERTILIZERS be pleased to

wOeTa et state:
4831, off wolt wanwelt @ v ffi, _a(la)dii itra faﬁ that margi'r‘l on essen-
: ti rug formulations in the categ
it ‘g:_‘"'" Wil wg W g 1 and 11 will be restricted o 40 and

55 per cent respectively;
(%) 1977-78 ¥ firawr gTrd anfrer (b) has there been any representa-
fedt wd ; tion from the Industry on the ground
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that this would made their production
uneconomical and will badly hit their
profitability; and ’

(c) have Government given an assur-
ance to the Industry that formulations
in category IIT and TV will cnable them
to maintain their profitability while
reducing the prices of essential “drug;

. (d) how would this help units which
are predominantly producing formula-
tions in Category I & 11 only; and

(¢) willGovernment allow  such units,
a8 jisted in (d) above, to diversify their
formulations activity to category 111 and
IV drugs as long as they are within the
ratio of 1:5 or 1:70 as the casc may be.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZFRS (SHRI H. N. BAHUGUNA) :
(a) Yes, Sir. The new Pricing Policy
contained in the Statement laid on the
Table of the Lok Sabha on the 29th
March, 1978 envisagesa mark up (in-
cluding the distribution costs, outward
freight, promotional expenses, manu-
facturers’ margin and trade  commisson)
of 40 per cent and 55 per  cent respec.
tively on Category I and II formula-
tions.

(b) Yes, Sir. Representations  were
received from the drug industry on this

point.

(c) to (e). It has been clarified to the
Industry that in order to make their over-
all operations cconomically viable, with
lower mark ups in Category 1 and Cate-
gory 11, Government would consider
thesr diversificaton into the formula-
tions falling in Category III and Cate-

IV. Such a diversification would
gzryconsidcrcd keeping in view the pro-
visions of paragraph 14, 17, 20, 22, 25
of the Statement referred to in (a) above.

Import of Crude Oil

4%33. STHRI G. NARSITMHA REDDY :
Will the Minister of PETROLFUM,
CHEMICALS AND FERTILIZERS be
plcasrd to state:

(a) what is the total quantity of crude
oil heing imported and what is the quan-
tity available in our country;

(b) within how many ycars we can
be self-sufficient; and

(c) after becoming seif-sufficient whe-
¢her there is any possibility of reducing
the prices of petrol, kerosene, diesel
etc.?

AUGUST 29, 1978
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‘THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHR! H. N. BAHUGUNA):
(a) A quantity of 15 millich icnnes of
crude oil is expected to be imported.
during 1978-70. Indigenous crude oil
availability during this period is expected
to aggregatc to 12.14 million tonnes.

(b) While all atiempts are being made
to intensify our exploration activities,
and while plans are being made for the
cxploitation of our established rescrves,
keeping in view the necd to conserve this
non-rencwable source of encrgy, it is di-
flicult to hold out any promise of sclf-
sufficiency in crude oil. Our exploratiom
policy will be pursued vigorously with a
view to making an inventory of our
hydrocarbon resources.

{¢} Does nnt arise in view of (b) above.
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Different rate of Wages in different

Drug Units
4836. DR. BAPU KALDATE: Will the
Minster of PETROLEUM, CHEMI-

" CALS AND FERTILIZERS be pleased
state:

a) what are the reasons for having
differcnt rates of wages in two different
drugs and chemicals units managed by
Government:

(b) whether the discremination is re-
sulting in  diwat’«fiction among  the
workers; and

(€} whether this has affected produc-
tion of drugs and chemicals?

THE MINISTER OF PETROLEUM
\AND CHEMICALS AND FERTILI-
ZERS (SHR1 H. N. BAHUGUNA):
(a) Presumablv, the Hon'ble Member
is refereing to M/s, Bengal Chemical and
Pharmaceutical Works Ltd. and Bengal
Immunity & Company Ltd, whose mana-
gement has been taken over by Govern-
went recently under the Industries (De.
velopment & Regulation) Act. Since Go-
vernment has only taken over the mana-
Rement of these companies, the wage
structures that cxisted while they were
unC}rr private management, continue. Any
revision of such wage structures is possible
only after the future status of these com-
panies is decided.

(b) and (c}. The different rates of wages,
as far as the Government is aware, has
not led to any dissatisfaction among the
workers, nor has it affected production,

Reilway Line from Khamgaon to
Jalna

4%37. SHRI D. G. GAWAI: Will the
”altmstrr of RAILWAYS be pleased to
(o

(2) whether a decision was taken to
%Y a rajlway line from Khamgaon to

Jalna in Buldatia district in Maha-
rashtra;

(b) the cxpenditure incurred by
Government on laying this linc in 1935,
and 1936 and the rcasons for stopping
the construction works on this railway
line latcr on ; and

(c) whether Government propose to
complete this railway linc and if not,
the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c)..
A survey for Kharngaon-Chickli-Jalna
line was carried out in 1g9oo and the
carthwork for the same was also taken
up as famine relief measure. The work
was subscquently abandoned, Several sur-.
veys for the line have been carried out
since then, The project was sanctioned
in July 1931, but the construction of.
the line was postponed duc to lack of
funds. The project was again revicwed
in the year 1933 and a Troffic Survey
was carried outin 1933-34. It was aban-
doned in 1935 on account of jts unie-
muncrative character, Information regard-
ing the expenditure incurred on the line
at diffecrent stages is not available. No
investigations have heen made for the
project in the recent past, In view of verv
limited  availability of resources which
are not sufficient even for meceting the
commitments alrcady made, the project.
may have to await better times for con-
sideration.

Amritear Railway Station

4838. DR. BALDEV PRAKASH: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the work to provide entry
to Railway Station, Amritsar frcm the
Gol Bag side has started;

(b) is it a fact that provision has been
made in the current year’s budget for this
work ; and

(c) how long it will take to ccmplete
the work

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). The work
of providing an entry from Gole” Bagh
side to Amritsar Railway station has been
included in the Railway’s Works Pro-
gramme for the current year. Designs .
and Drawings are being prepared. It is
expected that this work willb: cempleted
in about g years time,
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Potra-Chemical Complex at Cechin

4839. SHRI K. A. RAJAN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) wh-ther the Kerala State Govern-
m:nt have submnitted its projects for a
patro-chemical complex at Cochin; and

(b} if s», what are the details of the
Pitsts and Goivernmnt® reaction there
to?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA;:
(a) P-opwals have been received from
the State G rvernm +nt of Kerala from time
to tim2 for setting up a Petrochemical
complex at Cochin,

(b) The initial proposals were with
regard to a petrochemical complex based
on a naphtha cracker, whercas the latest
propisals envisaye production of aroma-
tics.

A number of studies are under way
to work out the details of the new petro»
chemical projects which need to be set
up during the Sixth Five Year Plan. A
final decision regarding the projects to
be taken up for implementation,” includ-
ing their locations, will be taken on receipt
of the reports of the studies. If and when
it is decided to set up any new petro-
chemical project the proposal of the
Kerala Government would also be kept
n view,

Reduction of Capital uander
FERA

484>. SHRI VAYALAR RAVI: Will
the blinismr of PETROLEUM, CHE.
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whather the Indian Chemicals In-
dustry has been asked to reduce its capital
under the FERA:

(b) if so, whether the shares are sold
only to the Kitloskars; and

(c) if so, the steps taken to distribute
the shares to Public?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI.
LIZERS (SHRI H. N. BAHUGUNA):
(a) No company under the name and
styls of Indian Chemicals Induitrv has
brea directed to dilute the the foreign
holdings under the provisions of FERA,

1973
(t) and (c) Does not arise.
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Shortage of Life Sevings Dregs

4841. SHRI F. P. GAEKWAD: Will
the Minister of PETROLEUM, CHE-
MICALS & FERTILIZERS be pleased
to states

(a) whether Government are aware
that recently there h;u been acute lhor&-
of life savings dr.gs, not to 3

:%eother vital medicing:: pe

(b) whether Government are aware
that these drugs can be proctred only
at exorbitant prices; and

(c) if so, whether Government will
considar chalking out a dyn;mic strategy

to meet social d ds of the
who are mot i diately ¢ d
whether multinationals or Indian ind

behave well within the hounds of National
Law?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) A closc watch is maintained over the
availability of essential drugs. The supply
position of drugs and pharmaccuticals
by and large satisf: y. Occasi
reports of shortages of patent or proprie-
tary products arc received but in these
cases equivalent substitutes of other pro-
ducers are available. Recently reports
nb.out the non-availability of both pro-
prietary and nan.proprictary substitutes
in respect of the following formulations
have been received :

is
"V

(1) Dapsone Tablets
(2) Adrenaline in Qil Injection

(3) Neospinine ‘Tablcts

(4) Clinestrol Injection & Tablets
(5) Gas-Gangrene Anti-Toxin

(6, Insulin Lente

(7) Ethyl Chloride Spray

(8) Mycostatin Tablets,

Suitable action to relieve the shortages
has been taken in consultation with the
manufacturcrs concerned.

(b) The prices of drugs and medicines
are controlled unacer the provisions
Drugs (Prices Control) Order, 1g70. Prior
approval of the Government is necessary
to effect any increase in price.

Any violation of the provisions of the
Drug (Price Control) Order 1970 is puni-
shable under the Euential Commodities
Act, 1055,
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(¢) The following data relating to over-
all production of and pharmaceu.
ticals in respect of the last two years
would reveal that the availability of
drugs in the country is increasing :

Rs. Crores
Year Availability Availability
of drugs* of formu-
lations*
1976-77 150 700
1977-78 164 900

®Indigenous Production+-Imports—
Exports.
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Assistance by Bulgaria for setting
of Ghn{ahu::d Hurmuude:l,
t

4843. SHRI TRUN GOGOI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
state:

(a) whether Bulgaria will help India
to set up chemicals and ph ical
units and agro-industrial complexes in
various parts of the country;

(b) wheth the i will also
include training programme by the Bul-
warian Technocrats and experts in various
ficlds; and

(¢) if so, how soon the aid would be
forthcoming and the extent of it?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c) At the Fourth Meeting of the
Indo-Bulgarian Joint Session for Eco-
nomic, Scientific and Technical Coopera-
tion held recently, Builgaria has offered
technical assistance for sctting up che-
mical and agro-industrial complexes in
various parts of India. The assistance
oﬁ'ue;l includes training of Indian per-
sonnel.

The offer of assistance by Bulgaria
is being studied. =

Availability of Imported Life.
Savings Drugs

4844. SHRI S. R. REDDY: Will the
Minister of PETROLEUM, CHEMI-
CALS & FERTILIZERS 'be pleased
to state:

(a) whether Government are aware
that certain imported life-saving drugs
for cancer and other fatal discascs are
not available in the country; and

(b) if so, what steps Government pro«
posc to take to ensure adequate supply
of these drugs?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI.
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b) Anti-cancer formulations in
respect of which complaints about short-
tages have been reported recently are
Clinestrol tablets and Injections. Short-
ages of other life saving drugs for cancer
and other fatal discases have not been
reported,

The main reason for the shortage of
Ciinestrol tablets and Imjections is that
Mfs. Glaxo Laboratories (Indis) Letd.,
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who were manufacturing these prepara-
tions, have stopped producticn due to
very low demand.  Other fiims arc
marketing these tablets under the name
of Stilboestrol tablcts and they are avail-
able in the country,

The import policy for the year 1978-
49 provides for liberalised import of anti-
cancer drugs and other life-saving and
essential medicines; and the consumers
can import the same under the Open
General Licence,
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Wagoun Shortage in Gunts kal Divisicn

4846, SHRI K. OBUL RFLDY:
Will the Minister of RAILWAYS be-
pleased to state;

(a) whether he is aware of the acute
shortage of wagons in Guntakal Divisicn
after its merger into Scuth Cenual Rail-
way;

(b) what action Government are going
to take for the supply of nearly 1000
pending demands for wagons in Cuddapaly
and Kodur stations of Guntakal Divisien;

(¢) what action Government propose
to take to meet the future demands of
wagons for export of huge quantitics of
Baryts to various countries abroad frem
Cuddapah and Kodur Stations of Gunta-
kal Divivion;

(d} whether Government propose  to
run a Baryts goody speeial to Madras
Harbour from these stations to mect the
heavy Bartysts traffic for export: and

t¢) whether Government are aware
that nearly 50,000 tonnes of Baryts Powder
has to be moved to North West and
North Fastern parts of the country for
the drilling requirement of ON.G.C. in
closed wagons and whether the Govt.
will take action for supply of closed
wagons for O.N.G.C. and for export of
Baryts Powder?

‘THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b) Wagons
are bein ﬂggplicd for clearing demands
at Cuddap: and Koduru depending
upon the availability of suitable stock.
At the end of July only 585 demands were
outrtanding at Cuddapah and Koduru
stations of Guntakal Division,

(c) and {(d) One box rake has been
formed and put into close circuit between
Koduru and Madras Harbour for load-
ing Barytes. In addition, block specials
with &pen wagons arc planned to run
from Cuddapah and Koduru to Madras
Harhour and available covered wagons
are secured to load Baryts Powder,

(¢} Yes. Supply of covered wagona for
clearing demands of Barytes Powder frem
Koduru on ON.G.C. account will be ~
arranged dciending on the availability of
covered stock,
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Gol\(enlon of Sholapur-Gadag Line

4847 SHRI K. B. CHOUDHARI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal to
convert Sholapur-Gacdag Railway
ling fron metre gauge to  broad gauge ;
an

(b) if so, when the conversion job is
going t) be undertaken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b} No; in
view of the severe constraint on  he
availability of resourses, it will not be
possible to undertake the conversion of
Sholapur-Gadag line at present.

Shortage of drugs for T.B. Treatment

4848 SHRI D.AMAT: Will the
Munister of PETROLEUM,AND CHEMI-
CALS AND FERTILIZERS be pleased
to state

(a) whether it is a fact that there is an
acute shortage of drugs for the treatment
of T.B. cases in the country ; and

(bi if s2, wirat are tha reasons and what
sleps are boing taken to  remedy  the
situion ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N BAHUGUNA):
@) aud (b); The only anti-T.B. formu-
lation whose shorlages have been reported
from diffirent arveas of the country, from
tms2 to tim:, is Steeptomycin Injection.
The main reason for the shortage of this
drug is late arrival of imported material
due to inadequate  availability of bulk
drug Streptomygcin Sulpbate  in the
international market.

_ Apirt from arranging for the needed
imporis, the following steps wore alio taken
to deal with the situation :.—~

(i) Thz State Drug  Controllers/
Associations of Drug Minufuc-
turers were requusted to ask the
Steeptomyein viallers 1o curtail

* their production of Streptomycine-
Peaicillin in  order to increase

the availability of  Strepto-

o mycin  Injections. Major

viallers were also separately
requested to do so.

(ii) IDPL and HAL, both public sector
enterprises, werc requested to -
augment their produclion of
bulk  Streptomycin  Sul :

CPGC have since released adequate
quantities of bulk Streptomycin
Sulphate among  various viallers
who are lifting the material and
the supply of Streptomycin vials
is improving.

Private Raflway Companies

4849. SHRI AHMED HUSSAIN 1
Will the Minister of RAILWAYS  be
pleased to state :

(a) the name and number of private
Railway companies operating in N.E,
region with State-wise  break-up  of
Kilometers,  liabilities and  payments
made to and received from Government;

(b) how and by when Government
propose to take over them ; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN): (a) There
are . Two Light Railway Com-
panies viz.,, the  Chaparmukh-Slighat
Light Railway Company and Katakhal-
Lala bazar Light Railway Company
which are privatcly owned but  worked
by the N.F. Railway in the State of Assam,
The statement  attached gives the details,

(b) and (e}:  Tn case of hoth the railways
the Govi. have the right (o cxercise its option
once every ten vears to  purchase  the
Railways., The last  option to purchase
fell on g1-3-98 for Cliaparmukh-Silghat
Light Railway Co. and op 41-3-74 oOr
Katakhal-Talabazar Light  Railway Co.
Tt was decided not to parchase thess lines,
because the purchase was not considered
financially viable. The general poliey of
the Gowt. in regard to purchase of privately
owned railwave has heen 1o conserve
resources for acquisition of new  assets
rather than to purchase old and worn-
out ones.
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Statement
Chaparmukh-Silghat Katakhal-Lalabarar
3. Length 81 Kms, 38 Kms.
2. Liabilities ason 31-3-77 (i) Sub:cribed capital, 31,c0,0c0 Subrerited cepital 8,931,060
(ii) Balance on Reser- ! 1,63,8go Rescrves & Surplus 60,633
ves & Surplus Ace- Accounts,
ounts.
(iii) Loan from Govt. 1,13,633 Debentures, 6,50,000
for capital expendi-
ture,
(iv) Advance to the Co. 1,50,000 ..
(v) Misc. “2,51,082 Mise, 1,20,368
8. (i) Payment made to  Rs.3,74,203 Ra. 1,42.555
the Company during
1976-77.
(ii) Payment* received  Rs. g4,210/- 505/-
from the company
during 1976-77.
*This does not take into account the actual experdiivie iraned by 1o DT Fo vivin

running the lines,

Cost of construction of p-vmon
at Exhibitions arranged by
Congr.

4850. SHRI BHAGAT RAM : Will
the Minister of RAILWAYS be pleased
to Mate ;

(l? the total cost (for construction) of
pavilion or stalls paid to contractors in
the exhibitions arranged by All India
Con Party on the eve of Session of
All India Congress Committee.

(b) in casc these were  constructed de-
partmentally, the cost debited to these
works may be given separately for each

(c) the frc, rmt or any other chlrgc:

d by r
ex}ubmlom uh(;wmg detmh of luch ply-
ments;

(d) cost on the maintenance of the
aforesaid pavilions or stalls;

(¢) cost of dismantling these  pavilions
or dstnlll after the exhibitions were over;

(f) under whose order or recommenda~
tions these exhibitions were held and the
details of the orders or recommendations
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) A sum
of Rs. 2,99,900 was paid by the
Railways to the contractors  for
construction of railway pavilions in the
various exhibitions arranged by the
AICC on the eve of AICC Sessions.

(b) Rs. 48,720 was incurred for dc-
partmental construction of pavilions, out
of which Rs, 41,000 was spent on erection
of stalls, floorings, etc. and Rs. _znol-
as miscellaneous char, ffﬂ mtludmg
D.A. paid to the stai ployed
electrical work, etc.

(¢) Rs. 1,01-360 as rent.
(d) Rs. 17,278/~
(e) Rse 21,380/-,

(f) The Rai'ways’ pamcxpamn in
these exhibitions was decided upen by the
Ministry of Railways (Railway ond) vide
details in the enclosed Statement :

Statement

Exhibitions held during A.1.C C. Session
and participated in &y the Zonat Railways

NORTHERN RAILWAY
A.I.C.C. Session at
Nngnr chandwh lwld in g:cembu
*78/Jans, *36,
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NO RTHEAST FRONTIER RAILWAY:

'A.LC.C. Semion at Gauhati held in
November/December, °76.

BASTERN RAILWAY :

(1) A.LLC.C. Session, 1965 at Durga-
pur.

(2) A.I.C.C. Session, 1972 at Bidhan
Nagar, Calcutta.

Sale of Books and Agenciea
Railway Stations

4851, SHR1 ARJUN SINGH BHA-
DORI1IA : Will the Minister of RAIL-
WAYS be pleased to refer to reply given
to Unatarred Question No, 4619 on 28th
March, 1970 regarding sale of books and
Agencies at Ruilway stations and state :—

(a) whether the said information  has
been collected; and

(b) if so, what are the details of the
same 0

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHL.t)  NARAIN, : {a) and (b,
The Tinplementation Report  containing
the requirctl information has already
been laid on  the Table of the House
by the Department of Parliamentary
Affairs, on 27-7-1978.

Subjects for Diplome Courses in
Company Secretaryship

52, SHRT BIRENDRA PRASAD :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to the reply given to the Unstarred
Question No. g633 on gth May, 1978
regarding syliabus of Diploma in Company
Secretaryship of Delhi and state :—

(a) whether the syllabus of the Post-
Diploma in Company Secretaryship and
the correspondence course of the Institute

not contain the subjects like Project

rt/Desseriation  and  experienced
trained employed persons in the ficld arc
admitted in the coursc;

(b) whether persons who have already
passedd the full-ledged two  years Dethi
State Course of Company Sccretaryship
are required to again appear in_the exami-
nations conducted by the All India Insti-
ture of Company Scerctaryship; if so,
teasons thereof; and

(c) whether Government propose to
recog nise the Post-Diploma in Company
Secretaryship under Rule 2(a) of Com-
Panies (Secretary’s Qualifications) Rules,
1975 or to refer the matter to the Expert

Commiittee on Company Law, already
appointed by the Government ? ' ‘

‘THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SBRI
SHANTI BHUSHAN) : (a) As per syllatus
of the correspondence course of the Ins-
titute of Company Secretarics of lrdis and
the Post Diﬁloma in Company Secrctary~
ship of Delhi Administraticn, the pesiticn
is as under :—

Corres- Post-
pondence Diploma
Course of in Com-~

the Ins- pany
titute Secreta-
ryship
(i) whether Project No Yes
Report/Desseria-
tion is included
in the course.
(ii) whether cxperi- No Yes
enced, trained
persons in the field

are admitted,

(b) Yes, Sir. Under rule 2(a) of the
Companies (Secrctary’s  Qualificaticns)
Rules, 1975. a person in order 1o be eligible
tu be qualified as Sceretary of a ccmpany
having paid up share capital of Rs. 25
lakhs and above, is required 1o have the
membership of the Institute of Ccmpany
Secretarics of India, New Delhi.

(c) There is no such proposal at present,
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Hindi Medium in Railway Schools,
Dahod

54 SHRI SOMJIBHAI DAMOR :
Will the Minister of RAILWAYS be

pleased to siate :

(a) is there any propsal to extend educa-
tivnal facilities from Ist to IV Class in
Hindi M-:dium in Railway Schools,
Western Railway, ‘Dahod ;

(b) if so, please give full details thercof ;
(¢) if not, ths reasons therefor ; and

(d) whether Q:ntral Government are
pressing Gujarat Government to  open a
primary school of Hindi Medium?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) No.

(b) Does not arise.

(c) There already exists one Railway
Primary (Hindi Medium) School at Dahod
in addition to two Hindi Medium Schools
run by railwaymen,

(d) No.

Short Payment of Wages to Labourers
performing Parcel Handling Work
at Allahabad

4855. SHRI N. K. SHEJWALKAR :
Will the Ministzr of RAILWAYS be
pleased to refer 1o reply given to Un-
starred Question No. 312 on the 18th
July, 1974 regarling short payment of
wazss to labourers performing  Parcel
handling work at Allahabad and state :

(a) whnthsr it is the policy of Govern«
msat ty sasourage Society by way of
giviag tham actansions beyond the contrac.
tual tzrm who were/are systematically and
continususly cheating poor and innocent
work:rs by way of making short payments
to the tune of ssveral lakhs of rupees
diag a short period of few years ;

(b) what attioa has haen taken by the
Ghverament ty recover short payment of
Rs. 1,23,535/- provisionally worked out
against the Society:
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éfgem“ officers of Headquartérs
Office, Northern Railway are interfering
with the Divisional Su‘?erimmdent, Allaha-~
bad, in the matter of recovery of amount
Irom the Socicty; and

(d) if so, what remedial action is propo-
sed to be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) No.

(b) Recoveries are being effected from
the bill of the Society commencing from
the month of April, 1978.

(c) No.

(d) Does not arise.

Booking of Low Rated Goods Traffie

4856. SHRI G.M. BANATWALILA :
Will the Minister of RAILWAYS be
pleased to state

(a) whether the railways have recently
completely cl or suspended booking
of low rated goods traffic ;

(b) if 30, since when and what arc the
reasons therefor; and

(c) in view of the inconvenicnee and
losses to small dealers particularly when
is the said booking cxpected to recommen-
ce?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) No.

(b) and (c). Do not arise,

Trains Running between Mysore and
Chamarajanagar

4857. SHRI B. RACHAIAH : will
the Minister of RAILWAYS be pleased
to state :

(a) whethcr the traine are  running
between Mysore and  Chamarajanagar;

(h) if so, from what date; and

(¢) what are the imminent causes for
cancelling the running of these trains started
by M.S.R. belonging to former Indian
State 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes.

(b) anl (). Out of B pairs of passenger
trains running oa Mysore-Chamaraja-
nagar $: tioa 4 pairs of trains were  cances

flel o2 2271 aad aged July,’78. One
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Ppair of trains was restored on 24-7-78 and
another pair on 26-7-78. At present only
one pair of trains remains cancelled. This
will be restored as and when the steam
coal position becomes satisfactory.

Regularisation of services of Casual
Workers

4858. SHRI T. S. NEGI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the services of casual
workers with six months service are regula-
rised by Government;

(b) whether there are loyees in the
catering department of the ﬁailways who
have rendered more than three years
service but have not been made regular;

(c) if s0, the reasons therefor; and whe-
ther Government proposed to regularise
the services of these casual workers;

(d) whether an interview was held in
January, 1978 for the regularisation o1
services of casual workers working in the
canteens in Parliament House and Sts
Annexe;

(e) if so, how many workers were made
regular as a result thereof indicating the
tength of their service ; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS : (SHRI
SHEO NARAIN) : él) Casual workers
with over 120 days of service are eligible
for screening but their regularisation will
lepend on ies being availabl

(b) Yes.

(€) As stated ll:r reply to part (a) of the

Question, regularisation of services of
c?lull workers depends on the availability
o \ d A

g The candi~
dates are listed and absorbed in regular
vacancics as and when the same occur.

(d) to (f) A sitting of the i
Committee was held in January 197
but the screening of all the casual labour
could not be finalised as the eligibility of
some of them was under examination.
The screening will be finalised shortly.

Trains Originating from and termi-
nating at Allahabad

488?. SHRI  DHIRENDRANATH
BASU : Wil the Minister of RAILWAYS
be pleased to state :

(a) the number of mail, express and pa-
ssenger trains o{iﬁimting and terminam:r
from and to Allahabad and through mail,

F el copreas ith seoppate &t Allahabad

arcels express with stoppage at
guring the financial years 1960-61, 1961-
62, 1975-76, 1976-77 and 1977-78.

(b) the number of parcels packages
handled at Allahabad including packages
in sealed vans during the financial years
1960-61, 1961-62, 1975-76, 1976-77 and
1977-78; and

(c) the assessed number of parcel proters
required to exclusively handle parcels
traffic at Allahabad uron which monthly
lump-sum rate payable to handling con-
tractors was fixed by Railways during the
financial ycars 1960-61, 1961-62, 1975-76,
1976-77 and 1977-78 ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The number of
trains originating and terminating and

sing through Allahabad  including
g::'ccl Express and COD shuttle were 74‘.;6
in 1960-61, 46 in 1961-62, 66 in 1975-76,
74 in 1976-77 and during 1977~78 were 74.

(b) and (c). A statement is attached.

Statement
(b) Yearwise comparative figures of
L + Lad - :} d h Alad “
fnrcel transit at Allahabad are as under :

Year No, of N;.. of
Packages Pac!
Booked rece{vgi.

transit Total No. of
packages dealt with

handled

196061\ Figures are not available as records have sinc: been destroyed.
I

1961-62_

1975-96 288791 971128 540660 1209576
1976-79 327812 420738 567210 1325760
1977-78 345917 410978 569184 1326073

2587 L. 8.5



31 Written Answers

(c) The number of porters required to
perform parcels bandling work and other
miscellancous items of work was assessed
at 110.

Train Accidents

4860. SHK1 V. M. SUDHEERAN
Will the Minister of RAILAWAYS be
pleased 10 state @

(a) whether Government are aware of
the increasing number of train accidents

(b) whether Government received any
report on this sail accident at Valachive
near Kottayam ;

(¢) the details of the damages 5 and

(d) the steps tuken therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAHNLWAYS (SHRJ
SHEO NARAIN} : (a) During July, 1978,
there were 75 train accidents in the catego-
ries of collisions, deiailaents, level erossing
accidents and lircs in trains on the Indiam
Government Railways against g5 and 88
train accidents in May, 1978 and June,
1978 respectively.

(b) Presumably, the reference is to the
derailment of 47 Up Trivandrum-Canno-
nore Express between Koruppantara and
Piravam Ruad stations of Sonthern - Rail-
way on  1--1978. The report of the
Additional Commissiontr of  Railways
Safety, who inquired into this accident,
has not yet brey received.

(¢) The cost of damage o railway
property involved in this acdident has
been  cstimated ot approximately R,
8Bo,000/-.

(d) Since human failure is the  largest
single factor responsible for aceidents,
Safety Organisations on  the  Railways
have been engaged in arelentless campaign
to create greater safety  consciousness
amongst the stafl  connected with the
running of tains and to ensure that stafl
do not violate rules or indulge in short-
cut methods that may lead to accidents,
In order to reduce dependence on haman
clement, various sophisticated aids like
ultrasonic flaw detectors for wheels, axles
and rails, track-circuiting, axle counters,
automatic warning system, ete, are being
introduced progressively, It has becn
decided to complete track-circuiting on
ran-through lines on all the stations on
trunk routes by 1981, In addition,
track-circuiting of 100 vulnerable stations
from fouling mark to Advanced Starter
will be completed by 3u-g-1979.
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Wagons supplied to Hindustan Steel
';;cknd at Bhubaneswar

4863. SHRI SIVAJI PATNAIK : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether Government are aware
that wagons supplied to the Hindustan
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Steel Stockyard at Bhubaneswar deliberate-
ly returned by the contractor caused a
great loss to the revenue of the railways 3

(b) if s0, what action Government have
taken against this; and

(c) whether Government are also aware
that oflicials are involved to manipulate
demurrage charges for  the interest of the
contractor ?

TIE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIL
SHEO NARAIN): (a) ‘The Railways
do not deal with any  coutractor byt only
with the Branch Manager of Hindustan
Steel Ltd. Stockyard, Bhubancswar. Any
request for diversion or removal of wagons
is generally made by the Depot Superin-
tendentof the Stogkyard.

(b) Does not arise.

(c) Sincethe Railwayshave no dealings
with any contractor, the question of officials
involved in  manipulating  demurrage
charges in favour of the contractor does
not arise,

Loss det din i jgati gai
DeputyChief Engineer, N.E. Railways
in 2961

4864. SHRI DAYA RAM SHAKYA :
Will the Minister of RAILWAYS be
pleased to state ¢

(a) whether a loss of Rs. 32,500 00 was
detected in an investigation donc
the Chief Vigilance Commissioner and his
staff against a Dcputy Chicef Engincer
(presently promoted as General Manager)
on the N.E, Railway in the year 1961 ;

(b) is it a fact that the then Chief
Vigilance Commissioner  instead of re-
commending recovery of the loss of public
money dirccted an oral warning to be
administered o the officer; and

(¢) how many such cases were investie
gated by the Commission from 1965 upto
1977 and what was the amount of public
maney written off ?

THE MINISTER OF STATEINTHE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) and (b). In
1961, tenders were invited by the North
Eastern Railway for the construction of
3t units type I, 1o units type 11, 3 units
type 111 and 3 units type 1V quarters
for medical staff at Gorakhpur and while
the tenders received were under serutin A
a decision was taken to change the side
in respect of 31 units type I quarters. The
Change of sit: necessitated extra plinth
involving extra carth work and ~ brick
work. The contractor, whose tender was
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the lowest with respect to quantities of
work at originally proposed site, was
awarded the contract. His rates for
the additional work for the new site were
higher than those quoted by other con-
tractors. The C.B.1. investigation showed
that the value of the contract became
higher by Rs. 32,500 as compared to next
higher tender taking into consideration
the quantities at the new site. The
Central Vigilance Commission to whom
‘he case was referred, as  per cxtant proce-
-'ure, advised that no malafides had been
established against the Officer and that
it would be enough if he was administered
a warning to be careful in future, which
was done.

The case was investigatrd by the
Central Bureau of Investigation and not
by the Central Vigilance Commission.
(There is no post like Chief Vigilance
Commissioncr.)

(c) ‘The Gentral Vigilance Commission
has advised that no record is available
to show the number of such cases investi-
gated by the Commission. Such statistical
record is not maintained by the Com-
mission.

Increase in Price of Urea

865. SHRI CHHITUBHAI GAMIT:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Gujarat State Fertilizers
Company Limited has demanded increase
of 40 to 50 per cent in the price of urea
fertilizer; and

(b) if so, the rcasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H.N. BAHUGUNA) : (a) and
{b). Yes, Sir. The Gujarat State Fertilizer
Company Limited have made a represcn-
tation for increase in their retention price
of urea from Rs. 1006 to Rs. 1557 per
metric tonne. While a part of the increase
has been sought on account of increase
in cost of packing material, catalysts, con.
sumable stores and repairs and mainten-
ance, bulk of the increase claimed by the
corapany is on the ground that the basic
parameters of pricing like consumption
norms, level of capacityutilisation and the
working of net worth adopted in fixation
of retention prices should be relaxed
and related to their actual experience.

Expaunsion of Capacity by Syathetics
and Chemicals Limited

. SHRI SURENDRA BIKRAM:

Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleased to state :

(a) what is the rated plant capacity of

Synthetics and Chemicals Limited and
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how much rubber cvery year this factory
has manufactured year-wise for the last
three years and what was its value in terms
of money year-wise; and

(b) whether the Government have any
idea of allowing this industry to expand
its capacity even when its production costs
are extremely high, huge wastage of money
prevails and additional quantitites cannot
be given to this industry of alcohol which
will' be consumed in other precious indus-
tries ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H.N. BAHUGUNA) : (a)
‘The licensed capacity of SRR and Nitrile
rubber plants is 30,000 M.T. and 2,000
M.T. respectively. Production and value
of these rubbers during the last three years
as reported by the company is as follows:

1975 1976 1977

23,264 27,328
M.T. M.T.

Production 22,712

M.T
Rs. Rs. Rs.
Value 1925 2169 27 09
crores crores crores.

(b) No such proposal is under consi-
deration.

Setting up an Antiblotic unit in Nagpur

4867. SHR1 R.K. MHALGI : will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whether it is a fact that the Central
Government and the State Government
of Maharashtra have proj s under
consideration to start antibiotic unit in
Nagpur area ; .

(b? if 50, at what stage the said pro-
posals stand; and when it is likely to be
commissioned ; and

(c) what is the total outlay of cach of
the projects and the break-up of the share
of C?crmre and the State Government ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H.N. BAHUGUNA) :
(a) and ‘Xb). Government have approved
on grd August, 1978 the setting w of a
joint venture formulation unitnear r
in Maharashtra State, by Hindustan Anti-
biotics Ltd., and the _Stn:f Ix‘u.luftrulllnd

1ated

Iu p
This project is exg d to be P
by August 1980,
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(c) The project involves a total capita)
outlay of about Rs. 2-84 crores with

ity of Rs. 114 lakhs, The contribution
of Hindustan antibiotics Ltd., and the
State Industrial and Investment Cor-
poration of Maharashtra to the equity
would be 51% and 49% respectively.

Railway Platforms in Kerala

SHRI K. KUNHAMBU :
SHRI VAYALAR RAVI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware
that the Railway Platforms in Kerala are
notin accordance with climatic conditions ;

(b) whether these uncovered platforms
are very inconvenient and trout to
the passengers during rainy seasons; and

(c) do Government f;oposc to make
provision of covered platforms in major
stations in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Covers on
Railway Platforms including those in
Kerala are being provided according to
their relative needs, on a programmed
basis, in consultation with Railway Users
Amenities Commitice and subject to
availability of funds.

Trains between Ferozepur and
Chandigarh

4869. SHRI MOHINDER SINGH
SAYIAN WALA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that a train
between Ferozepur and Chandigarh via
Abhor & Malout has been routed through
Suratgarh and Bhatinda ;

{b) if so, the reasons for the samc ; and

(c) whether in the interest of better
political and social link of Chandigarh
with Ferozepur than Suratgarh the old
link will be restored ?

- THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) to (c). No, 87/88
Kalka-Bhatinda-Chandigarh Express has
been extended to Suratgarh with effect
from 15-5-78. Two through coaches
continue to run on this train between
Firozepur and Chandigarh/Kalka.

Pervons arrested for Sabotage on
ways

4870. SHRI MOHINDER SINGH
SAYzoAN WALA : Will the Minister of

RAILWAYS be pleased to refer to the
reply given to the Unstarred Question
No. 3768 on 21-3-78 regarding

arrested for sabotage on Railways and
state :

(a) whether the information regarding
the number of persons arrested for sabotage
on railways has since been collected;

(b) whether these culprits belonged to
certain political party or any cult other-
wise ;

(c) action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes. Twenty
persons were arrested in one case of sabo-
tage on Central Railway between Mana
and Murtizapurin Akola District.

(b} No plicity or collaboration of any
political party or cult bas been proved in
the course of investigation.

(c) Charge-sheets have been filed against
cleven persons. The case is pending trial,

Distribution of Ferdlizers imported
from U. K.,

871. SHRI MOHINDER SINGH
SAYIANWALA : Will the Minister
of PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to refer to the
reply given to  Unstarred Question
No. 5482 regarding distribution of ferti.
lizers imported from U. K. on the 4th
April, 1978 and state,

(a) whether details for distribution of
fertilizers imported from U have
since been finalised- ;

(b) if not, the reason for the same;
and

(c) whether somc supplies have been
received from U. K. ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA) :
(a) to (c). The details of the Fertilizer
Educational Project to be financed from
U. K. Aid Funds are being discussed with
the concerned Ministries with a view to

btaining the y approval of
Government.

No supply of fertilizers has so far been
received fram U. K. under this scheme.
However, an order has been placed by
Fertilizer Corporation of India for sup!
of 25,000 tonnes of Urea from U.u‘;g
which is expected to arrive during the
current financial year.
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Section Officers in Forelign Traffic
Accounts Office, Western Railway

4872, SHRI ROBIN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Scction
Officers working in the Foreign Traffic
Accounts Office, Western Railway at
Delhi are not transferable and the Section
Officers working on Vadodra, Ratlam,
Kota, Rajkot and Bhavnagar Divisions are
transferable ; and

(b) if so, steps taken by the Govern-
ment to bring at par all the Scction
Officers in the matter of transfer ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) No.
‘The posts of Section Oflicers (Accounts) are
selection posts. Their seniority is main-
tained on whole railway hasis and they
are liable for transfer  anywhere on
Western Railway.

(b) Does not arisc.

Demonstrations at gate of Foreign
Traffic Accounts Officer

4873. SHRI ROBIN SEN : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that scries of
Demonstrations were held at the gate  of
the Foreign Traflic Accounts Officer,
Western Railway at Delbi from st
May, 1978 to 3ist July, 1978 ; and

(b) if so, the demand of the employees

and steps taken by Government to finalise
each demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN) : (a) There were 5
demonstrations during the period.

(b) The demands are :

(1) Inter-section transfers.

(2) Refund of CDS  (Other than
annual),

(3) House Building Advance and
Flood Advance.

(4) Shortage of Staf”,

(5) Delay in disposal of stafl re-
presentations.

(6) Out of turn allotracnt of Quar-
ters.

(7) Construction of more Quarters,
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(8) Matters pertaining to passes
and establishment claims.

In accordance with Government’s
policy staff demands received from any
source are given due consideration and
necessary action is taken, The demands
of all categories of stafl’ are convidered
and solved through the various tiers of
the Permanent Negotiating Machinery
and the Joint Consultative Machinery.

Cash Award to Staff of Asansol
Division

4874. SHRIROBIN SEN : Will the
Minister of RAILWAYS be pleased
to state :

(a) how much amount has so far been
spent towards payient of cash award to
stafl of Asansol Division with effect from
April, 1977 and onwards (month-wise) ;

(b) what are the basic principles/con-
ditions of considering grant of cash award
to staff ;

(¢} how much staff has been granted
cash award on more than one occasion
from April, 1977 and onwards ;

() whether there is any  improvement
in Railway working in Asansol Division
after payment of Cash Award to staff ;
and

(¢) if su, the dutails theeeof ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) The
details are as under 1 —

Month/Year Amount
Rs.
April ’77 . . . . 12,025

July 77 . . . . 1,300

August '77 . . . 5,550
Qctober *77 . . . 8,750
January '78 . . . 1,100
February ’78 . . . 2,850

March 78 B f . 5:975

April '78 . . . 23,750

May '78 ., . . . 400
_ —

(b) Awards are given in_recoguition of
examplary and  cxtraordinary ~ wor
done by the staff.

(c) 33



141  Written Answers BHADRA 7, 1800 (SAKA)

(d) and (e). It would not be possible
to corrclate improvements in Railway
working with the grant of individual
cash awards as the rajlway working is
pependent on a varicty of factors. How-
ever, speaking in general, following im-
provements have Dbeen clected in the
Asansol Division :—

(i) Disposal of Pension and P.F.
scttlement cases.

(#i) Clearance  of Deposit P. F.
items.

(#ii) Recoveries effected from assort-
ed staft Bills by intensified In-
ternal Andit.

(iv) Closure of Audit references.

(z) Reeoveries of dues from  non-
Railway partics.

(vi} Tincly caleulation of electric
charges bills,

(efi) Dealing with direct purchase of
store hilki,

(eiit) Weeding out the time expired
records, vte,

Number of staff working in Asansol
Division

4875. SHRY ROBIN SEN : Will
the Minister of RATLWAYS  be pleased
to state :

{a) the strength of sraff working in
Asansol Division of Fastern Railway in
respect of the following categorics 1—

{) Ollicers 5 (i) Supervisors
(éi) Artisans ; () Semi-skilled ;
(v} Unskilled and () Minis.
terial 3

(b) the number out of the above who
have been granted cash Award from
April, 1977 and onwards ; and

(€) the figures may please be shown
category-wis¢ as mentioned above ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) to (¢):

Category - “No. of No. of
stall swafi’

granted
cash

Award
Officers | ‘.—‘._- 92 !
Supervisors , . 1026 81
Artisans ., 3648 41
Semi-skilled . 940 10
Uneskilled , . 8862 17
Ministerial . 1151 158
15,719 908
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Award of Contract to Union Carbide

4876. DR. RAMJI SINGH : Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased 10 state :

fa) have Government seen the report
of Hindusiun "Times dated the 31t July,
1978  ‘Multinational  bags  big dairy
Bourd deal’ if so, what is the reaction of
the Government ;

(B) ix it a fact that in preference to the
Indo-Burma Petroleum Company
(L.B.P.) a public sector Co. the contract
has been given to Union Carbide

(cY i it that the Union Carbide quoted
the higheat unit price ; and

{di will Gowernment enguire into this
and stay this apparently deal ?

THE MINISTER OF PETRO-
LEUM  AND  CHEMICALS AND
FERTILIZFRS (SHR1 H. N. BAHU.
GUNAY: /a) Yee, Sir 3 but the press
report s not coreect,

(b) No, Sir.

() and /d), The bids made by the
VATJOUS pArties (1 FeSponse o the globel
tender are under processing by the Na-
tional Dairy Development Board.

W et v 6 et win @&

4877. o Twwm fag : & W@ HeAr
g Fam A Fmow fnoe

(F) o wor W sgafal g
1974 & fam w6 gAY Wiw gw oY derr
am wifersr Ay el e & afk e,
&Y IO wa T T FEAE W ALY W
ofz a@h, a1 In% P oI §

(@) Tr awn wd @ & Afufos
wfasi ® g aa foair & R & Fraell
wafr ¥ a1 FCQ €

() oE frafra a’rr:i.’rai%m

¥ 9AaT AR § T TR T & AR
R o7 faae &

(7) o g W@ wTE # e
W AT wwR & el ¥ e
Tk avg W Afew davA ol
& w4 aw?

o siaTerg W vy wat (it o aromer) 1
QJ(“)W(‘]' w oAt & ¥ feafy
faqoo d &y wf



144

34585

Written Answers

AUGUST 29, 1878

Written Answers

(w) « 7™ dww

143

10 w¥ ¥ ufew

114284
74674

4R ¥k AW

auf s wd oW

2,42197

oy

26664
23110

saf 10 ot AW

fwew

wrasaedt  feafir

7 &

SIEE

R

(1) o whwifat & wrd w2 wer #¢ 8
w2 gfafer w1 fag o o

FEEEET pif
ww.mmmw

L

M mmmwMWﬁMﬁmm

mmmmmm

i

|




145 Written Answers

BHADRA 7, 1900 (SAKA)

Written Answers 146

wt wreedy  feufy
dm ware & e f A wew oo
Twar | ot W @, Ty ow Qe

A fs:i :gig :’i"
et
i1 31:§§§§

3333§§§§§
ECEYEORLE

3
|
:
4
3
1

1
i
T3iad

]
|
1
11
2
3
3

Products Mmufactured by Mjs.
Sandos (India) Ltd,

8. SHRI S. 8. DAS : Will_the
uﬂm of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleascd
0 state

a) what are the products manufactured
by( /s. Sandoz (India) Ltd, under autho-
risation of May, 1969; detailed composition
of each uct ;

{b) is the podophylium project shelved

and )if %0, why the company have not
been asked to return the licence ; and

() what was the investment made on
podophyllum project slone, source of

funds and how this investment have been
utilized ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA) () and
(¢) Information is being coliccted and
will be laid on the Table of the Housc.

(b) Apart from active principals of
Podoph%dlum (G ide/Aglycone Frac.
tions), Industrial Licence No. L/22/166/63-
Ca. THI dated 21-8 granted to M/s,
Sandoz also includes the following items,
added subsequently in the said licence
on 16-5-67 :—

3. Active Principals of Senna

2. Active Principals of Belladone
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8. Synthesis of O-Nitropheno} and
Nitrophenol

. Synthesis of O-Aminophenol

5. 37athsis of 3-hydroxyquinoline

6. 37athisis of 8-hydroxyquinaldine

v & Saniiz are manufacturing certain
items out of those added subsequently,
Ths question of asking them to return
the licence, therefore, docs not arise.
H sw*ver. this asprct would be Jooked into
at the ume of issue jof a consolidated
licence to them.

Paaling (ndastrial Licences Applica-
tions of Foreign Drug Firms

4870. SHRI S. S. DAS :  Will the
Minister of PETROLEUM, CHEMI.
CALS AND FERTILIZERS be pleased
to state :

(a) details regarding date, name of the
product, capacity etc. of the pending
industrial licence applications of the
foreign companies as on datc and the
reasons for delay in disposing of such
applications ;

(b) how many applications of ¥ndian
comnanics for similar product are pending ;
and

() whether this delay in disposing of
applications is helping ccrtain foreign
companies ?

THF. MINTSTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The requisite details in  respect of
foreign drug companies having direct
foreign equity exceeding 40% are indi.
cated in the statement laid on the Table
of the House. [Placed in Library Ses
No. LT-2734/78.1

The processing of Industrial Licence
anplications received from foreign com-
panies wa kept in abeyance “pending
Government's decision on  the recom-
mendations of Hathi Committee on
Drugs and Pharmaccuticals  Industry,
The New Drug Policy has been an.
nounced recently and all such pending
applications are now being processed
in the light of that. Some of these ap.
nlications have aiready been processed
by this Ministry and cases forwarded to
the Licensing Committee/LC-cum-MRTP
Chmittee for their consideration,

(b) and (c). 5 (five) applications from
Inlian companies for certain similar
products, out of which 4 {four) have been
received very recently, are under con-
dderation of the Government, It cannoy

AUGUST 29, 1978

Written Angwers 148

therefore, be said that there is delay and
that it is helping foreign companics,

Approval of prices for New Products
by M/s. Warner Hindustan, Limited

4880, SHRI S. S. DAS : Will tke
Ministe- of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state ;

(a)names of the new products for
which price approvals have been granted
to M/s. Warner Hindustan Limited.

(b) how many new products are indi-
cated in the price list of this company
now as compared to the year 1975, and

3 A

(c) il this company have i d
the products witkout price approval why
action has not been taken against them ?

THE MINISTER OF PETROLEUM
AND CHFMICALS AND FERTILI.
ZFRS (SHRI H. N. BAHUGUNA) :
(a) and (b). Mfs. Warner Hindustan
Limited, were granted price approval
for the following new products bet-
ween the years 1975 to 1977 t—

(») Agaro] M Emulsion
(2) Tedral C Tablets,

Since price list for the yrar 1975 is not
available, price list cffective from 1st
January, 1974, has been compared with
price list effective from 28th  March,
1978, It is noticed that the above two
products are the only products appearing
in the later price list, compared to the
formex price list,

('r? As the Company introduced these
products with prior price approval of the
Government, the question of taking any
action against them docs not arise.

Guest houses maintained by synthetics
and chemicals limited

4881. SHRISURENDRA BIKRAM :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) how many guest houses Synthetics
& Chemicals Ltd. has been maintaining
at various places in the country for the
last three years and how much expenses
are being incurred on each guest house
“very year ;

(b) for what sort of guest such guest
touses have been kept at company’s
ixpenses ; and

(¢) do employees alwo stay in thess
guest houses during their official duties ?
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'HE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTIBHUSHAN) : (a)to(c) : M/s.
Synthetics and Chemicals Limited has
furnished the fullowing information :—

The company is maintaining one guest
house at 63 Gulf Links, New Dclhi and
two guest houses at its plant at Bhitaura,
Bareilly. The expenditure incurred at
D:lhi guest house and Bareilly guest
houses during the last 3 years is given
below :

New Delhi Barcilly

Rs. Rs.
1975 40,299 95,057
1976 . 36,506 1,31,166
1977 . 31,996 -1,32,478

The guest house at Delhi is rented by
the conpany and  those at Barcilly are
awneil by the compnny.

The guest house at Delhi is maintained
for the use of directors of the company
for business purposes or on their way to
Barcilly/Lucknow and for discussions and
mectings.  One of the guest houses at
Bhitaura, Bareilly is located within the
housing colony near the  factory and is
maintaitied for the use of the directors
as there is no accommodation available
nearby. The other guest house at
Bhitaura is maintained within the housing
colony for the staff of the company on
offizial visit. This facility is also extended
to the representatives of the supplicrs,
auditors who visit factory for the purpose
of basinews of the company and to the
government officials on official visits.

The expenditure is less than one per
cent, of the total revenue of the company
and hence it has not been shown separately
in the published accounts and is grouped
under miscellancous expenses.

Finunces paid by Synthetics and
Chemicals Limited to Distillers
Trading Corporation

4882, SHRISURENDRABIKRAM :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pieased
to state :

(a) How much finances from time to
time Synthetics and Chemicals Limited
luanid to Distillers Trading Corporae
tion Limited for rendering various services,

(b) what is the justification of these
payments to Distillers Trading Corpora-
tion limit-d; and

(c) is Distillers Trading Corporation
as sister concern of Synthetics and Ghemi-
cals Limited ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) and (b) :
M/s. Synthetics and Chemicals Limited
had appointed M/s. Distillers Trading
Corporation Limited as agents for handling
storage and transport of alcohol at Kandla
at mutually agreed rates. The precise
anmiount of payment made by the Synihe-
tics and Chemicals Limited to M/s. Dis-
tillers Trading Corporation Limited is not
available with this Department atp resent.
An Investigation into the affairs of the
company has been ordered and is in pro-
gress,

(¢) The Distillers Trading Corporation
has registered itself as an inter~connected
undertaking of Myfs.  Synthetics and
Chemicals Limited under M.R.T.P. Act.

Rise in prices of canalised items due
to loading of pricing by CPC.

4883. SHRI GOVINDA MUNDA :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state :

(a) why canalised items of drugs have
not been kept open for REP import
licences 3

(b) whether it is a fact that consumer
prices of canalised items have gonc up
in Indian Market due to loading of pricing
by GPG ; if not, how ; and

(c) formulations of canalised items whose
consumer prices have not gone up/have
gone down during the last three years,
year-wise ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) It is not a fact that, under the 1978-79
Import Policy, canalised bulk drugs
cannot be imported under REP import
licences. The Policy provides that wherever
the product exported contains a canalised
bulk drug, the same can be imported
under REP entitlement upto a certain
percentage.

(b) During 1977-78, the prices of for-
mulation of canalised bulk drugs like
the anti-malarial chloroquin phosphate,
the anti-TB streptomycin sulphate etc.
which are required by the masses have
been held at levels lower than those
entitled by the landed cost of these bulk
drugs, through the instrument of loading
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the ed prices of newer antibiotics

bulk drugs like ampicillin,
chloromphenicol etc. where the demand
is more sclective. During 1978—&9, there
have been no increases in prices of formula-
tions based on canalised bulk drugs.

bug:) Formulations based on canalised

d.n?l run into e numbers and
and cffort involved in compiling
information regardi i /decrease
in the price of formulations during the
last three years would not be commensurate
with the results likely to be achieved.

time

Isaue of COB Licences

4884. SHRI YASHWANT BOROLE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILISERS
be pleased to state :f

(a) details of COB licences granted dur-
ing the last three years y sear-wise, with
name of the company, products granted,
production before the grant of COB and
after the grant of COB;

(b) whether Gover: thaver
ed installed capacity as one of the criteria
for grant of COB and if so, would it not
bencfit the foreign companies; and

(c) full details of amendments made to
the COB licences during the said period
and whether such amendments confirm
to the basis followed in the past, if not
reasons for deviation vis-a-vis New po-
licy ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS (SHRI H.N. BAHUGUNA):
(a) A Statement furnishing the requisite
details in regard to the drugs and pharma-
ceuticals industry to the extent available,
is attached.

(b) The uniform criteria both Indian
and foreign companies for fixing annual
capacities in the COB Licence are as
under :—

(i) Where production has been estate-
lished and reported for a period of more
than one year or to the specified date, the
capacity s fixed at the level correspond.
ing to the highest annual production,

ject to a i ic capacity
to be determined in respect of the con-
cerned industries/products, whichever is
higher. However, where it is not tie
by to 82 4 miimen sormonic o

acity, the capacity is y
gn the basis omz production in any of
the previous years.
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(ii) Where production had -
ed within less than one yea: before the
specified date or the Undertaking has no
yet gone into production, the cnmty is
provisionally determined on the is of
the mini i pacity. But
in cases where itis not practicable to fix
the minimum economic capacity, the
capacity is provisionally determined on
the basis of the capacty claimed or the
computation based on plant and equip-
ment installed.

(iii) Where a  minimum  economic
capacity or a provisional capacity is fixed,
this capacity is fixed finally on the basisof
the highest annual production, after the
unit has been in production for a period
of 3 years.

(c) The details of samendments made
to the COB Licences mentioned in the
Statement referred to in  part {a) above
are as under :—

(i) COB Licences granted to Mjs. Roussel
Pharmaceuticals Ltd., & (ii) M/s. Tamil Nadu
Dadha Pharmacenticals Ltd.

Their COB Licences were amended to
include certain items which were carlier
left outin the COB Licence inadvertently.

(iii) COB Licence granted to M[s. Cadila
Lab.

Initially, M/s, Caaila Lab were granted a
COB Licence for the manufacture of
certain drug formulations where the
annual capacities for various types of
formulations were fixed category-wise
on the basisof maximum production achie-
ved by them for each item during the pre-
ceeding q years from the  date of submis-
sion of COB Licence apFlicnion by them,
After obtaining the said COB Licence,
this party represented against the annual
capacities fixed the COB Licence en
the ground that, since it was by the virtue
ofinstallation of additicnal machinery
which made them change over frcm being a
nmll-enlcuniuo-Dc’ﬁ)nmit,'hri‘mnu-l
capacities should be fixed on a provisicnal
basis upto the level of additional installed
capacities, in addition to the capacities
already granted to them in the COB
Licence. With the approval of the Li-
censing Committee, the party's request
was acceded to and their COB Licence
was amended accordingly on 28-11-77.

The above amendments to the COB Li-
cence are in conformity with the policy
indicated at (b) above.
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Statement
SL Name of the party  No. & date Item of manufactureand annual Capacity equivalent
No. of COB Licence to the higher production achieved during the
last 3 years preceding the year of submi
application for COB licence.
1 2 3 4
t. M/s. Roussel Pharm. IL :§51(75) 1. Tablets 475+36 lakhs p.a.
L., dt, 27-12-75 2. Ointments 25377 kgs. per annum.
3. Liquid Orals 22,680 Ltresp.a.
4. Vials 11-98 lakhs p.a.
5. Ampoules 7-19 lakhs p.a.
6. Sofratulla 1000 units p.a.
2. M/s. Uni-UCB Pvt.  IL :25/76 Vipacax Fablets 5 2 Million Nos. per annum.
Limited. dt, 23-2-76
3. M;/s. Tamil Nadu ' IL :53/76 1. Tablets 89 Million Nes. per annum.
Dadha Pharma. Ltd. dt. 8-4-76
2. Ampoules 18355 Ltrs. p.a.
3. Vials "
4. Capsules 7 7 Million nos. per annum.
5. Ointment 7000 kgs.
6. Liquids 4550 litres
4. M!s Cailila Labs IL : 134 (76) 1. Tablets 986 lakh Nos.
dt. 6-10-76 2. Liquids 317-20 litres
3. Capsules 135-28 lakh Nos,
4. Granules & Dry 17075 kgs.
Syrup
5. Ointments
6. Injections 4960 kgs.
2225 litres
5. M/s. Kerala State Drugs IL :15(77) 1. Tablets 630 lakhs Nos.
& Pharm. Ltd., dt. 24-1-77 2. Capsules 110 lakhs Nos.
3. Liquid (Bottles) 70,000 litres.
4. Parenteral
5. Lakhs Nos
(Ampoules)
6. Ms. East (I) Pharm. IL :3(77) 1. Tetracycline t. Million Nos.
Works Ltd. dt, 11-1-77 Capsules (250mg).
Tablets (500 mg.)  J
2. Chloramphenicol One Million Nos,
Capsules (250 mg).
3. Chloramphenicol ~ One Million Nos,
Streptomycin

7. M/s. Gzrman Remedies
Ltd.

Caps. (126 mg.+ 125 mg.)

1. Hydroxy Progres-
terone Caproate

2. Bisacodyl B.P.

3. Hi y Ethyl
Thcophyllmc

4 Tnblets&
Ampoulc:
g Liquids

7. Suppostories
8. Ointment

IL a1 (77)
dt. 1-2-77

3 kgs.

-—126 kgs.
—3828 kgs.

—1335 lakh Nos.

53 lakh Nos.
98,000 litres.
lakh Nos.

7360 kgs.
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] 2 3 4
8. M/s. Hoechst Pharm. 1L :g2/77 1. Catilan Capsules 11 -1 million Nos.
Lid. dt. 27-6-77 2. Vitahext g1 lakh Litrcs

IL : 140 (77)

. M/s. Haffkinc Bio-
dt. 8-12-77

Pharmaceuticals Ltd.

-]

IL : 46 (78)

10. M/s. Amrutanjan §.1d.
dt. 14-6-78

3. Hostacortin ‘H’ 16 77,000 vials
mi.

1. Diphtheria Tetanus 640 lakhs doses
Vaccine

1. Anuutanjan Fain - 21,65, ¢0 Nos.
Balm (5-25 gms.)

2. Do. 20-57 Million Nos.

(12 gms.)

3. Do. 2,60,000 Nos.
(24 gms.)

4. Dermal Ointment 1,80,000 Nos.
(16 gms.)
5. Cetomix Cough 20,000 Nos.
Mixture
(6o ml.)

Rise in prices of Antibiotics

4885. SHRI YASHWANT BOROLE :

Will the Minister of PETROLIUM,
CHEMICALS & FERTILIZERS be
plcased to scate

(a) whether it is a fact that prices of
two antibiotics formulations p1z. Ampici-
1lin and Chloramphenicol have gone up
subitantially during last one year;

(b) if so the reasons for the same and
percentage increase  in prices j and

(c) whatsteps have been taken to ensure
their availability at cheap prices ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS (SHRI H.N. BAHUGUNA):

(a) During the last one vear, there have
been some increases in Ampicillin and
Chloramphenicol formulation prices.

(b) The price increases have followed
increascs in the prices at which Ampicillin
and Chloramphenicol, which are canalised
bulk drugs, were made available to the
formulators. The prices of these new
antibiotics were increased 30 as to enable
drugs like the anti-malarial chloroguin
phosphate and the anti-TB streptomycin
sulphate to be distributed at low prices.

The increasc in the prices of Ampicillin
formulations allowed after 1-8-197% varied
from 1°70 per cent to 19° 9o per cent and
in the case of Chloramphenicol formula-
tions. the increases allowed after the same

date varied from o:6o per cent (0 10050

per cent,

(¢) The pooled price of Chloramplienical

powder has since Leen reduced  fromg Rs.
586 kg. to Rs. 460/Kg. Consequential

reductions in the price of formulations of
this drug would be notificd in due covise,

l 3 "

Forums A y Go
for Fixation of Prices of Bulk Dxugs.

4886. SHRI YASHWANT BOROLE :
Will the Minister of PLTROLFUM.
CHEMICALS AND FERTILIZYLRS
be pleased to state :

(a) what forums have been associat-
ed by Government for fixation of prices
of bulk drugs during the last three years ;

(b) what was the categorisation for
placing the cost of production of different
bulk drugs for discussion at diflerentforums
and who decided for discussion at a parti-
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